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J ... EGISLATIVE ASSEMBLY. 

Tuuday. 16th March. 19.37. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdul' Rahim) 
in the Chair. 

QUESTIONS AND ANSWERS 

EXTENS1()NS GIVEN TO MINISTERIAL OFFICERS IN THE DJ!lPARTJ4ENT OF 

EDUCATION. HEALl'H AND LANDS. 

678. *][han 8aldb Ifawe Siddlque .Ali Kha.n: Will Govemment in ~ 

state separately how many Hindu and non-Hindu officers in the 
ministerial staff of the Department of Education, Health and Lands and 
its attached offices have heen given extensioris Of' samee during-the last 
two ,Years, and how many further extensions Are proposed to be given 
during this and next year in the two categories separately? 

Sir Glrja Shankar Balpal: A statement is laid on the table. 

Statement 1'cgurding g1'O",t 01 lJ:rtca"il)fU/ ot i~ to JieMhc1'B 01 tht. Minillterial Staff 
of the De,artment 01 BldueatiMl. B eaUIt, Qfld Land. and it. Attacll.ed Office •. 

The number of Hindus and non-Hindus on the ministerial staff of the Department 
of Education, Health ADd Lands and its attached ofliees, who were granted extensions 
of service during the laat two yeal"8 i. M .hOWD below :-

Name of Office; Hindull. 

----------------1.------.-

Department of Educat.ion. Health and Lands . 2 

Office of the Director.Ganeml of Arehreology in 1 
India. 

Office of the Director-General, Indian Medical 
Service. 

Non-Hindu!. 

2 

The caRes of other men who will attuin the age of superannuation in 1937 and 
1938 will he dealt with under the rules. 

RESTRICTIONS ON THE KEEPING OF COWS IN QUARTERS IN NEW DELHI. 

679. '"Bhal Parma If&lld: (a) Is it a fact t·hllt New Delhi MuniciJ)lil 
COITnnittee ~  passed certain -bye-la.ws regarding restrictions on kl'eping 
cows, etc., wlthin the limits of that Municipality? 

( 1983 ) A 
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(b) Is it a fact that according' to those bye4aw's; COWB cannot be per-
mitted, in most of the quarters constrneted by Government for their 
aeryants? 

(c) Is it a fact that several residents of Government quarters have been 
keeping cows in their quarters ever since their construction? 

(d) Did that practice cause any infectious disease in the locality? If 
so, when? 

(e) Is it a fact that several representations have been made to the 
Municipality and the Government of India against those bye-laws? 

(f) Is it a fact that there are open, sunny and airy court-yards attal.1hed 
to all quarters" 

(g} Are Government aware that there is no restriction in other cities 
(e.g., Delhi, Lahore, etc.) where cows are being kept even in dark rooms 
and streets without causing any harm to the health of the inhabitants? 

(h) Are Government aware that it is a reijgiouBduty of Hindu'S to 
worship and keep cows? 

Sir CHrja S.anm Ba)pal: (a) to (h). Information has been called for 
&Dd will be supplied to the House &8 soon MI possible. 

RBSTBIOTIONS ON TJI1D KBBPING OJ' Cows IN. QUABTBBS IN NBW Dmm. 
680. *Bhal Parma .&114: (a) What is the total population of the 'area 

to which the bye-laws passed by the New Delhi Municipal Committee re-
garding restriction on keeping cows, apply? 

(b) What is the total number of cows and buffaloes that can be kept 
in the cow-byres constructed by Government or by the Municipality, and 
the total yield of milk from such cattle? 

(c) Are Government or Municipality aware that this supply of milk is 
not sufficient for the needs of the inhabitants of the area? 

(d) Is it a fact that large quantities of milk are daily imported into the 
New Delhi Municipal area from the surrounding villages? 

(e) Is it a fact that there is no effective check if such milk is taken 
from the diseased and ill-fed cows and is adulterated with dirty and 
unfiltered water? . 

(f) Are Government aware that such milk is likely to cause diseases likl3 
typhoid, other fevers, cough and dysentery, etc.? 

(g) Is it a fact that several persons have been prosecuted for keeping 
cows, etc., in New Delhi area? 

(h) Are Government prepared to instruct the Municipality to allow the 
residents to keep cows in their quarters until atieast satisfactory arl'ange-
ments are made to suit their requirements? If not, why not? 

Sir Glrla Shankar Balpal: (a) to (h); Information has been called for 
and will be supplied to the House as soon as possible. 

RBSTBIOTIONS ON TJI1D KBBPING OJ' Cows IN QUAtT1I:BS IN NEW DlDUII. 

681. *Bhal Parma Nand: (a) What was the total amount of Govern-
ment grant to the New Delhi Municipal Committee during the last f;hree 

:years? 
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(b) Is it a fact that adequate arrangements for keeping of milch cattle 
\have been made in the bungalows of the gazetted ofticers a.nd"other 'Well· 
paid residents and poorly paid Government servants are being dep'rived 
-of their only source qf getting good nulk 1 If '80, What IS-the' jll1ftifieition 
for this discrimina.tion? " "; '~ ' / I  . .' . 

Sir Glrja ShaDkar Bajpa1: Information has been called for and will 
-he furnished to the House &8 BOODas possible. 

QUAJ.JFYING MAnn FOR THE READBR8BIP Ex.unNATION OJ'THE GoVERNMENT 
OF INDIA PRESSES-

", 

682. ·1Ir.D.:re.:t.btrl. Ohandhurj: (a) Is ito. fact that. the minimum 
quaHticAtion for the post of a copy.holder in Government of India PrflMsen is 
-to pass the matriculation examination? 

(b) Is it Il fact ,that the"Cuntrollcl' of Printing and Stationery has "fixtti 
the qualifying mr..rks for passing the Readership Examination as follows: 

English composition 60 per cent., dictation 60 per cent., and proof 
reading 75 per cent.? 

(c) Is it not· a fact that the standard of passing stated in pBrt (b) above 
411 too high for matrioulates? 

(d) Is it not a fact tha't the results of Readership Examination held in 
(lovernment of India Presses in 1936 were not satisfactory for matriculftes. 
-and even many graduates faileeI? 

(e) Are Government prepared to lower the marks of passing of Ueader· 
ship Ex&miLation as foll.)ws: 

English composition 50 per cent., dictation 60 per oent .. , and proof 
reading 60 per cent.? If not, why not? 

<f) Is it a fact that in the examination held by the Public Service Com· 
mif!!!ion, only aggregate marks are taken in passing and if a candidatp fails 
in one subject but can show aggregate marks, he is declared as qualiiied? 

(g) Are Government. a.ware that in many Universities the following 
<SJlstem of passing exists: . 

If a candidate failed in one subject for 5 per cent. marks, then 10 
marks are deducted for one mark and if, after deduction, the 
candidate can show aggregate marks of passing, he is declared 
as passed? 

(h) Are Government prepared to adopt 8.oy of the systems of' passing 
mentioned in parts (f) and (g) above for the Readership Examination of 
Government of lndie. Presses a.nd give that effoot to the Examination . of 
1930? If not, why not? 

The Honourable Sir !'rank BOfCe: (a) and (b). Yes. 

(c) I have no reason to believe that this is so. 
(d) No. The number of matriculates who qualified was practically 

-the same as that of graduates. 

(e) No. It is not desirable to lower the standard. 

(f) The Honourable Member does not indicate which examination he 
has in mind. I believe that in some 81}Xlinimum aggregate mark is not 
-the sole requirement. ' 

A 2 
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(g) I am not in possession of these particule,rs. 
(h) Doea DOt uiIe. 

[16TH MARCH ~~  .. 

Mr. D. It. Lab1ri Ohaudllury: With ~n  to part (g) where I have, 
asked: "Are (Joftrmnent aware that in many Universities ihe following. 
system exists: If a candidate failed in one subject 

J[r. President (The HOllourable sUr Abdur Rahim): The ~

\fember is arguiDg. Jt is an argument that because the system exists 
in the Universities, it should be applied hare also. 

lIr. D. It. Lah1ri Ohaudhary: I am not arguing, I I~ in  whether-
they are prepal'ed to establish the same principle here wftfch'if! generally 
adopted in mllo'IlY Universities? 

lIr. PreIIIdem (The Honourable Sir Abdur Rah.im): The Honour(lble' 
Member may ask whether such a principle exists in University i~ 

nations. 

1Ir. D. It. Lahirl Ohaudhary: Is it or is it not a fact that in Univer-
sities the system of allowing candidates to appear again only in subjects: 
in which they have failed exists, and, if so, whether Government are 
prepared to consider the introduction of the same system here also? 

The Honourable Sir !'rank !foyce: I am not Qware whether it is a fact 
or not that the system mentioned by the Honourable Member is in forc-e 
in the Universities. But even if it is, I do not consider that II s.ystem 
which is in force in the Univerl':'ities is suitable for a simple examination-
for copy-holders in the Government Presses. TheTeflre only three sub-
jects a.nd if they cannot pass in all of them at one sitting, they I1rti 

obviously not suitable for appointment. 

Dz. Zlauddbl .lhmad: The system that IS III force in the Universit,ies-
is the system of grace maTks. But it is not really grace marks. If a 
student has done helow standard in one suhject then he is compensated 
for the deficiency by his efficiency in another subject. This is really the 
system which prevail" in Universities and may I ask the Honourable Mem-
ber whether he will accept the snme system for this examination trIso? 

The Honourable Slr !'rank :Royce: I am much obliged to the Honour· 
'.·!)Ie Member fer the lnfonnaaoo. 

HOLDING OJ!' THE READBRSHIP EXAMINATION OF THE GoVERNMENT OF' 

INDIA PRESSES. 

683. ·Mr. D. K. Lahiri Ohaudhuy: (a) Is it a fact that. the Depart-
mental Examinations Ille held annually at fixed times? 

(b) Itl it not a fac( that the above system ~  not observed in Government 
of India Presses and it is held at the discretion of the Manager? 

(c) Are Governmeut ~  to hold the Readership Examination of 
the Government of India Presses annually in October? If not, ~  n ~  

'!'he Honourable Sir !'rank Koyce: (0) Not always. 
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(b) For Rea.ders, an examination is required to. be ~ biennially in 
May for the Go.vernment of India Press, New· ~  and 16 M&¥tih ':for the 
Calcutta and Simla Presses. A test for composltors may be ~ any 
time at the discretion of the Managers, when the number of vacanCies In 
that grade justifies this actiQn. 

(0) No. The nUI?ber Qf n i ~ Qf. Readers in a Press in a year does 
:nQt justify the hQldlDg of a'll exammatIon annually. 

HINDU EXPLOYlIllllS QJ' TJIB GOVERNM.lIlNT o.J' INDUPBESS, NlIlw D1IlLHI, 
POBOBD TO A.TTJlND Oll'J'lCli QN DUSBluu. A.ND BlUBA.T Mn..u> 
FJlSTIV .u.s. 

684. ·Xr. D. It. Lahlr1 Ohaudh.ury: (a) Is it 8 factthnt many Hindu 
·emp]oYfles of the Government of India Press, New Delhi. were forced ~ 
attend office. on Dusehra (Durga Puis)· and Bhsrat M'ilap festivals in 
: October , lQS6? 

(b) Are Government aware that t.he Dusehra (Durga Puja) festival 
ds -the most important i ~ pf Hindus (specially of Bengali Hindus)? 

(c) Is it !1 fnct that Muhammadan and Christian employees of the 
Government of India Press, New Delhi, are not booked to attend office on 
their festivals? 
(d) Is it a fnct that the Manager or the Government of India Press, 

New Delhi, dec]arE'd Chhoti Dewali (12th November, 1986) .IU1a COO1-
muna( holiday fDr Hindus? 

(e) Is it a faot that many Hindus employees were forced to,attend offiet\ 
·Dn thai day (12tll NDvember, 19S6)? 

(f) Is it not a fact that this is the first time that employees were fDJ:ced 
. to attend ('ffice Dn a cDmmunal hD1iday? . 

(g) Is it a fact that the Hindu employees whoattepded office 9'9 12th 
November, 1986, applied for another ooinmunal hQ1iday (11th March, 
:Sheor8tri) which was refused by the Manager of the GDvernment L,f 
India Press, New Delhi? 

{h) If the above facts are true, are Government prepared to direct the 
Manager of the n ~n  of India Press, New Delhi, not to book mem-
'bers of that cDmmunity on holidays (gazetted, local or n~  t.D 
'~ i  cDmmunity the festivals belDng? If not, why not? ' 

The . n~  Sir ~~  lfoyce: (a)· I presume the queation reim 
to the mdustnal employees. A number of them inoludiug Hindus were 
booked for duty on the hDlidays mentiDned by the Honourable Member 
to deal with emergent work. 
(b) I am aware that it is an impDrtant Hindu festivnl. 
. (c) No . 

.(d) Yes, in consultation with the Works Committee. 
(e) Some Df the Hindu emplDyees were booked to attend Dn that day 

for emergent work. 

(f) No. 

(g) Yea, 
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(h) No. The grant of holidays depends entirely on the state of work 
I the ~ , ~ afton ii, however, made to grant holidays for feRt.i· 
vals to,tbe employees belonging to the community to which the festivals 
rj:llat.&. , 

1[r. D. J[. Lab1rt Ohaudhury: Do they get any remuneration for the 
extra work they do on holidays? ' 

'l'Jae Honourable Sir ~ n  Noyce: I must ask for notice. 

CB:mo1l:S P'BAMED A(UIN'sT· THE DE!'UTY PoSTMASTER," D,atTBRI' HEW 
'POSTOmCB, IN CONNECTION WITH' DEll'ALAO:A-rION ~  SAVINGS 
BANK AOCOUNTS BY THE BBANOH POSTMASTER, SUXOHA!t:' ' 

685. *1Ir. D. E. Lahlrl Ohaudh11l1: (a) Will Government V\ease state 
whether it is a fact that the Branch Postmaster of f)'Ukchal', under Dhubri 
Head Post offioe, defalcated some amount from Savings Bank accounts? 

(b) Is it R fact that the said Post,master was prosecuted and convicted 
by the court of law? 

(c) Is it n fact that the defalcated amount was not realised from the 
aco;used? 
(d) Arp. Government aware that after the conviction oftha accused 

oharges werp framed against the Deputy Postmaster, Dhubri Head Post 
Office, who passed the warrant of payment? 

(e) \Vill Government please state whether the signature of depositor 
on the application for withdrawal agreed with that on record in the Dhubri 
Head Post Office? If so, will Government please state the reason why 
the Deputy Postmaster was charge-sheeted? 

(f) Is, it Q £acttbat the Deputy Postmaster has, no authority to with-
hold' or to refuse payment if the signature agrees ? 

(g) Are Government aware that the Deputy Postmaster, ~ Head 
Post. Qt1ice, passed ~ warra.nt of payment on the strength olthe genuine-
nes's of the signature of the depositor on the application forwithdr&wal? 

(h) Is it n fact that the Deputy Postmaster though he followed the 
rules of the Postal Department, was asked to I,lOntribute Be. 600 (five-
hundred) towards the less to Govermpent due to ,defllrI.cation of the amount 
by the Branch Postmaster who· was so long 8ntrus,ted with cash and pro-
perty of the Government? .  ' 
(i) Is it a fact that the Deputy Postmaster preferred an appeal to the 

Postmaster General, Bengal and ~ in  ~  arderof ~ in

tendent nnd prayed to him for examination of the signature of the"depositor 
by the Govf'mm£:nt Handwriting Expert, even at his own CO'3t? 

(j) Is it a fact that the Postmaster General remained silent over thiS' 
point!lnd did not assign any reason for his refusal to entertain his prayer? 

(k) Is it a fact that the Deputy Postmaster not having received any 
reply from the Postma.ster General on the above point, sent a i~  to 
the Director General, Posts and Telegraphs, praying for anexRminat,ion of 
the signature by the Handwriting Expert? 
(I) Are Government aware that the Postmaster General withheld the 

memorial on the ground that the postal subordinates are not entitled to 
prefer an appeal to the Director General, Posts and Telegraph!. under. 
the recent rulings? 
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(m) Is. it a fact that the postal subordinates are prohibited from send-
in'" even any i~  to the Director General, Posts. and. Telegraphs, 
who is the chief administrative officer of the Department? 

(nJ Are Government prepared to make enquiries into this case and give 
protection to this inll;ocent Deputy Postmaster? If not, why not? . 

The BonoUl'able Slrl'rarik lIoyce: (al to (C) ... Yes. 

(d) to (n). n n~ .have· no in ~ i ~ n~ .do not proI?ose ~ 
call for it. No one is prohlblted from aendmg any petltlOn to the Dlrector· 
General of Posts and Telegraphs, but such petitions are dealt with ac-
cording to the statutory rules on.' 'tba 'Butljeet. Government do not pro-
pose to make any enquiries into th.e matter. It is open to tile official 
ooncerned to approach Government In the usual manner. .  ' ,. 

ABOLITION OF THE IMPORT DUTY ON PIG IRON IN THE UNITED KINGDOM. ~ 

686. ·Mr. II. Ananthasayan&m A"&Diar: (a) Is it oris it ~  a}act 
that the President of the Federation of the Indian Chambers of Commerce 
and Industry wired to the Secretary to the C()mmerce Department that the 
removal by His Majesty's Government of the duty of 88.1/8 per cent. on 
pig iron imported into the United Kingdom is II breach of the Indo-British 
Trade Agreement? 

(b) Is it a fact that in the Vnited Kingdom the import duty of ~  
per cent. on pig iron has been abolished? 

(c) If so, is not the abolition a violation of the Indo-British Trade Agree-
ment? 

(d) If so, what steps have this GovernmE!nt taken to ~ i  that breach? 

(e) Was this Government consulted by His Majesty's Government. 
before the duty was abolished, IlDd what was the attitude of this Govern-
ment in this matter? 

(f) If thi" Government were not consulted at all, do they propoae to 
take any retaliatory measures? If so, what are they;· and if not, why not? 
(g) If this Government had heen consulted in advance by the ~ 

ment of United Kingdom, did they take the advice of the businessmen in 
India, before they replied to the Government of the United Kingdom? If 
80, what were the interests consulted? If not, why not? . 

(h) What willbe t4e pl'obaJ:>le los,S to India by the removal of the duty?' 

The Honourable Sli KulwnmadZa!ruJlah Khan: (a) Yes, Sir. 
(b) to (g). Government have seen a llress. report stating tbatimport 

uuty on foreign pig iron has been abolished by His Majesty's Govern-
ment in the United Kingdom, bl,lt they have received, no official intima-
tion on the subject and were not consulted. The reason for the abolition 
of the duty on pig iron is reported to be that the requirements of the 
~n n i  in the United Kingdom are in excess of the supplies available 
In that country and the Empire, including India. The reported action 
of His Majesty's Government does not appear to the Government of India 
to contravene in any wwy the Ottawa Trade Agreement. Under Article 1 
of that Agreement, and Article 6 of the Supplementary Agreement, 
dated the 9th January, 1935, His Majpflt.y's Government in the United 
Kingdom undertook, subject to certain conditions, to continue the pri-
vilege of duty-free entry of Indian pig iron into the United Kingdom; 
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but there was no undertaking to maintain for Indian pig iron any margin 
of preference, or to continue to levy any duty on pig iron from other 
sources. 

(h) Government have no information. I may however mention that 
they have not so far received any complaints from producers of pig iron in 
India that Indian exports to United Kingdom will be hampered by the 
recent action of His Majesty's Government in the United Kingdom. 

'. 
THE INDIAN FINANCE BILL-c()ntd) 

JIr. President (The Honourable Sir Abdur Rahim): The House will now 
reSume discussion of the motion that the Indian :Finance Bill be taken inLe, 
consideration. 

Mr. Akb1l Ohpdra Datta (Cliittagong und Rujshahi Di,·isio1l8 '~

1\fuhllnunada·u ltural): Mr. President, almost half the revenue is takeu up 
by t4e military expenditure and t11e bulk of ~ remainder is eaten up by 
the extravagant top heavy administration. Deficit is, therefore,. more or 
less inevitable. That inevitable deficit this year is 3t crores gross and 
about Ii crores net. To make up this amount, it is proposed to raise ~ 
~ i  duty on sugar and the import duty on silver. 

About the sugar excise duty so much has been said during-thegeneral 
discussion, during the last three or four days, thllt it it> hurdly profitable 
to prolong the discussion. But I must say this. The result will be that 
the cultivators will have to restrict their cultivation, the manufacturers will 
have to close d.own lJ(lIlle of· their factories and the consumers will have to 
pay higher price. That is, by one single shot, all the three bit-de have been 
killed. What is still worse, palpably this is the thin end of the wedge and 
is 8ll attack on tbe policy of protection. The Honourable the Finance 
Member does not C&l'e for the policy of protection, nor does he care for 
the. procedure. A statutory enquiry will SOOn be started under the provi-
sions of the ,sugar Act. He does not  wait for that enquiry and for the 
decree of the Tariff Board, and in anticipation of that decree he . puts that 
decree into execution. As regards the restriction of cultivation, may 1 
invite the attention of the House to the report of the Tariff Board where 
it is said tha.t it ~  essential in the national interest that the area under sugar-
<lane cultivation shoul«l.l¥>t di,t,nipish: ~~  ~  further outlets ./iliouW, be 
provided for ca.ne by' enooul'agihg the expansi6ri of white sugar·iDd'tlstry. 
The Honourable the Finance Member'sB'vowed object is what has been 
ddne in this C8se by the Honourable Meru bel' to close down a number of 
factories. He no doubt cures the disease, but only by killing the patient. 

Another remarkable feature of this year's budget is the attitude of 
Government with regard to cotton tex.tUes. In 1986, cotton duty was re-
duced. Here, again, it is another attack 011 pl'Otection,-protection of one 
of our most important industries. This is a more direct attack, I mean an 
"IlttBck by the reduction ot import duty. The Honourable the Finanoe 
Member looks at it enti.rely and exclusively from the point of view of 
Lancashire illdustr.Y. He does not look upon it either .8S an instrument 
of. protect-iollor ttS an instrument of revenue. 'l'hi",. ~  lellds me 
~ n examination of the Dscal policy of the· country ... 
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Sir. I shall run on without trying to flt(lplify, because, although there 
is no time·limit, I must try to be us brief as possible, to accommodate other 
Honourable Members. The fiscal poliey is based upon the recommendation 
of the Fiscal Commi88ioll, or, to be more predt;e, upon the recommendation 
of the majority of the Fiscal Commission. The policy recommended was 
a half·hearted and halting policy. There were very important restrictions 
and the policy, therefore, witS not·accepted hy the minority. 1 Hili allxious 
I:<l dra.w the attention of the House t,o this aspect of the recommendation 
that the majority was the smallest majority and the minol'ity was the largest 
minorit.y. What I mean to suy is that, out of eleven members of the Com· 
mission, /lS many us five members dissented from that half-hearted policy 
that was inouloated by ~ majority of the Fiscal Commission. Now, Sir, 
as regardR Indian memberR, out of the seven 111embera as niony as five 
·dissented from this view. At! l'egards the condi.tions the minority were of 
opinion that these conditions were too stringent, thnt. tIH':\' wotlld (,,!\llIt· 

delay und the progress would be extremely !;low, that they would not pro· 
duce ndequBtA results, Ilud that these conl]itions would impair its utility. 
'Then, the minority were f\ll'ther of this opinion that the protection policy 
was applied at the wrong end hecause the majority gave protection to the 
consumer lit the stage wllen they '.)ught to have protected the industry. 
But there is another dr:ml..Hwk and that is that the conditions were not 
based ontl1e facts of each part.icular case but on certain general and apl'iori 
com;idcl'Iltions. But there waR H still 1ll0l'e serious ~  in the polley 
'and tha.t iM tbfltthe i1l6vituule rbsult of that policy would be to develop 
only the simpler a.nd lower tltuges of mUllufHctllred goods and not of the 
specialised stages. Such a policy. declared the minority report, was not 
acee)Jtable and eould not be neoeptnble to the people of India, and in fuct 
the minority rE;\port said thnt they did not know of any other country in 
the world, including the British dominions, which had so  qualifled the 
rpolicy of protElction. In fact, Sir, the minority were  whole-hoggers. They 
were in fa.vour of nn unqualified pronouncement that the fiscal policy beat 
suited for India wus protection and unqualified proteotion. They advocated 
the inunediate· adoption of a policy of progressive and intensive induatriali-
1!ation like that of the United Kingdom and the United States of America. 
Although in theMe two couutries the. in U ~ i  are highly ~n  still 
·their Jlolicy of protection is far more liberal und far morec.omprehensive 
~ n the one thAt was recommended by the ·majority of .the FiacaJ Com. 
~i i n .. So that, to start with, there i.s that hall·hearted and. haltiQg 
tx:licy .. Even the limited usefulness of that qualified policy was further 
1tnpaired b"the dilatory procecllll'e that was laid down. That procedure in 
i~  was this. An nppliclltion has to be made by the industry seeking 
protection .. Governmelit in the eommerceDepartment will consider it and 
'if they think !,hat there is It prima tilde case for protection then only a 
reference i.s made t·o the 'l'tiriff Board. 'fhe Tariff Board after a preliminary 
consideration frames and iHsucs f'E'rt.!iin que!ltionnaire, invites opinion which 
may be written 01' oral, eXamilles witnpfo;ses, ;HIlI then if they think that 
there is a primli ~i  case they submit their report Imd then Government 
wilt 't'lither ~  it 01' not uccept it. Tf they :lCCppt it the matter is brought 
up before f,he Legislature. 'rhell here again t.llere is a time-limit amI then 
after that fixed time there will ugain 1)(·· n fltatutory inqui.ry and then again 
al'eport ~ i  Board Qnd then agRin the matter is brought up before 
~  i ' ~  ,That is the elaborate procedure laid down and that really 
.nullifies the ~ protection. Whnt happens in England in these O&ses? 
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There the procedure is qui.te different. There the protection is given by: 
the executive and a temporary duty is imposed. After that, there is an 
inquiry, and then the telllVorury duty it> lUaUe permanent. That was the 
way in which the steel industry was given protection in England very re-
cently although the industry is very much advanced there. My point ia. 
that the dilatory procedure in fact nullifies the protection given .. Then, 
Sir, the protection is further whittled down by the introduction of Imperial 
Preference in the scheme of protection,-l mean Imperial. Preference not 
only with regard to unprotected in i~~ but even with rega¥to industries 

~  are  protected. Sir, we know several instances. In 1927, reference 
was given to British steel goods by the Steel Industry Proteotion Act of 
1927. In 1980, again, preference was given to British cotron piece.good .. 
by the .Cotton Industry Protection Act of 1930. Then in 1932 at the Ottawa 
Conference Sir Atul Cha.tterji said this: 

"The Indian system of protection has led directly to a preference for Empire goode ... · 

Then, again, in 1984, preference wa.s given to British iron and Bri.tish. 
steel by the Indian Iron and Steel Duties Bill of that year. Again, la.st 
year, as I have said. before, preference has been given to British cotton 
piece-goods by the redll('.tion of t,he import duty behind the back of the 
Legislature. Therefore, Sir, that absurd interpretation WRS put upon the· 
fiscal theory of 1928, namely, discrimination not only in favour of the con .. 
sumersbut discrimination also in favour of British manufacturers. : In 
other words, protection here means, according to this novel interpreta-
tion, not only protection of Indian industries but also of British industries. 
We all know, Sir,that the Fiscal Commission did not advocate a more 
thorough.going policy lest it should injure the consumers, 8'Dd our Finance 
Member would not place any burden on the oonsumers at all for the 
protection even of our own industries. But under the principle of Imperial 
Preference Indian consumers will have to pay not only for the protection 
of Indian industries but also for the protection of British industries. 

'l'hen,Sir, comes tbe supplementary steel  agreement. Protection is. 
st.j)J further whittled down because that contemplates an. arrangement by: 
which the Tata Company will send Indian sheet. ba.r ma.nufactured at 
.T nmBbedpur to England, . get them manu£Bctured into galvanised sbeets. and 
bring buck as finished goods to. be di$posed of in India. Then, ~i ~~ i  
policy of protection is now in its last gMp in the n~  of ~n  
Finance Member .. Sir, free trade is an exploded heresy 10 tbese days, but· 
our Finance Member is a virulent and violent free-trader. He is the high. 
priest of free trade.. Ris nostrum of free trade reminds me of a reoent 
observation of a great eClonomist who said: 

"In the economic problems which have become the front line queltionl of every 
nation under heaven, we find ourselves with twentieth cent.ury machines a,?d ~i  
century political ideas. We are out of gear; we are out of touch; but It IB not ~ 
too late to recover." . 

~i  1 should like ~ ask the Finance Member: Was i.t honest on his 
PRrt;to'Rocept the office of Finance Member.of 8 ~  whJ.eh bile aooepted 
the creed of ibdustril\llisation and protectIon II.S ltS poU"y? Did be ~ 
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know that like the United Kingdom Rnd like the United States of America 
n~ like other countries in the world India also has abjured' the doctrine 
of free trade? How can an honest free-trader become the fina.nce minister 
of a protectionist oountry? How is it possible for him honestly to carry 
out the policy of protectioIl? He not only does not believe in protection ~ 
he does not even believe in in i i i n~ ~  told us last year that 
industriillisation was (t new ery in India. Is"itreally a new cry? 'Is it riot· 
a grosfl travesty of truth to say that industrialisation was a new cry in 
Indio.? . Does 'he not Jmow andknaW it too well t.hat industrialisation has 
been the cry of India for the last. three quarters of a century l' Does he· 
not know that India has been clamouring for revival of her industries which 
lind been deliberately, if not diabolically, killed by his predecessors for the 
~ ' i  of his cotliltrymen? Has he got to be told at this 19.te hour of the 
day that in oonsequence of prolonged agitation the Government of India 
has nccepted the policy of industrialisation ? Was he not aware of the fiscal 
policy of 1923 before he enme out to India t.o preach the gospel of free trade? 
He told us last year without nny blush "I accept the fiscal policy of 1923", 
Did he say so with his tongue in his cheek? Had he any mental reserva-
tion when he snid this? Is it an honest statement from him? How can 
he reconcile this statement of his that he accepts the policy of  1923 with 
the series of statements he made lust yest" during the general discussion of 
the Finar;ce Bill? He said "lndm;t.rialisation by high protection is no solu-
tion of the Indian problem". He said "Industrialisation ie no cure fo:,:, 
unemployment." He 0.190 told us that protective taxation is unremune-
rative taxation. He also toid us that the process of becoming self-contained' 
in mAnufact.ured goods would lend not to an increase of eInployment but 
t.o a conAirlerable net decrease. Has he not also told us last year that 
India must remain essentially !lnd overwhelmingly an agricultural country? 
Has he noL also told us that we have to start with the individual cultivator 
i.n the village? He fights shy of industry and looks for India's salvation 
to agrieultllrc alone. Aft€r all thi's nostrum and nonsense of free trade 
find allt,his hostility to industrialisation, is it honest for him to say tha.t 
he' /l,ccepts the fiscal. policy of 19281 . Is it not merely lip homage to the 
polie,'" ()f 1928? Does be pay this homage, I a.sk, out of a sincere convic-
tion or has he sold his free-trader's conscience for Rs. 80,000 a year?' 
Ie, he a mercenary soldier out and out in this country? Was it not his 
honest duty, I ssk, to resign before giving expression to all sueh opinions 
itl. defiutle;e of the .Mcepted polilly of the Government of India? . May I not. 
im'V tha.t he is really an economic rebel and a fiscel outlaw? His pathetic, 
~~  about the J.ecapture of the Indian market by LancashireJsonly' 
in Iteeping with the' old policy of ,his predecessors by which the Indian: 
market hM .been captured for them_ His naked solicitude for the oapture 
f)f ~ Indian market· by IJancaBhire takes me sixty ye8l'8 back when in 
1877, Sir John Strachev, the then Finance Member, made It similar state-
ment· in hiR budget ~  of that year. There he said: 

"I ~  not.. uharned to My that while I hope that I feel u !trongly as any man 
the, dllttes which I owe to India, there is no higher duty in my estimation than that 
whIch I owe ~ my ~ countrymen. I believe t.bat our countrymen at home have Ii 
reat ~  a 1H!r10UJI gnevanoe and that it is no imagt'nary inJ'nry against which they 
complain." 

The iniury on, that occasion against which they complained was the duty 
?n thC' ~ n pIece-goods from the United Kingdom. History repeats 
Itself, Blxty yeRrR have rolled by: but the budget of this country is still 
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based U11 the same vi.c.ious principle IlR it was sixty years before. . 'fhe 
Honourable the Finance Member believes in agriculture. May I ask what 
is his agricultural policy? Has he laid down and formulated any agri-
-cultural scheme up to now, except the policy of i ~ jair6? What is his 
;solution for the food problem for the increasing population of India? 

I propose now to examine some of his theories. He says that industriali-
sation is no cure for unemployment. Let me take the case of a classical 
iudustr.y-I lllean the cotton textiles. The following figures are instruc-
tive. The uumber of spindless increased from 66 milliQns in un8 to 68 
millions in HI;lO, to 85 millions in 19:15, to 91 millions in 19))0, to 97 millions 
in HI85 and to 99 miUiolls in 19H6. LooUl8 'I~ increosedfrom 94,136 ill 
1913 to 119,012 in ~  to ~ ill 1925, to 179,250 in 1930, to 198,867 
lD 1935 Ilndto 200,062 in 1936. Tho comnnnptioll of cotton PI the Indian 
mills was practically the sallle in HI13 and 1920, numely, 2 million bales. 
III 192D jt. WlIS 2·2 million bales; in 1930 it was 2·6 million bales and in 
H)36 it wna 3·1 million bales. These figures dearl,\' show thnt i ~ tht' 
industry was pra,ctically ill the same position hetween 1913 and 1920. it 
was only after .W25, when protection ~  giv.en definitely, that the industry 
ha!'l shot up and begall to expand ralJidly. It now provides employment 
~  ,803 men and supports ~  in ull, calculating on the basis 
of five depenuunts for eyel-Y worker. The cloth imported into this countr.y 
is aiu,()St wholly manufactured out of foreigncQtton and not of Indian 
·cotton, wherelMl the Indian mills use mainly the Indian grown cotton. It 
can tlutrefore safely be Ilssertfld that nearly 29 crores worth of Ip.dian ~ n 

which is consumed by tbe Indiun mills would not have been Qqnlmmed but 
fot· the growth of this illliustry, and the Indian ugriculturist wOIII([ IlllH' 
been warer to that extent. The wages bill of .the industry amounting to 
about 21 crores of rupees is no mean addition to the national income of this 
tlOuntry, Not only' the mill industry but also. the hall.d looms industry 
has benefited by the policy of protection. The product1On of hand loom 
h:u riRtm h.v as milch as 40 per cent .. after. the protectbn was awarded in 
.1925. 

A study of the development oithe 1:lUg&r industry, uftler protection was 
given to it, rea<ils"amaEillgly like a romance.;Withiil theconrse of the last 
fivo J8lU's;the number of tnille have grown nearly five times antI the total 
production haa increased' :l1eo.ady ":.hree times. 11,56,000 more acres ·have 
been pressed ititosugllr cultivation giving food to nearly 6 millioD 88rionl. 
tUl'alpopulation. The amount received by the sugar cane growers has 
increll'Sed from Hs. 19 erores ill UI~  to lls. 34 crores in 1935-86. Out of 
RH. 12t crOl'ss which was the value of sugar manufactured :in.1984-80,tbe 
grower get.s 6 erores. RailWUYK ~ erores and saluries acCQunt {or :.!i crores. 
This industr;y now providef; l'lIlplo.V1nent to neurly 2,000 science ~  

lO,OOU clerical and Inanageriftl staff, and 100,000 skilled workmen and 
lnbourers. These are the results of one single industry towards the relief 
of unemployed in this country. And yet there is Sir James to "debunk" 
the theor.Y that industrillli;;ation is a cure tor unemployment, ' 

I shall take one more major industry which has l>r<?vided employment 
to thOllRands in this country. The Iron and Steel Industry of Ind4l, within 
,,I J' .. .  , '. 
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about. 12 years of proteC'tion is able to supply n ~' 75 per cent of the ",tt.el 
i n~n  of this country, The !lumber of men employed by Tatas 

clirectlvor indirectly alone is about 100,000 and their total disbursement 1$. 
about TIs. 9 crureS per annum. But then in answer to this, the n ~  
the Finance !\!ember told us last 'yenr that 'Oh. it WIlS a switdl .over' 
of Rome people from i ~  to industry. This argument is based OD: 
the assumption that there is absolutely no surplus population in India. and' 
that there is no unemployment at alL Sir ,Tames Grigg would then !mY: 
"Yes, but all these have been at the expense of the poor consumer." These· 

~ lire inqeed very touching. But let us see what the figures state. 
The price of bars, structurals, plates, blacl, sheets, gllhnniserl sheets, etc. 
nQw PJ'oduced in this country are III most t,he same as the average for three· 
Iire''''ur years (adjusted to 10 per cent. dnt.v). Wht'n ~  t.o Hl24;, 
howewr, the n~ prices. are .22 to 48 per cent. less. Does thnt f.h(Jw 
tha.t the consumer has been bled white? Sligar is another point in instance. 
When proper 1I1l.!)WnnCeR nre Inade for t,he pre-Will" sligar dllt:v ;, pH (;('ut. 
81)(1 the ])\'('';Cllt' ('XCiSf' dlltv of Rs. 1-5-0, which works out at 15 per ~  

()f emrent prices, it can be safely stated that the net cost to the consumer 
islow61' today tha.n what it was 25 years ago. In·fact sugar is being sold 
Ilt the present moment chen'[>er than the rate worked out by the Tarifl'Board 
flS to .what should be nt the end of t,he period of protection of 15 years in 
1946. And yet, Sir James applies handkerchief to his eyes wheinner he 
speaks about the poor consumer. Let it not be forgotten that apart; from 
t,he direct beneficial re8ults,the indirect beneficial results of industrialisation 
are man,v and varied. For every single labourer. clark or artizan wllo get. 
11 job os a result of industrialisation, iive: mmlilhs in all are fed. "For it is 
~  known that. a family is I\lwllystaken 88 a' unit of 5 persons. 

Again, Sir, when we talk of industrialisation, it does not mean only of 
large seale industries. The Indian politician, economist and businessmen 
have always held up ns an id'ml for India the possession of some large seale 
industries Hnd many small scale and cottage industries. Sir James is of 
the opinion that agriculture is the onl:"1 major :industry, and do whatever 
you wllnt" ~'  can newr make any appreciable difference in t.he numbers 
supported by it. Does he know that prior to 1881 the number of people 
supported by agrioulture was only about 50 per cent. nnd the present in-
crea:se of agricultulI'al populaiiionto nearly 70 per cent. is due to the deli-
berate murder of Indian industries by manipulation of tariffs? Does he 
also know that besides the 50 per cent. Bu'[>ported by agriculture, the reat 
were dependent mainly on a number of industrieS? There is no countrv in 
the world today which does not encourage its own industry by giving them 
all sorts of help. Wh:v should IndiA alone, under the disl1entlllt.ion of Sir 
Ja..mes Grigg, pursue II. policy of economic suicide? The Finance Member 
saId thai as regard!! the protective taxation, the whole of it is paid by the 
consnmer. . When he says this, I say he preaches very wrong economics. 
There can be no generalisation like this in a mat-ter like this. It depends 
lIpOI1 fllct{)r8 whi(·h lire different in niffcl'f'nt ellsPs. 

. Kow, Sir, having submitted my views with regttrd to the present protec-
tIOn policy, 110W it is worked nnd what are the dangers inherent in such a 
policy. I shall point out What our goal, what our policy should be. Om" 
~n  Rhonld be maximum of indUf!t,rial product. ion with a nntimw] out.lnnk. 
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"Tdachieve this; our protection policy should be revised and thorouP11 
overhauled. It should be bold in theory and thorough going in operation, 
.comprehensive in its outlook, should be calculated and designed to develop 
all industries, large and small. nascent and old, existing and potential. It 
flhouldseek to produce both for home market and foreign market. All the 
restrictions and <,onditions imposed by Fiscal Commission must be brushed 
.aside. The procedure should not be dilatory, it should be as prompt as the 
English system. It should be supported by lower freight rates in Railway. 
and shipping. I say that-such a policy of protection with 'suitable oustoma 
tariff as its chief instrument supplemented by bountieil\. in proper cases 
will protect and promote our industries and will also yield'l'evenue for the 
'Treasury. In India, Sir, in law Courts, all the troubles begin after the 
decree. In economics also, Sir, all the troubles begin in the' ~ of 
the pOlicy after it has been laid down by the Government and the Legis-
.hlture. 

Now. Sir. I shall conclude with one short observation,-"industrialile 
$)r perish". 

Mr. PreaidfDt. (The Honourable Sir Abdur i ~ Before the discus· 
~i n proceeds further, the Chair would like to point out to the HouRe that 
~  seems to be general agreement that the diecussion of the motion for 
.oonsideration of the Finance Bill should be concluded today. and it is 
tlnderstoodthat there is 1\ desire to move closure between 4 and 4-80 p.m. 
Rubject to thf' reply of the Honourable Sir James Grigg. At the same time, 
the Chair has been given a list of seven or eight more Members who wish 
toO take part in this debate today, and if they aU desire to make speechElB, it 
is Decessary that every Honourable Member should try to occupy as 
little time flS possible. 

Lieut.-Oolonel Sir Henry Gidney (Nominated Non.Official): Sir, I rise 
to take puTt in tbis discussion to place before the HouRe, espemally in the 
Posts und Telegraphs Dept\rtments. certain matters in' eonnection with my 
{}oll.U1unity. und o.lso to discuss other genel'al mattors concerning the 
Finanee Bill and ths budget. I am sorry, the Honourable the COmmertl6 
Member is not htlre. becAuse, on a previous occasion, when focu£l£:ing his 
myopic nnd diplopie vision on my legs. he hadoocasion to EI'ty that I 
was .. old !lnd infirm". and that I was standing on my fore legs propped up. 
I may tell him that 8S I hear him singing his SWAn Elongs. it seems to me 
he is today standing on his last legs. and. as far as my legs 61'e concerned, 
-let me assure him that I Bm beginning to feel very firm standing on my 
-new legs, be it even n8'Monalistic legs-fore or Aft.-AS a matter of fact. I 
was oniy pulling his lege· when I said Government were standing on their 
hind legs. 

I hnve first to place before this House 0. very serious economic problem 
. that faces the Anglo-Indian and Domiciled European community which 
.can rightly be called the gipsy community of India, and it is this. 
All Provincial Governments demand provincial domicile qualification!! to 
f>stlLbJish the right of being employed in their ProvinciBl Services. This 
provincial domicile qualification is a great hardship to these ni i~  
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Let m,e give you an illustration of tll'is hardsbip. Take un emplnyefi\ on the 
E. I. Railway-an Engine driver. He has to serve on that railway where-
ever he is sent and this railway traverRes RengllJ, Bihar, Central Provinces 
and Delhi. Say he is stationed at Allahabad where his wife has a child. 
He is then transferred to Dinapore in t,he provincE Of Bihar, Qnd his wife 
hali another child there. Then, he goes to Calcutta Bnd hls wife has 
another child there. Within his service he has three children und he 
retires, say, tl) Bangalore or 'Dehra Dun. Thoae three children cannot 
re(lflive employment in any of the provinces unless they hove the spt>cift'3d 
pt'Ovincilll domicile qualification. The result is that our children are faced 
with a handicap in life and they cannot get employment in any of the pro-
vinces. This matter was b"ought by me to the notice of the Governor of 
the Uni ~  Proyinces, he consulted the Government of India who t.ook a 
provincial referendum. The various provinces, except ~  and the 
Punjah, clcmsnded certain domicile qualifications, the qnnlifications rang-
ing from birth to residence of three to ten years exclusive of educationio1 
residence. Most of the children of these two communities are faced wi£h 
this initial difficulty when seeking employment in the provinr.es. I think 
we already have to face enough hardships in our economic problems, but to 
add to it and demand a provincial domicile qualification worsens the posi. 
ilion, and I would, therefore, sUgg'eBt-I am sorry the Honourable the 
Home Member is not in his seat-I suggest that he will be so kind as to 

n ~ ' this mat·ter in a sympathetic light. Speaking, as I do on behalf 
of, and with the support of, the European Group, I would request him to 
be so good as to take immediate steps to remedy this position. I suggest 
that he should address all Provincial Governments requesting them to 
ofIxempt the Anglo-Indian and European community from Bny qualincation 
.of provincial domicile .  .  .  .  .  . 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Why 
Eurc'pean? ' 

Lleut.-Ootonel Sir Heury QldDey: Not you. I request thnt he should 
talee steps, Ijf possible, to recognise our accepted IndiandoDlicile as suffi-
cient qualification for employment in all provincial £lervices in the country. 
Thi8 is not a verv difficult mattar, and, I am sun, no cne in this Rousa will 
deny that this i~ a hardsMp and no one will deny to this small exemption 
t,o these communities. In other words, grant us an all-India domicile. 

Th" next point I desire to discuss, and I do S(l with Rome hesIt.a,tion and 
without any desire to blame the Government of India, ~  the ~ i n of 
the dignity 0f Members of this Honourable House. Sir, I Jrnow law is no 
respcCltor of TJerl'lons. There cannot bE' one law for the poor ana another 
law for the rich, for, before the Trihunal of British Justice we are all taught 
to believe that t.here is no discrimination. But, Sir, there Bre certain 
aspects in the administration of law and justice which call for criticism, 
.and, in doing so, I refer to the recent unfortunate arreet of one of our 
most esteemed and Honourable Member, I refer to Ha'i Bahadllr Seth 
Bbllgh Chand Soni. Sir, I Bm sure, every Member from all t/Jdeg of this 
Honourable House will join me in heartily congratulating ~ esteemed 
colleague on bis acquittal of the serious charges which were, WIthout ~n  
enquiry or ~  to his position ~n life. hurled against him and for .whwh 
~  sat charged before this House &nd before the whole of IndIo, Imd 
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England 1\9 n oriminal connected with II i ~ oi the ' ~ worst type .. I 
am n·)t here i;;) criticise, nor do I intend to argue the prol and n~ of his 
arre3t. This ~  outside the purview of thia House, hut, Sir, I cannot 
refr!;in ft"OIU stat.ing tha.t, in m:v experience of now 40yc&l's standing, I 
h[wt' neVE'r hmrd of 0. case involving as it doe!, fl most l'elpe(!table Mom-
her of this House, onEl of the most 10YRl servunts of Government and the 
Empire whom it has hon':lUred with ntitle, the leading public dtizen .')f 
Ajrner-0ne who is held in the highest esteem hy the offieiall; and others in 
tilf, whole of Rajputaun and whose financial mmificQtions permeate the 
wh(,le of Rajplltann in that he is TreaRurer amI F'inancier to mnny StateR, 
to Government and to the B .. B. & C. T. Rl:v., in which ~  arrest hRd been 
executed on Beuch unjustifiable and fllalnentnry grounds. I know how the 
arrest wus e'X::lcllted, and tbere is DO lweo for me to refer io it, in detail. 
Suffice it tc ~ that the arrest waR mnde wi1.houtdue enquiry 01' regard, 
not only :Ill fill' as the guilt of the 'person Was conoerned, hut Rsr€gu'd" 
his standing aR £I Member of this House. That, of coursp, Sir, is fl; matt'!r 
which, I am sure, the Government of India will Iitf'suredt:v f,aKe up "nd 
sift to the bottom. Let me only .. efer to the ignominiollR nnd undiJ:l"nified 
manner in which the I)olice arrested our worthy and esteemed colleague. 
A p()lice 'inspIX,tor (not a Deputy Superintendent of POlioe 8" is u8:1I.,1 in 
!lllch e>wc;ptional cases), was sent to his house in the enrl:v h01irs of the 
morning, he \\"I\S I1s1(ed to take oft h\B jewels and to enter the police lorry 
accompanied ~ 11 polk.e esoort in weich he was dl'h·en away to t,he police 
thann. fkt,h ~  Ch!lnd Soni respectfuUy protested nt !I\lch an undigni-
ned mRnnel' of arrest Imd sllch 9.l1 unnecessary ~  to his pMition, 
especially as a Member of thilil House. He asked quite n~ '  be 
aIlO\\·pd to go to the police thana in his own car in whlab the police gnaro 
('Qllld IIc(\ompnny him. This was rudely rpfllsed him, Imd so, like nn ordi-
nAry crim'inaL he, !In esteemed Member of this HOI,lSS, on the ffimsiest of 

i~ 'n  nnd which, when examined, was proved to be no evinence \\"hat-
ever, was carted like an ordinary criminal t.o the police thana. a.nd, al-
1hough ~ had been iI\ residence in i ~  hefOfC' bis arrest, n in~ 

hifo, work at the Legislative Assembly ana If)Yrllly supporting Governmcl1t 
0n £-ycry occasion. 

Mr. S. SatyamtU'ti: Ah 1 

Lieu\.-Oolonel Sir Henry Gidney: There is no use ah-ing it. Why not 
eh.eh-iog it? 

JIr. S. Satyamu.rtl: That is my comment on it. 

Lieut.-Oolonel Sir Beary QidD.,-: Don't intenupt me, p\!lRNC keep-
quiet. 

He w:as denied the .elements of courtesy. and decency hy the police. 
Sir, it is this r.ct which I desire to i~ and bring to the notice of the 
Govt,rnmcnt 01 Tndia, and it is this act which I caU upon the Government 
{.i India cnrt'fully t,o enquire ~n  and t(' tllke action, not only against tho"e-
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\Vhf) were at fuult, but to Elee that ~  action is not repeated. "'ha.t our 
collea.gue has suffered 8S a result of this unmerited und quite unnecessary 
arrest, only htl could tell the House, but I can tell ylill, Sir, that RR n result 
of his arrest he would have been financially ruined, hAd it not open that 
he had. adequate wealth to withlJtand the pollition and the rush that was 
made on his Bank by ~  Let nle explain. The Imperial Bank 
of Indi", ell hearing of his arrest, issued telegraphic orders to all its 
branches in India to refuse the acceptance of hUndi8 from Seth Rhag 
Chand Soni. Any ordinary firm of bankertl would have been ruined within 
u few dayt!. I I'Ihall not ~  to Rny further in ~ ni i  but I de> hO!Jl' the 
Govt:rnmcnt will taktl an early opportunity to associate t,hemselves with 
this House in expressing their deep aense of displeasure flnd sorr,)w ut the 
indignitim; to which one of its hntlotired and respected Merr,bers has been 
exposed and that it will do the a.mende honourable with S8th Bhag Chand 
Som antI Rspure rum in, no unmeasured Bnd unceltnin, R munner its sense 
,)f ~  that he should have endured *uch !lUitering, linch indignity ant! 
such humiliut,ion on a ch'arge for which he was nrrested Slid for which 
there wss hardly any evidence to prove, i ~  for attempting to bribe the 
shff of the F'inance Member to secure oertain budget secrets before it was 
reau out in this House. I feel sure that there is not H single Member in 
the Cahinet who does not echo the sentimentlJ I have just expressed in 
rf'>{ard to this mutter. I think, Sir, that our Honourahle colleague, Seth 

~ Chand 80m, should be given some tangible assurance t,hat t,hill 
House not only sympathi8es 'with him, but congratulates him on his hon-
our:Lble [I('t)llittnl and 8SS\lreg bim that he hM not lost one iob of our 
respp.ct I\nd confIdence and which I hope the Government will join with 
me nCftl-c:om. 

1'he next point I wish to refer to is \jne of great 1mportanre, and that 
h the Tllthiells reduction in staff. reductiion ill privileges, etc .. of subordi-
n;\tes of Government in it!! desire to maintain an expell!l'ive new ,"yst,em of 
rebrms for which I d,) not believe Government nre today finRTJp.islly 
prepl\red. 'Ve Met> before us on all sides a ruthless reduction in the sub-
ordinAte staffs, a. ruthless deprivation of their time honoureti pri'dlege& Bnd 
vE'sted interests. 'Ve see hefore liS many such depriYRtions, while very 
Iittlfl is done in rel1'RTd to officials. Surely, the G'JVernment realise that 
I'atisflt('tion. harmony nnd haprnness n~ their staff ill their greatp.st 
hulwark. Snrelv. t.he Govemment rel11is'3 that no reform!'; can be intro-

~  or ('arriea out without B happy and contented stAff. It must olso 
refllise tllAt it iF! the higg':l!:'t employer of Il\boUT Qnd as such it should Ree 
t,hflt, its staff. flhove nil else, are happy and  oontcnted and they 11rc not 
Racriticed on their alter of economy. This is not the pOl'l'lt,ion !1mong the 
stnff to(lay. They hl\ve apTllied the a.xe of economy and retrenchmpnt 
ruthlessly among nIl subordinates. Its desire, flrstly, is to maintain the 
refOl"tllq i~  the:'t Waf'lt t,o bring into operation; secondly, to maintain 8 
eooilv army: t,Mrdly. to be ablE' to pay high ~ i '  to offiC'ifils in India. 
!\;,d lalit, bllt not leat'lt, to be "bl{l ~  J::\Y R crore of rupees annually from 
the re'Venue!l of t,his ctlllntrv towards the Lge cor-cessions. TheRe lire 
mM,ters "'hich require the 'serious consideration of Government. It is 
time thl'lt. ~' reversed their policy. In my opinion, nothing sllOrt of n 
complete Rtoppage of the I,ee conceAE:ions as dhlO R 15 to 20 per c,mt. 
reduction in the higher salaries win meet the situation. It iF; no use telling 

B 



LBOIBUTIVB ABBBKBLY. [I61's MARCS 198i. 

[Lieut. -Colonel Sir ~  Gidney.] 

'us that therois no raeialdiscrimination, while you give sta.rvatic:n wages 
to the subordinate staff. You make a marked distinction between ofticials 
who have a non-Asiatlicdomicile and those with an Asiatic domicile. You 
give to the former extra pay and leave, full medical treatment, shorter period 
of probation, Lee concessions, etc., which you deny to your Asiatic offi-
\lia1.;. . 'Vhy thil' differential treatment on the question of domicile when 
both do Lile sume work? The subor<linates today live on  a stal'VRtion 
wagc;. 'rheir pay has dropped 80 low that they find it difficult to exist; 
much less live with the higher offioials. Althoughtheit:. salaries have been 
redueed, they oan still enjoy their social amenities and club life. Is it. ~  

that ~' "hollid be given salaries which enable them to enjoy life and 'these 
~ i i n  be dE-uien tosubordinat.es? 

Sir, I now come to the last and most important part of my observationR. 
1 rder to the Posts and Telegraphs Department with 'Special reference to 

~ position d the. Anglo,Ind1an oommunity in this Department. When I 
spoke 'on the i ~ BiUon the 18th March, 1935, I casually referrl'd to 
the Posts and Telegraphs DepRrtment.. It is my object, however, today to 
deal, at It greuter lengt,h, and 80 I shall hllve to again refer to what I said 
.last year; but before offering my criticisms, I desire to make a few brief 
preliminnry (observations regarding the working M this Department with 
~ ' i  refen:nce to that part of the Honourablethe }<'inanoo Member's 
speeeh in which he states "The saving under working expense!'; is due pnrtly 
to ~' n i  in expenditure". Sir, in revieMng the Annual Report of the 
post;:; flnd. TeleRrnphs ~ n  for IfJ35-86, I am !mre, other HOllourable 
Memhers of t.his House will join with me ill offering my very smce!'!' dOD-
gratulations to Mr. Rewoor, the able Director-Genernl, on having balanced 
his budget in ~  ~ n  complete year .:>f his adTainistration -:>f t,his huge 
and importani: Department. -The tum ~  which was RB. 47,000 for all 
hranehes ,yould, as in th,) previous year, have aggregatfld t,o a profit of 
mauy Inkhs of rupees Jud it not been for HIe heavy expenditure thf.l,t had 
to he meli during t.he yenr under review, under the het\ils of: 

(a) Pensionary charges. 

(b) ProviEion in full for depreciation. 

(c) Expenditure on retrenched ~ n  and 

(d) Interest on Capital outlay and accumulated losses. 

I observe that the expenditure under Pensionary charges and Deprecia-
tion alone amounts to nearly 30 lakhs of rupees in excess of the sums ex-
pended dt:ring th<, previous year under these two heads and this explains, 
in a lnrge mel\sure, why no appreciable profit could be returned during the 
yea,r under review. Sir, it is pleasing to know that this Department is 
now bearing in full its own  pensionary charges which, in the past years, 
were aSSel'iSflC on actuaria.l basis. The increased expenditure under this 
head haR be('n hugely involved by premature retirement of deserving work-
ers ~ n in n  un the policy of ruthless retrenchment during the past live 
_years, Rnd for all of which, my HonmJrltble frienil, Mr. Bew.oor, is perst)n-
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ally not responsible. Mr. Bewoor, it is evident, has striven strenuously 
during the first two years of his administration to make the working of the 
Department under his charge a success, and right well has he done so-I 
take my hat off to him. Sir, we are indebted to him for being the first 
Director General in having, by campaigns of publicity a.t the principal 
exhibition·, in tbis country and by meaIl\ of handbills, coloured posters, 
pocket guidea and advertisements in the dailies, etc., notified the fa.cilities. 
offered b] th..,Post and Telegraph Department 'in all its branches to the 
lminforme.:i public. The result of these campaigns. we may assumE: has 
heJped,in no small measure, to bringing the revenue up to almost 11, crores 
of rupees whicll, I believe, I am correct in stating. is the highest on record 
gince ]925-20. Unfortunately, the expenditure which halilbeen heavy ior 
the reasons already stated at the comme.1coment,0£ my observa.tions wall 
d).lR to ~ outs'ide the control of thl' administration, have prevented 
againstbctter financial results. The v0lume of paid telegrams handed in 
during the ~' under review has, Iunderstnm;l, been >Rppreciably larger 
t,han the nVf·rage of tho last five years and indicates a gradual return to 
normal trade conditbns. I believe that this has resultea in a litHe surplus 
revenue from the Telegraph Department, though I believe the Post ~n  
Telephon,O) D&pariments are the two. that have pa1d the most revenue. Tn 
any case. this shows that the Telegraph Department is in no seriQ\1A way 
Df being redneed as a means of communication hy the public as was anti· 
cipated. Tn giving the puhlic and sp,rvicefl interest first, place, as the 
Director General has certainly done, itis necessary for us to remember that, 
the ~ of a vcry large body of faithful Hovemment-Stlrvuntl-\ in this De-
partment. thousands of whom Rre holoing compllrRtively hnmhle pOl'!itions 
in life. is in puhlic keeping find should he treated with sympR,thy in fill 
l'chemes :md poNey of economy. 

T desire now to deal in detail with the position of the Anglo-Indian com· 
munity l'mployed in the Posts and Telegraphs Derartment. Sir, it "No\1ld 
f:erve no tJspful purpose if  I were to delve int.o fI. detail analysis of the 
various figures of communal employment in this Df'partment from the ~  ear 
1932-33 when annual figures began to be compiled for the cnlender year and 
net for the financial yel!.r nor would much benefit be gained if an IlnHl,Ysis 6f 
communal figures, dating from 13th June, 1935, when the revised commllnnl 
orderR came into force in this Department in accordance with Home Depart-
ment. HeRolution of July, 1984. I Imow.thflt the Direct,orate of this ®e .. 
partment will not 'be able to agree on '3XEoct numbers, avernges and percent-
ages of the total employed in thill Departmmt and the t,otal of my com-
munity, hut I feel I must refer briefly to this matter which is germane to 
ihe rest, of my ohservat.ions. Sir. during the (tllinqllenillTll. Hl32-,3(). the 
·,1trength of the combined Departments (Posts & Telegraphs) has been reollc.,d 
bv morA than 10.000 whole-time employees, i.e., bv about 10 per n i~ 
the cut.ire establishment,. High flS t,hi8 ppl"eentnge ~ been and int'·nse :HI 
must have. been t.he sorrow And suffering cauRed b:v loss of emr1o.vment to 
t,he unfortunate victims of enforced economy and their families, it is AWJ 
more so when its appamng effects on the Anglo-Indian communitv are con-
sidered. From tbe statements showing the composition of the stnff ourina 
the four years ending 1st January, 1936, it will be seen that, wherPHR on 
ibe 31st March. Hl36 , OUt -of a total or over 107,393 whole-time emrlo:vees 
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d nn coml'nunities and ratings, onry 2,566 were Anglo-Indians and 1:>omicil-
~ Europeans. t know tlris figure or ~ did not obtain on the Srd Decem-
ber, 193<2, but, at ~ end of the financial year, 31st March. 1936, it included 
2,405 Anglo-IndIans Bnd: '~  Domiciled' ~ n  It is possible that these-
figures are open to challenge by the Department but a. few points here .and 
there will make very little ditYerence to my contentions. What conoerns me 
most of aU, Sir, is that: If my figure of total employees in the Department 
on the 31st Marc1\, 1()32 , is 1,07,398 and the totalo.n thp. Rlst· December. 
J9Hfi. if': n5,t\(jfS and which figl1re. let me add, incI'ndes nil the inferior 
servnnts whe, ~ paid frorn tlontingencies, then the reduction in the total 
Mtabl'ishment during these fiye years amounts to ne&f,ly 11 per cent. 
W1Jereas, with the n n ~ n figure tflken at 31st :March 1932, and 
including as it "hould, t61 Domiciled Europeans, gives Il total of 2,566, 
which total fen to 2,189 on the 31st, DE-cember, 1985, i.e., a drop of 3117, this 
wor!,F' ;)ut to It ~ i  of 15·4 per. cent. in our employment. In this 
connection I am prepared to admit t,hat it (me excludes those 'inferior ser-
vants who are not. paid from contingencies from the total employed in the 
tlepflrtment the figure comes to about 84,107 which gives a higher pal'cent-
n ~ of reduction in the total number of employees of the Department,. Bllt 
I ~ i  this is llot e, correct way of arriving at 1\ proper red'nction oj' per-
eonthge, I may be wrong, I speak lIubject. to correction. 

Now, Sir, I propose brie1!y to refer to the recruitment of Anglo-Indians 
during the four years ' ~  . 

,  , 

Calender. 

19111 

1"' 

Total 
number 
recruited. 

,  ! 

Total number of 
Anglo-IndiaJlll and Domiciled 
European'!! recruited. 

---1------1-------------
! 

•  ! 

•  I 

Total 

2.681 

2,184 

::l 
I Most" of tllelle beioDIl to 
r lower grade clerkfobipa I and olerir.al non-

ftI gazetted ratings . 

I 
63) 

,-------
9.526 181=1'7% Dot 5% OD the 

wh'ole as is required. 



This t.0hl of 1M Anglo-Indians who were l'ecrnite4 ~  theae .four 
y.eRrs arc II.R det·ailed in the following table. 

Period (year ending). 

(a) 

.Slst ~  ~  

~ 1.t December HI33 

:31.t December 1'934 

.3lt1t ' ~ 1935 

,  .  1 t,,, 5$ I 5 ";' ;  ; 

.Clarka. Gazetted I I 
Non- I 'I 

Wite1eu u,P,per and nnn- Tn,f'erior 
Operators. lower 1 clelical : servants. Total or all rat,ings. 

IDivisiOD8. I ~~ I 

. i 1_lItaff. [---1--------
(b) 1 'c) I (d) I ,(e) 
.. _. __ ,--______ 1 __ -

I 
12 

IS 10 
I 

1 () 'I '97 I ~  I 

3 

(f) 

22 1 
r including OIl4t 

31 J Gazetted 
officer. 

45 

I ,I t! ,l!8 i ,93 i 1 63 

:--,-:'-36'rl--;6r---5-,161 
Ii, I  ' 

'** a; , 

In stressing this fact, Sir, I am aware that there hus been no recruit-
ment of telegraphists in the Operating Branch since the year 1980, a branch 
in which the Anglo-Indian ccmmunity hus ~ n albtted 20 per cent. Now, 
Sir, of thege If)} new appointments, one is a gazetted officer and f.)ur ure 
Wireless Operators, the rest are of low division clerks, non-clericR} and 
nOll-gazettc,d lower divisional personnel ILnd inferior servants. There has 
been no recruitment. of telegraphiB'ts and the intention, therefOl'e,ap.peo.rli 
to be to recruit Anglo-Indians to the lowest grades of clerkship Hnd other 
lower ratings all of which start below an 1nitial salary of Re. 45 nnd creep 
up, in 17 years' service, to the maximum of lW. 85. I notic·e ir.Olll thi. 
-table that there has been no direct recruitment of Anglo-Indians into the 
upper division clerkship, which ~  made by promotion of sf:'nior 'ower divi-
sion clerks generally after they have renched their maximum in the lower 
ratings. ffir, the non-gazetted, non-clerical ratings in tbMI DepJil,l'tme,u.t ar.8 
I understand, treated superior servants (so 'is a postm.D') aee they pL'0-
bab]." include caretakers of buildings, telephone oper&tors, time-keepers in 
telegraph offices, inspectors and delivery peOM in large offices Imd others 
who .do not belong to regular cadres in this category. Sir, I submit, with 
all respect to my Honourable friend, the Director General, that the recruit-
ment . .of s\lrb people is casual and ~  not be brought if it is brought, 
into the reckoning of Anglo-Indian percentages in the Depart.ment. It will 
be noticed ,altlo thRt some "inferior servants", five in number, have also 
been recruited and no doubt these include telegraph messengers, mail 
1unuers, etc.. It will be noticed that this drop of 16.4 per cent with.i.o four 
}',ew:s hus .acc.un·ed despite the racruitment l>f M 4P,glo-India08 in the 
year 1935-36 to the junior clerical and lower non-gazetted staff. Stir, il) 

in~ this pdint I rIo not desire to deny my gratitude to Mr. Bewoor 
for nn~ employment of some kind to thp'!IE\ employees who must have 
been, fltarving due to unemployment and he cltn rightly S8:V thnt tne .. e 
Anglo-I ndin.ns voluntarily offered themseh·eR for these non-clelioal llon-
gazett,ed jobs even as inferior n~  antf he i~ no, dOtrpt right', because 
Witb the pl'flS6nt acute state of unemp\o,.ment in ~  ~ 'i  'Mtere 
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are sections mainly of the worst type bf the communit,y who are prepared: 
to take !).rty wage rather tbil.IJ roam the streets in quest of employment .tria: 
Strl1'Y8. But what strikes me as a disquieting feature is that there haR been 
no recruitment during the past six years to the Sis,nalling Department. 1. 
know this is. not the fault of the Department, but It :Jert.ninly reducas the 
earning capaeit:v of my c(.mmunity, who in the past, were very largely 
&nJployed in thi!:' Department. 

Sir, I now give a statement showing the nllmber of Anglo-Indian and 
12 N DomiciIerl European employees in ~  and 'felegraphs 

OON. Depart.ment from 31st March Hl32 to l3ht Decemher H)l\:'); 

Date. 

lUllt March 11132 221 234 

I 

~ -------. --.-- ' ~  703 T ~ ~ ~ 1---;586 
91 1508 I 353 III I 239lt 3111t Deoember 1932 189 . 160 

1 

3lat Decemher 11133 174 160 

3111t December 1934 165 152 
I 

3l11t December 1935 i 167 I 142 

i------
Increue + or decreaae - : -54: -92 
on lUllt Maroh 1932. i I 

! • 

1-2".%1-39'3% 
! 

78 131' I 371 64 I 2167 
95 1253! 384 90 I 214S' 

I I 
94 1213 I 384 169 216s.-

----.. j. ------

+5 -490! +65 + 169 -397 
I 

I 

+5'6% -28'7%il+20'3% %-Not-lH% 
I struck in leu 

I .. flgu· than 
res for four 

j 31st yean. 
March 

, 1932 not 
j avail-

able. 
I 

A careful examination of this entitles me to summarise the position. 
8S fonows ~ 
The community has dropped in numbers within a little over four years 

by 24 per cent. in the Gazetted ranks, nearlj' 40 per cent. in the Engineer-
ing Supervisors (General, Technical and Telephones) ratings and 28 per 
cent. in the Signalling establishment in which, in the past, they have been 
chieiy employ8cl. The 10ea of employment; in ~  braoohes is deeply 
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felt and deplored, in view of the impoverishing and depressing effects of un-
employment on a oommunity which has never failed to acquit itself 
meritoriously OTW • periocI of 7.5 years in storm and stress, on frontier 
and field of battle, in malaria and beast-ridden jungles and swamps, on 
the frozen mountains and scorching deserts, in short, wherever uuty 
required them in this farflung sub-continent. One has ,)nly to talce Pis 
mind back to the immediate past when the General Service in the Tele-
graph Department and the Engineering Supervisors Departments were 
manned almost entirely by Anglo-Indians and Domiciled Europeans. It 
was these two Denartments that brought the Posts ani! Telegraph€' 
Department to their present state of efficiency. The General Telegraph 
Service is no more, it has been replucedbv a local Telegraph Service on 
lSO per cent. lower salaries and as for the Enlrineering Supervisors Depart-
ment the recruitment has been practically closed to the community for/.· 
the past six years. 

Staggering as the above reauctions must appear when ~ i  in 
relation to the entire service, it is even more so when statlstICs bea.nng 
on the staff und salaries on the Telegraph side alone are considered. The 
probpects of the Traffic staff have been .seriously affeoted .b;y ~ i  
retrenchment of thtJ personnel in the entIre branch and revISions 10 the 
cadre, gradations and salaries of Deputy Superintendents, Telegraph 
Traffic, by transference to a long term time-scale, have lowered the average 
salaries of the personnel in these ratings. These retrenchmE'.nt.s ami 
revisions are not in keeping with the assurances afforded by the Govern-
ment of India in the Department of Commerce and Industries. Sir, on 
the ocellsions of the amalgamation of the Postil Rnd Telegrapbs Depart-
ments by RpRolution No. 3062-3036-101 of April 1914 and ag&in in a 
lotter No. P./I-Camp, dated the 11th November 1925, the Honollrllble 
Mpmber-in-charge of the Department of Industries and Labour confirmed 
the assurance that the pay and prospects of exil;ting members of the 
Service would not be adversely affected by any scheme or re-organization 
recommended by Departmental Committees. 'rhese changes have affected 
all communities alike and to illustrate my point I would quote the follow-
ing statement which will show this: 

:Number I Reduced Percentage 
Grade. EOancHoned in 

in 1921). 

I 
19:J5 to drop. 

-------.. ~
~ ~

I 

Superior Traffic elas" I, Pay REO. 
60-1,600. 

1,000-. 14 3 ! 7!l% 

Superior Traffic Class IT, Pay RR. 350- 36 U :\1% 
20-1)60--700. 

Deputy Superintendent"" Traffic. Grade 20 16 25% 
A, Pay RB. 500-20-600. 

Deputy Superintendents, Traffic. 
B, Pay Re. 350-20-450. 

Grade 34 26 32% 

Telegraph Ma8terll, Pay RB. 276-15- 353 )1)9 1)1)% 
325. -----------_.-. 

Total 456 226 
I 

1)0% 
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~i  I stand aghast at this whole-sale ~' ~ i ~ ei!ected ~  the n ~n  
'Of the many 1'6tNllchment oommitMeS that' ha"f'e Bat Witihtn the ~ !"f'e 
.years ~ in  to effect considerable economies in the PO!;t and T<:'le-' 
graph Departments. This reduction of 230 out of 4!16, Or more than 1m 
per cent. of the entire controlling and supervisory appointrnents is 
definitely drastic and appalling und, when it is considerea with a. heavy 
fall in the operative estahlishment and the i in~ of the standlll'ds of 

i i n ~ both in operation and supervision, it will be $een thRt a heavy 
strain has been placed on the ent.ire tmffic estllblishml?n\i (l strain which 
is bound to tell in time Oil the men. Sir, it iR wen knowh that telegrapQ 
traffic employees start early in life and serve the Government, 11S n ~ •. 
for more than 36 years. The incidence of promotion is !mch thllt they 
do not norm8lly attain the position in the "Traffie Rerviee Class II" 
before the thirtv-first vear of service flnd the fiftiet.h vear of their lives. 
They have uhso'lutely ~  hope whatever of earning ~  than .!our incl'e-
ment!! in a time-scale which starts nt Rs. MO per Dlensem und rups 
through fifteen stages before the maximum cnn he reached. The exist-
ence in 1925 of two grades of Deputy Superintendents (Traffic) mR,de it 
pos!!ib)p for 20 of the most senior (out of n cadre of M) to hold the upper 
grade of Rs. 500--20-600 for a few years before retirement and after 
many years of loyal service. Subsequent reduction in the number of t.hese 
8ppointments and their mergence in 1935 in a single time-scale CAdre 
"nlass II Traffic" has not only lowered the average income of these 
employees during the last three years of service, but affflcted their 
pensions very adversely. The promises of Government given in the Resolu-
tions already referred to are thus completely stultified. 

Even if it is conceded that subst&ntial retrenchment was necessary 11.8 
a measure of economy, there is no jm;tificlltion, either f(:4: dropping Class 
I Traffic Appointments down by 78 per cent. and seriously Iltifling promo-
tion of deserving employees, or for placing subordinates, promoted to 
junior gazetted rank "Traffic Class II", at the advanced age of 50 on 
8. time-scale which runs to fifteen Rtages before the maximum could be 
reached. In view of this, t.he reconstitution of "Telegraph Traffic Class 
II" appointments into two grades, as WBS Iltrongly recommended by the' 
Telegraph Establishment Enquiry Committee of 1932-33, and the re;;tora-
tion of at least 3 or the 11 Superior Traffic appointments, Cluss I, which 
were withrlrawn as a meAsure of economy, call for immediate att.ention. 

Confidence, in respect to pledges and prospect.s all well ali in the 
stability of employment, constitutes the main "pring of attraction for 
service and the more the public realise this, the better the recruits who 
will he attr8cted to Government employment. I submit, with all the 
emphasis a't my command, that frt'queut retrenchments and variations in 
eonditions of service and salaries will ultimately destroy confidence and i. 
behoves Government to obviate this by the stabilisation of employm.e,u$ 
and rehahilitation of the disgruntled employees. Sir, this, 88 far as I 
have been able to gather from the limited st,utistics at my disposal, is 
the Qct.uRI position today of the eommnnity in the Posts and Telegraphs 
Dep9.l'tment. and it only serves to remind one of the paRt history and 
treatment that has been accorded to the community in other n n ~ 
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services which they were mainly instrumental in developing. I know, 
Sir, that Mr. Bewoor, when rises to reply to my figures, will quote official 
statistics showing that I am wrong in certain details, percentages and 
totals. I apologise to him if I am wropg but I .,.,ould aM tha.t I havt' 
not in my possession an army of office clerks and. figures to help me in 
arriving at my totals and percentages, but with aU these disadvantages, 1 
submit, Sir, that my tot.als and percentages a.re, on the whole, fairly 
accurate. 

Now, Sir, I come to a more important aspect of the employment of 
the Anglo-Indian community in the .Posts and :r'elegraphs, and to ~ ~  
my point I find it necessary to dip mto past ~  and compare It wlt.h 
our present condition. Sir, at the outset I adnut ~ Mr. Bewoor IS 
entitled in his reply to say that he has, more or less, gIVen effect to the 
instructions he has received from time to time regarding the recruitment 
and the position of the community in the ~~ n  i ~ is ur,tder ~i  
ahle control. There is, however, only one provIsIon which will entitle 111m 
to this view mdthat is, pr<>vided the community has accepted the correct-
DeBS of the distribution of the percentages and remuneration he has made. 
But the fundamental point is that we have not accepted his distribution 
as correct and in accordance with the Government of India, Home ~ 

ment Resolution of Julv 4th, 1934, or with section 242, sub-sections (2) 
fmd (3) of the n~ n  of India Act, 1935. Now, Sir, it might ~ 
said that. it is useless to base our present day claims on the past Rssocia-
tion of the communit.y in this Department, but it is on this very association 
that section 242 of the Government of India Act has been formulated and 
based. I shall not again SRess the pledge given by the Government of 
India in the Department of Labour and Industries Resolution 3062-8086 
-101 of April 1914, or of the Honourable Member-in-charge of Labour and 
Industries' letter No. P. II-Camp, dated the nth November 1925 and 
which (Usffinctly pledges the word of Government that the pity and 
prospects of existing members of the service (all communities) would not 
be adversely affected by any scheme or reorganisation by Departmental 
Oommittees. Sir. it will be Hpposite for me here to quote from the reply 
given by the Government of India in September 1928 to the representation 
made by the Anglo-Indian deputation in London, in 1925, before thp SecrA-
tary of State for India. 

This if; what that reply saY8: 

"See no reason to anticipate that the number of Anglo· Indian recruit. yould 
decre_ to any marked ext.eat in the near future." 

_  I ~ the Honourable Kember to run his eye down the tables I have 
given him and to see whether this pledge has been fulfilled or thrown to 
~  winds elipecially in regard to the Engineering Supervisor's Bmnch? 
Sir, a reference to the relative part of this despatch will indicate that the 

~n  ~  OtU?/ to the Telegrapll Depllrtm8nt, they did not 
~ n an.vthmg about the Posta) service which, in itself, IlUpports our 
claim, today, that we have Dever been ordinarilv recruited into the Postal 
Branch of this Department. At the time thi; statement wall made by 
the GoverlUDent of Indi.a (for instance in the :vears 1928 and 1929), ~ 
percentage of Anglo-Indians f6Cl'uited to the Telegraphists' grade ,ns 57 
per ~ n  and 76 pet' cent. respeetively. Mr. Bewoor, I am sure, will 
8cUluttbat there ha.e been no recruitment of Telegraphists since the year 
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1930. I, therefore, ask him and the Government of India in the Depart· 
ment of Labour· and Industries a pointed question and I want a definite 
reply: On what basis did it fix the proportion of Anglo·Indianrecruitment 
to the 'relegraphists grade at 20 per cent. and which is a reduction of over 
40 per cent. of our original ~n  in the Telegraphists Section of the 
Department,? I know the Director·General will reply that if he gave us 
our original percentage and, according to the Government of India Resolu· 
tion of July, 1934, he gave the Muslims 25 per cent'.. it would leave a 
very small percentage for the other communities. Sir, 1 have never made 
such a ridiculous demand, for I appreciate the fact that the strength of 
my 00mmunity in the telegraph side can never bfl what it was even 7 
years ago, but I submit, with all respect to the Director.General, that in 
reducing us in this Section of his Department frOD! 57 per cent. and 75 
per cent. to 20 per cent., he has neither carried out the injunctions placed 
on him by the Government of India, Home Department Resolution of 
J'uly, 1934, nor has he paid "due regard" to the past associations of the 
community in the 'l'elegruph Department as he has been called upon to 
do vide section 242, Government of India Act, 1935. The Director-
General must appreciate, remembering the fact that it is in the 'i' ~ 

ranks the majority of the community in the service are employed, that 
this suspension of recruitment would inevitably bring down the number 
of Anglo·Indians employed in this Brunch rapidly within the next few 
years. The Telegraph Establishment I<::nquiry Committee's recommenda-
tioas tended to deplete the strength of this particular Branch and the 
forced retirement of the senior members of this Service, consequent to 
those recommendations, mainly affected the Anglo.Indians who occupied 
most of the senior appointments, and yet I ask what regard wa.s given to 
this obvious fact? None. Today we find their places have remrlined 
unfilled, and what is worse still, recruitment, has been suspended for the 
past seven years; and, over and above all this, t,he Government of India 
have thought fit to reserve only 20 per cent. of future recruitment into 
these ranks. The only consolation the community is offered is that a 
larger number of appointments are ensured for them by reserving for it 
5 per cent. of non-gazetted non·clerical grades, besides the said 20 per 
cent. (which reservation ~  exists only on paper). 

Sir I should like to inform the Honourable Member that I have 
i ~  . reports from various circles ~  the Post ~  General in 

the Provinces are unable to Recure qualIfied Anglo-IndIans for the posts 
reserved for them in these clerical grades. I have repeatedly pointed out 
that the community forms the backbone of the Indian Auxiliary Force 
and being essentially an urban community, and owing to the difference. in 
mode of life and standard of living, would find it difficult to accept sel'Vlce 
outside the Presidency towns. It was for this reason, which has special 
reference to defence purposes, that I appealed to the British Parliament, 
even after the distribution of the percentage had been made by the Hov· 
ernment of India, early in 1935. This diffusion of the community from 
the Telegraph to the PORtal side will only result in discouraging the 
genuine members of the community from seeking service and, if the 
somewhat better class do seek service under these impossible conditions 
of pay and prospects. it is because ~i  parents in ~  ~ n  who 
are on the generous old scales of pay are able to mamtalD them to Hve: 
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a condition which will be completely altered in 20 years time, when most 
of the Telegraph employees will be on the lIew starvation scales of pay. 
Whitt is likely to happen is that non-Anglo-IndiaIls will seek the!'.e appoint-
ments, masquerading. ~ Anglo-Indians, for it it; very rarely that an 
Anglo-Indian will take .up an appointment as a clerk, and if he does it 
will be only in a Presidency town offiee. Sir, the principles un?erlying the 
distribution of the percentage reserved for the community m the Post 
and Telegraph Department, under the Government. of India Resolution of 
4th July 1934, were laid down in para. 9(2) of the said Resolution. It 
states: 

"In the Post.! and Telegraphs Department. the same principles ~  be ~  us 
in the case of Railways for qfeguarding the interests of the Anglo-Indtan and Doml.clled 
European community which at present holds about 2.2 per cent. of all 8ubordmar 
posts, etc." . 

Now. Sir, in additioll to. this. specific injunction which I submit, ~  
Department has not followed, I now c<;>me to the n ~  of Ind!o" 
Act, H135, section 242 (2) and (3) winch also lays down, ~n ~  
terms, the manner in which the appointments should be I ~I  III 

the Telegraph Department to its Anglo-Indian employees. ThIS sectIon 
distinctly states that it; IIhould be distributed in association with and having 
"due ~  to the "specific class", "category" and "numerical per-
centages a.nd remuneration of the posts hitherto held by the community". 
[ say, Sir, the reservation for the Anglo-Indian community of 20 per-
cent. in the Telegraphs and five per cent. in the Postal branches is not 
only an utter disregard but a complete reversal of our usual and ordinary 
appointments in these two departments. On the other hand it seems to 
me, Sir, that the Government of India appear only too willing and ready 
to accept any reform or recommendation made by any Departmental 
Enquiry Committee which seekfe' to reduce the strength of the community 
in the particular branches in which they were chiefly and "ordinarily" 
employed in the past in large numbers. Conditions of recl'uitment have 
been altered in such a manner that in those Departments to which the-
community was recruited to the extent of 50 per cent. up till 1929, it now 

~  ~~ a in ~ apPointment. in ~  year. I refer to the Telegraph 
n ~n  Supe:Vlsors grade. SIr, thiS Department as I said before was, 
at one tIme, entIrely manned by Anglo-Indians, it was they who till 8' 
few years ago did much of the pioneer construction work of the Telegraph 
Department but for reaRons unknown to us, the then Honourable Member-
n ~  of this Department completely altered the terms of recruitment 
Into this Depa;tment and which was entirely reserved for worthy and 
capable su.bordmates of all communities. Sir, this Department, was 
oonverted ~  an I~ ~ Service and today entrlluee into it is by 1m 
open competitive exammotlOn, 50 per cent. from outside direct recrllit-
ment and 50 per cent. from subol'dinat,es. This division is Ii mere farce 
for, ver.Y few subordinates are capable of competing with graduates which 
~  ~ n  found necessary for this Department and which had. since 
~ lDce,Pti?n, been efficiently administered by skilled practical subordinates. 
81!' thIS IS . a glaring instance in which the community-its worthy and 
tned ~  have been suddenly, not gradually, deprived of employ-
~n  ~ ~  lD severe competition with Indian graduates) in a Department 
m whICh It was. but a few years ago largely and ordinarily employed. I 
~  why was thIS done and I repeat it is a glaring cue of prejudicing the-
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interests of the community and depriving us of our vellted intere8ts-
indeed a claim to which we were entitled as are also Indilm subordinatf's. 
Sir, it seems that economies introduced in the revisionR of scales of pay 
have also been directed towards reducing the prospects of those seni.or 
Anglo-Indians who are already in l!Iervice. In my speech last year, I 
pointed out that whereas, in pre-war days, the Anglo-Indian telegraphiste' 
pay was Rs. 5Q to Re. 200 per month, in the post-war period, i.e., after 
1920, this was increased to Rs. 80 to 250 per menSf'm. TodAY it is Rf;. 40 
per mensem risiijg to Rs. 120 in flyer 20 yelirs s,"rvict'. Herl ~  in the 
desire of Govermnf'nt, to inerem.e the salaries If ~  lower paid staffs of 
the Department, ~  ItS linemen, postmen, etc., which have been in-
creased from 100 to 200 per cent. in many CaRe!!, Government l'leElmr,; to 
have picked the Telegraphists, a departmmt in which Anglo-Indians pre4n-
minated, as their sacrifice to economy. The redudions ill HIe initiAl and 
maxima salaries of the Telegraphif'ts gradE' have been reduren 47 per cent. 
and 52 per cent., respeetively. Even the prosrects in the 'I1elegraph 
Department have been consinerably reduced h:v the rPllllcti(l}n of the 
number of higher appointments, stich as First Division ann 2nd i i~i n 

appointments from 14 to 3 and 35 to 24, respectivei.\'-Rppointrnents 
which were previously opened to promoted Telegraphists. Corres-ponc1ingly 
I preSUlllf' there hlu; been nn increase in the prospects of the Postal 
subordinates. Honourable Members-in-charge of this Department have 
rightly deyoted their attention to impro,,;ng the stannard of living of their 
inferior servants; for postmen and others have got their salaries increat;ed 
to almost double of pre-war time, a salary on which t,hey CRn live although 
even they, today, are complaining. Sir, this increase of pay naturally 
caused increased expenditure on about 10,000 lower staff and as a result 
of this -the Department finds itself, today, faced with top-heavy I\n-
ministrative charges regarding salaries. Sir, it is a significant but undeni-
able fact, that all attempts at economy in these two departments appear 
to have been directed mainly towards reducing the salaries and proRpects 
of promotion of such sections of the Department in which Anglo-Indians 
have been predominatingly employed in the past. as I said before the re.duc-
tion in most CRses has been as mueh as from 1)0 to 00 per ('ent. in sHlaries. 
This reduction, I repeat, has been contrary to fin the pledges find promi'les 
given by the Government and contrary to the orders of the Government 
Resolution of ~ and section 242 of the Government of India Act, 1985. 
I ask, Sir, does Government seriously censider a change t,hat entails a 50 
to 60 per cent. reduCtion in sa.lary to' be a. gradual change in the economic 
life of the community? Does the Honoura.ble Member sincerely think 
that this is having "due regard" to the past assooiation of the community 
in the Telegraph Department'! If he does, then I stand staggered. 1£ 
he does not, the remedy is obvious. Rut, Sir, it is to be remembered that' 
bv closing down a Telegraph Office, the number of Anglo-Innians who will 
~ affeoted will be much smnHer than the number of inferior staff and 
linemen (belonging mainly to other Indian communities). The fact 
which should be borne in mind is this: by forcing the resignation!! of 'fele-
gt"a.ph Masters on the ground of retrenchment, and by allowing t,he casual-
ties oocurring in the operative ranks to go untilled, the earning capacity of 
the community is reduced to a considerable extent. This would undouhten-
Iv result in a dislocation of the economic structure of the @ommunit.v. Tn 
t:his connection J would draw the attention of the Honourable Member t,o 
para. 2 of the Government of India Resolution of 4th .July 1934, which 
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lays d0wll th'1 (,bject underlying the proMction Itrrriaasri in ilhat Reautton, 

'lamely: 

"In considering this general poeiti?D the Go ... ~~n  ot India have alto to tale 
into account the claims of Anglo.lnd18ns and DomiCIled Europeans aod of .the n.. 
nreaead ClaSBe.. A.I1ilo:Indians. have ~  ~  a large ~  of ~ ~ n  
ii certain branches ~ the pubhcservlce. and It hils been ~n  that, In ... 111. of 
tile clegree to which the connnunity ~~ been ~n n  on thIS employment, I ~  mud 
be taken to prevent in the Ii ~ n ~ n  n i~  in the Ii ~ '  of a ~'  drtplaoe-
~ n  ~ Anglo.Indians I~  their eXIstmg poSitIOn,. ~~  oee."lon a vroleut. 
dlilocatlOn of the econonllc structure of the cornmllntty. 

F'urther. the :teICJrotion sayS: 

"'the m.ttuetionl .Mch follow itl reprd to .he employment of AnglocIndiane !Wi 
Domiciled' EUl'opt'lans in ce-rtain Departmeuts ate designed to give effect to this policf" 

Sirl with these facts faoiGg the Department, I ask them, in all serious-
ness, to. n~i  whether they hftve c8l'l'ied out these insllrllctiom. 'the· 
figures ! have placed before this House show a reduction of 400 app')int-
ments in the operative mIlks, of B2 HJlpointmentR out of 234 in thl! TelegtaJ)fI 
Engineering Supervisors grade and of 54: appointments out of 221 in the 
!{azetied ranks, all of which have been brought about within a period of 
'ive yeal'S by the Government's acgeptrmee of schemes of retrenchmellt 
11.1111 introduction of new conditions of recruitment and service. Sir, IJIme 
will say that such huge reductions can hardly be in con80nance with and 
in obedience of the Policy dMlared in the lIioove quoted: para. of the Gov-
ernment of India Resolution of July, 1984; nor cM'l anyone in this U ~  

say that it is in consonance or that it shows any, but utter disregard to 
the policy enunciated in 1!he Government of India's reply dated the 12th 
September 1928 to Anglt!-Inuian deputa.tion bhat, waited in London on the 
~  of State for India. Sir, when I delivered. my speech on the 
general discu>-sion of tho Railway Budget I entered into details as regards 
the violation by that Department of certain parbs of llection 242 to the 
Government of India Act. It is unnecessary for me to repeat those views 
on this matter. I will only add that every word I uttered in t,hllt speech 
up plies with equal force to the violation of that seetion by the Department 
controlling the Posts alld Telegraphs Department. 

Sir, when I raised tl'le question of the interprella1ii'otl of SE'ctiop ~  

in this House on the 18th of February last and white I admitted that the 
Government of India had given partial effecil to thesub-sectioos, p8'l'ti. 
cularl:v in regard to the distribution of the OVAr-aU percentage reserved' 
for. the Anglo-Indian community in the suhordinate Hailway services, T 
contended that the Government had not Ivcted on the mandate contained 
in the sub-section regarding the remuneration of the posts. I, today, 
ask the Honourable Member of Labour and Industries that, if the words 
of the section relnting to the remunel'Ution of the posts were not intended 
to be ~  what was the purpose of the Houses of Parlinment unnni· 
mously passing the relative sections? In M81XWeU's "Interpretation of 
Statutes" that great authority says: 

"The ~  of & Atl:-tute,. when there is a doubt .bout their meaning, are to be 
underetood ~n the sense tn waloh they belt harmonbe 1fith the nbject of the enactment 
and the obJect which the Legillawrtt haw in view." 

In support let me quota what Sir Austen Chamberlain, M.P., suid' 
in the House of Commons on the statutory value of this section, whicl7 
formed an amendment to the India Bill. He spoke after LOJ'd Eustaci 
Peroy had replied on behaH of the Cabinet, when hI' stated that tho 
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injunctions implied in this section were not a facade, but a valued sta.te-
.ment "of the standard by which the Railway Authorities must act". Sir 
Austen Chamberlain oid: 

"The HOIlOu.rable Gentleman who haa spoken will be grateful to the Noble Lord 
,(Lord EUBtace Percy) for the explanation he . baa just pven. For my part. I accept 
it aB a satiafactory explanation. I think that the words mtroduced in another place are 
.&Il effective guarantee for the fair treatment of the. class of community whose cue 
is under discussion. It is not the words themselves, but I think the Secretary of Statll 
in another place (House of Lords) used some rather loo,e n ~  in describing wlmt 
they were and what they were not. What I have hitherto n ~  by a declarator1l 
law was that, when doubts had arisen as to what the law wal, It was positively 
-1!eclared to be 80 and 110; that, in fact, the Legislature prof eases to ~  clearly ih8 
e:r:i8eing law and not to introduce an entirely new law. That is .& very ~i n  War 
from saying, in connection with sRch an amendment as this, that it is purely declara-
tory and that it does not bind anybody to do atWhing:I tlliak· th0811 werda WeI'. 
"IlDfortunate and gave rise to misgivings which have round .expression ~  ~  hear. 
D.' 18 my Noble friend I am satisfied that. the word8 Ment'f've.! are r.g,ht aTNiwIll do 
what we want done." . . . , 

It is, therefore, necessary in this instance, I mean, in the <')perllt-ion 'If 
section ~  us far 8S the Post and Telegraph Dl'pilrt.lnent is ,ooncerned, 
to consider what were tbeciroumstanoes under which .. the particnlar see-
·tion was adopted by the British Parliament. Sir, on the 2nd April, 1905 
the late Sir Reginald Craddock moved in the House of ·Conllnons an in-
nocuous amendment to the etJect that "in recruitment to such posts and 
in recruitment generally for railway purposes (the Railwo.y Autliurit.v) 
shall have due regard to the past association of the Anglo-Indian eom· 
munity with Railway Services in India", Parliament, by a very large 
majority, rejected this amendment, but in Tepl,.ing to the debate, the 
Parliamentary Under Secretary of State for India enunciated certain 
principles for the distribution of the reserved percentages. Subsequent. 
·to this, representations were submitted to members of Parliltment praying 
for statutory protection, both in regaord to the corr€ct distribution of the 
reserved appointments and the salaries of those posts, in view of the 
revised scales of pay published after the issue of the Govemnlent of India 
Resolution of 4th July 1934. It was as a result of these representations 
that Lord Lloyd moved the amendments in question and the speech he 
delivered on that occasion clearly indic6.ted the object the Legislature. 
which adopted those amendments, had in view. The speech, as far as it 
related to these two matters, reads as follows: 

"Mr Lords, I have some reason to hope, after a consultation with my Noble Friond 
(refernng to the Secretary of State for India) that he will feel able to aocept the 
amended terms of my amendment all it appears on the paper. You will remember 
that tllerp WI\8 a ~ amendmt·nt ~ in  put down. ~  has now been ampli-
i~  to meet more espeCially the anXIeties of the Anglo-Indian community. One was 
Wlth regard to the percentage of posts to he kept for them and the other was not 
~n  that they were to have the percentage of posts but were to be kept employed 
In the same cla88e8 and ~  of employment as they had hitherto enjoyed. They 
had very good reason for anXiety over this. 

There hIWI also been added the word '~ n i n' which is very important to 
th.ern, because, the I ~  of pay have deteriorated 80 terribly in recent times hud I 
might tell your Lordships that a European or AngJo.Indian boy lirem I' t  t 

th f th fi t f " an on y ge s en 
rupees a mon or e rs ew years. You Will reahse how I'mpo sl'bl 't' f 
b  d I, that Th . 8 e I 18 or any-.  a  y to Ive on pay. eae are matters which I believe are being n  .  d  . to 
:rhey are aU yery grave. ~  ~  I am grateful to my Noble i~ U ~  alii:",: 
IDIf the word ~ n n to come mto the amendment, as well as hi th d 
; aB!llstance about It." • sympa y an 
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The mandate to the Posts and Telegraph luthority (also Railwa'Ys) 
to have regard to the remuneration of the posts hitherto held by the com-
munity, was, therefore, inserted by Parliament, the Secretary of Stat.:: 
for India agreeing, for the one o.nd only reason that the sCl1Iles of pay had. 
-to quote Lord Lloyd's words-" deteriorated so terribly in recent 
times". The Honourable the Railway Member in replying to my demand, 
while complaining against me for drawing a distinction between him as 
the Railway Member and the Government of lndiB.', gave his "own" 
individual opinion fiR to whut section 242 meant and how it should have-
been worded if anything else had been intended. If the Government. of 
India had the matter nnder consideration and if he were not in a position 
to inform· the Legislative Assembly of the stage at which the mutter 
stood, he could have said so.· As regards his own opinion, 8S an indivi-
dual, and which I may add is at distinct variance with the Houses of •. _ 
Parliament and the alternative interpretation he prefen'ed, I shall not 
cross swords with such a legal luminary as the Honourable Sir Muham-
mad ZMrulTah :Kha.n. I have. already stated facts and J in~ this to the 
notice of· the Honourable Member in charge of the Posts and Telegraphs 
t.hnt ~ words ill this section should, in my humble opinion, be n ~

stood in the sense in which they best hUTIIlonize ·with the subject of the 
enactment and the obje-et which the Legislature has in view. This object, 
none enn deny, WMl the protection of the Anglo-Indian community-its 
jobs and their remuneration. If, in the opinion of Parliament, a correct 
distribution of the reserved posts in itself could afford the community the 
protection which it was Parliament's responsibility to ensure, the words: 

"and particularly to the specific class, character and n i ~ percentagea ol the 
posts hitherto held by members of the community" . 

should have been quite sufficient. Moreover Mr. Butler, Parliamentary 
Under Secretary of State for India, in replying to the debate in the 
House of Commons on the 4th April, 1935, on the amendment moved by 
the latEl Sir Reginald Craddock, did not mention nnstbing regarding the 
remuneration of the posts as a distinguishing feature, or as a. guide in 
the distribution of the reserved appointments. The words "remuneration 
attaching to sueh posts" were inserted at the instance of Lord Lloyd 
and the object of this additional provision he sought· to mll'ke and which 
was unanimously accepted by both Houses of Parliament, is clea'!' from 
the text of his speech quoted ahove. I, therefore, respectfully submit, 
no one has any right, today, to adduce a different reaSOn for the inclusion 
of these words in the Statute. Any interpretation which is sought to be 
placed on those words should be in the light of the objection which Lord 
Lloyd, a'S mover of the amendment, had in view and expressed. 'rhe 
Honourable Sir Muhammad Zsfrullah. Khan suggests that they mean 
"the remuneration which is attached to those posts". The actual words 
in the section are "remuneration of such posts", that is to say, "the 
remllneration of the posts hitherto held by the community':. It in~  

could not have referred to the remuneration which those posts at present 
carry, t)idll t,he new scales of pay. If it were so,the rderence in the 
'Section to the question of remuneration becomes absolutely meaningless 
and n esmouflage. I submit, Sir, that the British Pnrliament, with its 
,,-ide expcrien<;e in legislation, could not be guilty of th'iB charge, especi-
ally when dealing with the prptection of the interests of a community, 
t.he responsibility for which protection had heen speciaHy -placed on its 
Rhoulrlers bv the Government of Indin themselves, ."ide the Government of 
India Despatch on Constitutional Reform (September, 1980). Furthermore, 
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Confirmation 01 this view can be found in the remarks of the ~  
01 Zetland. Secretary of State for India, in the House of Lords Oil the 
24th .luly, 1935. and the speeches of Lord \-Volmer, Lord ~  l'erl:Y 
and Sir Austen Chamberlain in the Houlje of Commons aD the 30th Ju.y. 
1935. "Remuneration of such posts". therefore, necessarily refers to the 
remunera.tion which the posts hitherto held by the community. ear.ried in 
the p,a.st and not to the revised scales of pay introduced in the latter part. 
of i984. And the Railway Authority and the Government of India. in 
other mentioned departments, are bound to observe that "s\andard" in 
carrying out the mandate of the British Parliament in \his regard. Sir, 
to my mind it is not a question of the British Parliament asking the 
Government p( India. or the Ilondurable Memhers in charge of I ~
ments to "fix the remuneration of 'the members of the Anglo-IJldian oonl-
munity. when holding certain posts. which should have reference to 
some standard of living which I (Sir Henry Gidney) bas in mind". MJ. 

the Honourable Member tor Railways would have it. It is merely a 
question of having "due regard" to the remuneration which the "POBts 
hit.herto held by the community" CMTied, priO!" to the introduction of the 
revised scnles of pay. These poS'ts. ill the Posts and Telegraphs Depart-
ment, also cnrried certain salaries, whatever might have been the considera-
tions which influenoed the Government to fix those rates in the past, and 
the relative spction of thfl Act charges the Department to have "due 
regard" to those salaries, in thp. same manner as the Government in the 
Railway Department has given effect already to the provisions regarding the 
dfstrlbt'itioti of the pOllts With "due n'gnrd" to the partleularcategory, 
cha'racter and numerical perceritage of the posts hitherto held 'by the com-
munity. 

Sir, the inference the Honourable the Railway Member tried to draw 
from my remarks. regarding the "common grievance" and "coUlmon 
action", is. in my opinion, entirely unjustified. To my mind th08e remarks 
of mine had nothing whatever to do with the acceptance or rejection by 
the Government of my interpretation of section 242. When I used the 
words "common grievance" and "common Il.'ction" I referred chiefly to 
the curtailment of past and existing privileges of sub!)rdinates and the 
imposition of new conditions of service; for instance. the restriction of 
leave rules, reduction of over·time, deprivation of privileges, e.g. pass 
rules, increase in house rent, heavy reduction in the seales of pay on 
the ground of "no discrimination" and "standardil1lation" and other al-
low-nnces, etc., etc., I did say and I meant it that should the Honour-
ahle Member ~ in  to give any information whitt the Governruent pro-
pose to do the community would know exactly where they stood rmd 
would be able to take whatever action they thought necesslt'ry for their 
future relation with the Railway Service. Surely. Sir. it could not be 
interpreted 8S 8 threat. In any C6Se I am not afraid to say, as fflT as the 
oommunity iA concerned, we do nbt share the view thnt reliahility and 
even loynlty connotes obfleqllioml Itcceptance of ,,·hatever the employer ma.y 
be pleased to do with regard to the conditions of service of the. mn-
ployee. I gO s6 1m' as to say that, any revision of salarie.s and depriv-
ation of other well known privileges. should be done after t,aking into 
some account the opinions of the employees concerned. indeed-t,bese 
opinions .botlld. n'8 fa.r 8.S ~  ~ an expresei?n of the. will amI ~ ~ 
deflirn of the eri'lployees and, m paymg no Rtliflntl"n to th's. Ifl'"bmlt, 
the Government has acted, not only. in an arbitrary and unjust manner. 
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\but has deprived the employees of any v:oiae w.hen ~ made such ,dmstic 
<,hanges in the past conditions and 'Prospects of its hundreds of thousands 
of·employeae. 

'Sir, I 'ha.ve entered into these details ,to show bow serioU1l1y!in my 
'opinion'the Anglo-Indian ni~  has bean Jlrejudiced in!a ilttpa.rtwent 
that it has largely 'helped 'to 'briI).g to 'itspresent state of efficiency. The 
,records of the p$sthistory .of this ~ n  ~  r6Q}pJ.$. ,Watimony to 
my statement, but "I Use no  idle woras when 1 ·state that .1 am :seriously 
perturbed 8S to 'the fate of the community in thill Deparlment and, if 1 
am 'to judge the future 'by the present, not the ,past,then 'he future of 
1he community is iniieetl not an enviable one in this Dljpartuumt, !Phe 
-Honool'9.bleMember, no doubt, in his r'rply will,prOJ.le ,j;Q this I~  ,that 
be bas maintained 'the i ~  .given ,to US as . I per I GO'V-el'nmentof 
:IDdia. rel!!oiution. Of '1934, 'but he, I aRl sure, will not ,be able to ,stAtte on 
the floor of this Home 'that he 'has carried out. section 242 of the· Govem-
ment of India Act, 1985, asha:a the Ra.ilway Department in~ I  ,of ~I 
'hreesections for,hadhe ~ n  sOl .. ~ in~ n~ bav.e ,di.'ri4\ed 
'Our etnploy!hent with a2t> pet cent. reservat.ion in the TeiegrlWh,branch 
in which we were mainly employed and increased our percentage. from a 
d@cimal to five per4eDt. m the ' 'I ' i ~ ' II  were not 
generally employed. 'eir, ,I,tmow, he;will .say he 'bu n~ this for the 
benefit of the community and I thank him for his genuineeolieitude, but I 
-am not prepared to accept that. 'We, ~ ~  or . wrongly I think that we 
have been ruthlessly deprived of a reasonable percent!l,geinthe Tele-
·graphs in whieh ·we 'Were mainly employed and n n ~  and aga.inst 
-our :wiebes employed :in the 'p08i1al department which in our opinion, 
'Tightly. or wrongly, offcm; lel8 prospects than 'those· in ~ ~  side. 
,\\' e 1.180 submit tbat had' he esrried 'out.aoetion ~ . of 'the Govemmpnt 
'Of Inwa Actand'pa.id '~  f1'egard"1!oourpaat BB800iations in the Tele-
graph Department we ,would not ,have been depriYed 'of 'the'percentage we 
-enjoyed in the EngineeriQg Supervisors' .Department, nor ,would be have 
consented to reduce our salaries, as has been done, fl'OillltiO to 60 per 
-cent. of our inItia.1 pays. 

Sir, I apologiee to this Houae for . the length of my speech, but 88 it is 
moatlikaly to be my swan-Mong, I'leel it ineumbenton Me to enter into 
full details, 88 far ·&S my i i~ 1igu1'ilJ ·.sllow me -'to do and which, 1 
<'gain admit. llU),y be ~ n  :in detaiJs ,and,80 platte .. before ··Go.werntnent, I 
hope, for the laat.time, the prejudicial n~  ooJllttl.unity by the 
improper ope18tiQn of the GcxvAjmme:atof ~ ' ~n of 1934 and 
'section 242 of the Government of India Aat. Before ;lcoaclude I desire, 
notwithstandiQg the i i i~  I have made. to assure the Honourable 
Member:in-'charge dfthis Department, that no one!J.ppreciates more than 
'I do the sOlicitude, the equity and the kip,dness of hea'!'t that he Ilnd 
1{r. 'Bewoor have shown tow.aras the employment .anrl .retel),tion of Anglo-
Indians in his ·Department. 'I am sure he will be the nrstto admit that, 
-as p community, we have played no small part in developing this Depart-
ment. But,Sir,my.duty Q8 ,Q.r-epJle8sntativ-e of my,communi.y in this 
,RonQurwble House aud my fruitless efforls in the . ~  to obtain some 
redress, have ·forced mebo ~  and now that.the community has, 
tor yea.r.s, not reGeived a square deal ,in ,the ~  .Department. It ill 
nO ulle telling me .thattbe,Government of .hldi8Resoluiiion of 1934 has 
·beenatrictly·adhered to when ry:ou.have ,flO redooed the ;salaries.of·the com-

ni ~ i in this ~  811 to render them almeet n .tar-
wation wage. ~  . it. r(JB1lllot· De . .de.nie.d ~  tlle ~ ~  r h.us 

() 
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denied to Us the benefits which are inherent and mandatory in aectiODl 
242 of the Government of India Act. Sir, I do not wish to enter inoo 
an acrimonious controversy with the Director General of the Posts and 
Telegraphs. I have too great at respect and regard for him for I know 
that, if he could, he would help the community, for he will not deuy 
that our standard of living is higher than that of Indians employed in 
certain sections of this Department. I. also, am prepared to give wa,y 
if he proves that my totals, percentages and figures are, in nUnor points, 
wrong, but I feel sure he will agree that roughly ~ in  I have not 
strayed from the truth. In any case, Sir. I have placed my cards on the· 
table' and now expect the Honourable Member' to. ~ 1;\ full reply to. 
the va,rious points I hlWe raised. I WOUld. n~~  lI\Y remarks by aQg 
the Director General of Posts and Telegraphs to be good: enough to oonsi-
der the advisability of restoring, at a very, early date. to these unfortuu6Iot& 
men of all communities at least sOme of the .privilegeEl. prospects and 
eDlloiuments which have been withdrawn from 'them. 1 "wpulda,ak him 
tooonsider: 

1. ~ at 1 ... three out of 11 o.f the Cltrss I Superior TraffiC-
appointments which were ruthlessly tetrenched; -

2. introducing two grades of Superior' Telegraph Traffic Officers, ot 
which at lettBt 25 per cent. should be in the upper grade; 

3. increase in, the J>ercentage reserved for. the commWlity in the-
Operative ranks from 20 as at present to 40 per cent.; 

4. to arrest a ~  drop in the proportion of Anglo-Indians and 
Doqliciled Europeans hitherto employed as Supervisors in· 
the Telegraph, Telephone, Teehnical and Wireless Engineer-
ing branches and in the Signalling Engineering branch; 

5. that he be pleased to sanction a. special reservation for the com-
munity in the Telegraph Engineering Supervisors Grade 
(with due regard to the community's past association with 
the Branch of the service) and at the same time eoIlfining 
the recruitment to the Posts reserved for the community in, 
the Postal service to the Presidency towns only; 

6. reopening training schools for recruitment of Telegraphists, both 
Indians and Anglo-Indians, in view of already beavy attenu-
ation of trained. operaltors and the prospect of an early rise-
in Telegraph Traffic; and 

7. reconsidering in terms of section 242, Government. of India Act, 
1935,the specific cla'BSes, category and numerical percentage-
of the posts held by the community in the various classes ot 
the Telegraph Department, and specially having due regartt 
to the remuneraiion of such posts. , 

Sir let me, in conclusion again express my grateful thanks to Mi'. 
~ and let me ask him, in all sincerity, to realise that I do not use 

the superlative when I say that the present salaries offered to the Anglo-
Indian community in the Telegraph and Posta'l Departments are abso-
lutely inadequate for the ~ni  as ~  exists ~  I! he ~  Rny 
doubt of the validity of my claIm regardIng the operatIon m ~  ~  
section 242 Bub-sections (2) Rnd (3) of the Government of IndlR Act, It 
is hili duty' not to pay "no regard." to these injunctions, but, if he has: 
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any doubt to refer this to proper B'Uthority for a correct illterpretation of 
this seetion and I ,hope he will not delay in doiug 80. If I have in any 
way hurt Mr. Bewoor's feeling's, let me assure him that such was wholly 
unintentional and, moreover, most of my wails refer to a period before 
he assumed the reins of his office. The Department, Sir, is fortunate today 
to', have such an able n ~ i  Director-General, for he is a pride 
to India and can always be held up as an example of what an Indian can 
do when given a chance to show his intrinsic worth. 

Sir, I apologise for the length of the speech and I thank you for your 
indulgence. 

~  Sl1aukat AU (Cities of the United Provinces: Muhammadan 
Orban): , Si.r, 1 do not think I will take very long to ventilate my little '" 
grievancE!. I Will mention only the recent elections snd my own personal 
ej[perience of ~ ' I founi}' ~  what Had been protnisedby thP 

' ~ n  ~ ' ' ~I ' n  ~  what we get .when we 
,come and ask for redrE!ss. I hope I shall OQnfine myself withm proper 
IimitBin what I have tossy.·Refore I got up, I gave notice to the Gov-
ernment whip that I would very 'ni~  ,]jJre'the H6noUi'8ble' the Home 
Member, Rir Henry Craik, to .beplllsentto hear what I had to sa.y, so 
that, it mlly not be said that ,I took advanta!!e of his absenne to say things 
which were not O<>ITect. (AnH01'Oura.bleMember:. "Hejap8l!e."}:,I am 
glad and grateful that he is here, though I would have said my say 
whether he was here or not; hut I want to be fair, and to i~  fair. I 
have been 8 figbter and I.am not ashamed of fighting; but I prefer peace 
and I W'Ilnt to be friendly; though if a fight is forced on me, I am too 
heavy t,o rnn away: that is an advantage! If you rememher, Sir, Dr. 
Khan Sahib proposed 8 Resolution in this Rouse in the 18st Simla Session 
asking that the Government should issue instructions that the Government 
officials should take no part in the elections ia the interests of one candi-
date or the other, and I will quote a few words in order to ren-esh the 
memory of Members in the House. The Honourable the Leader of the 
House: Sir Nripendranath Sircar, said: 

"On behalf of the Government 1 am authorilled to accept, and 1 do accept tbia 
re80lution. ("Hear, hear", from the Congress benches.) .  .  .  .  1 am authon88d to 
accept the resolution 38 also the amendment, and 1 say either or both of them. 1 main-
tain that non·interference in eleetions by Government 8ervants has been the policy of 
Government-I am not talking of public servants in the sen88 used in the Resolution, 
because there are public servants who are not Government lervantll-like the servant. 
of the Calcutta Corporation, who have decided to take part in elections, 1 am not 
concerned with them-I am confining myself only to Government servants." 

Sir, I .am also confining my remarks to Government servants and lione 
else. Further on, he said: 

"I mnintain that non-interference by Government servants in elections ought to be 
and has been the policy of the Government. 1 state that deliberately and 1 "B8ura ~ 
House that that policy, will be continued. 1 may further state that 1 desire to make 
it. perfectly clear that . while aeeepting this Resolution &1Id the prinoiple enunciated in 
.it, I. am n,ot adinitting the cbarg8IJ which have been ID&de by my friend, Dr. Khan 
,Sahib .  .  .  .  . If there hubeen a failure, if there haa been a breach of the instrac-
tionswhich ·havel>een iuaed or. of theordet'll given by Government, it iii not becaUII& 
Government direet.ed or desired. ·them or encouraged th.em to act in the manner they 
did, or because Government. arlqUielOed inthair actions, but they have happened in 
spite of the Governml!nfl luI'ring'.tU:en allJltepa. 1 ask the House also to consider 
wbether it II Dot mnitable that where the organ,iBation U 10 wry large, defections ar6 
bound t.O take plaoe in _pit. of allreuouable stells taken by high authorities." 
.• C 2 
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. Hir, 'r followed tlle 'Honourable 't11e Leader of the 'Rouse and I began 
ill this \vay': 

"I rise Ito. /iIlJlPort the Resolution and I am very glad indeed that the Honourable 
the ,Law, Member ~  it and has 'proin'itlea io 'Bo hiB utmost to see that no 
(lfficlal, eItlier 'directly or mdlrectly, takes ~  in ,the corliing electidhll .... .. 

I will leave out the jjortioilS ' ~ I i  because 'Sir }\fuhammad Ynkub 
and 1 are friemls now, Theil I referred to 'Hhe WOH).ltU'S seat for whi('h 
Begum Muhammad Ali eontested--T leave all that out as it is personal ; 
~ I  further on 1 suid : 

':'1 warn you, Sir, ~  in, t,he next few ~ you may hear that there was a CAlle 
agamst Maulana Shaukat ,Ah 'for murder, or for dacdity or for elopement (Laughter) j 
you may ~ ~ that there III a c::ase against me 'for bad livelihood and what not. I'am 
perfectly willing to face all thiS and yol/. should Bee that the official orders 'are carried 
out, ','.' I ,heard"that the san.e officer, ,Ma,jqr Nethersole in ~ of Moradabad said 
to a VIsitor that If anyone tells you.. that I want to favour this 'man or that man 
n~  that man over to me', ~  I, wlint to ~ _you all the sarrie, 'lOok at tbe i8iocY 
of thiS n ~  they are Issumg orden 'tHat we should 'be iimpartial, butordera 
or no orders, 'I Will plsy my usual game'." 

I nlayshy he aid play tHe i.1sutH 'gah1e ,  ,  , 

Mr. ?i'esitlJe1tt(The 1:Frorlourn'tile ts'lr Abliur ·Riilii'tti): What is the 
Honourable l\'fefuber :reading 'from '! 

Xaulana Shaukalt A1i: Le/tlslaf.!vp Assetnbly Debatm; of Thursday, 
'the 1st October, 1MB ,  ,  ,  ,  , 

Kr. fltellidetitCfhe 'HondilraHle Sir Ablltir 'Rilihirri): It is there for an,v 
Honourable Member 'to rella, Thf'ChilJr dOe's not "thin'k the Honourable 
Member ean be 'n:1lbwed to relld [ta,t 'length 'like thiR, 

Maulana Shaukat Ali: T onlv' wantefl 'to refresh everybod,v'8 memory, 

Kr. Presideut (The Honourable Sir Abdur Rahim): No, The Chair 

'('snnot allow ~  

'M::aulana'S"ttkat 'AU: 'I want, f.oflhowthat ever,v promise made hv 
this Governmentwnsbrbken, 1 lIo 'n'ot 'want 'to 'rend this book-it is 
11 nuisance to me to hllve 'to 'read it.: 1 Inerely wailted to remind the 
-officials of the promises ,t,hev mnde. 1 am sorry yOll stopped tne. bf'{'nnM 
T \\'Ilnfp(l to refer to the Home Member ano to the promises he maoe, 
lif' sflio no rase has been brout!'ht UP in this House bevono some ne,,:s-
11f111pl' rp])orfs, I have the report of the Home Membe,r's sTleech here Wlt,h 
me t.n the efff'et that t.he Government !lhnll not interfere in the ~ i n  
nno if tlwm he anv grievance or complaint R.bobtinterft'lrElnce, direct or 
'Inilirf>ct, hv 'n ~ n  offieials, it woult! he ' ~ int,o, ~ tlmin-
"If von 'have n~  ,grlevnnce, if '\TOU have anv8'PeClilc ~~' ~  
~nn ;'ome 'to nil, and 'we shall in ~  very ~  S1r, 
I oirl hrim! t,o his notiee the ~  nrellch : o! ' ~  In ~  
Rir, T e01110 tiot move my m0bon ~ f\d]onmmeht, '~ I  ~ n Rlno 
+hf' TnaHf'rWaR not decidp,rl-yet" Rnd 'so It cpu1d not, bf. allowed. T, AIWllYs 

t vOlirnp,cisions 'ano in~  ·T ,tn;i1k -t,he ~ H.onse wl11h€'nr 
~ ~~ when I s'av that 'llllive ' i' ~ ' n~  'vourrulinlls or vq,ur 

~ ' i  nor haveT ever disobeyed YOllr tnstTfietil)TTI!. Then I brolJ¢.1t 



an amendment to the Resolution. That too was i ~  ill. my absence 
and because I was late \}y only five minutes. The mee1iing started at 
H, and fipished a,t 11-15 and I came to the House at 11-20. Then, Sir, 
il made an, appointment '}'ith the Rome Member at the advice of certain 
friends,-I won't tell you their names. I have hardly asked any questions 
in this House. I haye always preferred to go to the Heads of Departments 
instead of publishing my grievances. I have been to almost every MemLer 
of the ~ i  Council, except perhaps to the Finance Member, because 
I knQw :t;lothmg about finance. Even if he hands me a copy of his budget 
speech 10 days before he actually presents it to the House, and even if 
he ~ an extra duty on any article, I will not be able to make even 
five pice extra out of it. ~  I have been to the Honourable 
Sir Frank Noyce, and ~ always found him to be very kind and courteous. 
r have beeJ;l ~  my friend, Sir Muhammad Zafrullah Khan, and very often, r' 
Ii'Dd I found him also to be very courteous. I have been to Sir Jagdish 
Prasad over the Haj ~i n  and other matters, and he was also 9xtre-
mely kind· and courteous. I have been to the Honourahle Sir Henry 
~ i  tp i ~ the question of the, Lahore Shahidgunj mosq,.u_fil.. I went 
over to him after these two amendments and cel',lsure' ~ i n  and I 
asked him for the good name of his Government, in the S'0od n,ame of 
his officials, he should see that his orders are properly carried out by his 
officers, I wanted him to see that his orders were not, disobeved bv his 
officers in ~  I wanted a i~ i~ ~ i  ~ ~ ~ ~~ ~ i  
because in that case I would have led evidence ~  it. At the same 
time 'I was ~  ~ i  that there should bEl no'p,artinlity shown for 
any of ~ ~ ~  that there should be ~ fair, and t;Jquare deal, because 
otherwise the.Y would have no c.I;lance for ~  electionR. I made an 
appointm.ent with the HOt;lou,rable the Home ~ at his bouse. I I\m 
ver." glad he is bere. and let him say whether what T aJ,ll saying ~ 

is true or not. I ~ ' in  to hiID h9\V I was l,l.IDpired ~  I explained 
to him how BeJ!;:Rm Muhamm,ad Ali was i ~ out, how the applicntion 
of ~  was turned down. ~ n  ~ i  Ahmed. I also explained 
to him how Rai Bahadur 8.arqar Singh. n~ of ~  biggeFlt zer\lindars of 
Mora.dabad, a ~ ~ wqose family ~  pro:perty aoq ~ i  after the 
mut,iny fpr gooq ~ i ~~  ~ man w\lo was a Member of ijhe U. P. Conncil 
for 11 years, who was i ~ n of the District Board, was dealt with, 

~  he ~ ~ ~~  tp ~ ~  up against the Collector. Of 
cO'1rse, I bave no quarrel with tqe Collector, I have no feRr of lIim or 
anybody else, I can always take care of myself. tf the Collector or nn,y 
Ql;ll,l abuses ID(l, I will n,ot hesitate tp retort and .give ba.,ck 'Yith intere&i;. 
If ~ n~  fights me, I will not hesitate to fight with greater force-,-I 
woulq ' ~  die ~ accent a disgraceful surrender. But I want to be 
n ~i~n  of ~  I don't want ~  quarrei with any OPe. If you 
quarrel with me, l shall not, hesitate to ' ~  with you. Therefore, 
r mf!de an appointment !:Ind went to the lfopourable the Home Member's 
house, but I dQ not know why he did not show me the same courtesy as 
hefore. lIe was probably angry that 1 had gone to bim with tb,is ~
plaint. Sir, I spoke to him i ~  any excii;flment, I spoke to hIm WIth 
~  restraint. But when I ~i  this question of interference ~ 
elections by 0ffic-i1l1s in ~  Maior Nethersole and Syed Bashlr 
Hyder, he turned round said: "Do you n ~  our orocials"? I say, 
~i  he wjll pe an impossible man 1Vho cap slander Major Nethersole 
.,...the ~  II:nd ~  TaqsiJdarl If theB;opourBble the Home ~  
bad i i ~  frpm ~  ~ frWlds li\te Sir Muhammad Yaknb, SIr 
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~I n n  Yamin Khan, or from any of the officials who represent U.P. 
-Government in this House arid in whom he has confidence they would 
have told him what sort of a notorious man Major Nethersole was and 
he would have been satisfied. If he had enquired from his LooalGovern-
mentabout this officer, the Home Member would have got a oorrect 
picture of this man. I went to him with a genuine grievanoe, complaints 
.about which I had abwldant proofs whicb I was going to produce-before 
the enquiry committee-but then I was told by the llonourable the Home 
.Member-'You slander our officials'. Sir, there was',not the least justi-
ncation for a remark like that. Still I kept quiet and said-"You 
promised us in your speech that should there be any interferenoe by our 
-officers in elections we should bring such complaints to your notice. Here 
is the speech you made to the effect that if there was 'a definite charge 
-or complaint, we should come to you". Sir, you will not allow me to 
read that portion of the speech of the .Home 14ember .  .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
'Member has stated the facts. That.is quite enough. It is not necessary 
to read the whole sp,eech. 

KaulaDa Shaub, AU: Thank you. Sir. Before I had put my case 
in hand in five minutes he interrupted me,-whether he did 80 through 
ill-health or not, I cannot say, or whether it was the fact that he hl¥i 
bad no lunch. that too I cannot say. But, Sir, I had 150 miles by oar 
through the night, I had to sit up all night in the car and, I reached at 
'Delhi 4 o'clock in the morning. I reached the House only 5 minutes 
late unfortunately, and 80 I was not able to ventilate my grievance, but 
you had decided against me and gave me. a little reprimand. You 
certainly meant well and I did not mind it. Now, to revert to my grievance 
1 went over to the Home Member with my grievance. lIe said-" Go to 
the U. P. Government". Then J said-"Wh:v should I go to the U. P. 
Government? 1 represent the U. P. in this Assembly; you made a 
promise to us that in case any specific compla.ints tl.bout interference in 
~ i n  were brought to you, you would look into them, and, therefore, 
I bave a right tc come to you". Then he said-"Get out of my house". 
Sir, I then also used language which was unp.arliamentary and which 
I don't want to repeat here and I left his house. Let him repeat word 
for. word what I said to him and what he replied. Sir,-"I have a right 
to come to you, and to the Members of this House. I would not have 
bothered you but for the specific charges against Major Nethersole and 
T cnn aonnce ahundant proof. Rver" man in Moranabad knows Major 
Nethersole and Syed Bashir Hyder. If an impartial inquiry were held, 
I fissure you thnt you will find a most immoral, corrupt adminiRtrator in 
the district". Sir, this officer is not nn 1. C. S. man. He was II. milital'v 
officer, he was in charge of some aeroplane. He had an accident and 
hurt his head. He was shunted on from the militarv to thc civil side. 
Re should have heen put in comma·nd of the British forces at Aldershot or 
at some other place but he should not have been thrust on the poor 
people of Moradabnd. He wants to break every law, he laughs at everY 
~ i  H he takes n fancy to 80me one, he will advance his 
'interefits i~  or wrong; if:he haR .a hlltred for some one; he would use 
<every means to ruin him completely. Re is very well known to the U. P. 
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Government, and it is this man who interfered with free elections. In 
spite of his interference through his officers, Sir, we defeated him and 
w.ehave won. lam prepared to cite 80 or 40 true and genuine cases of 
_people with whose free votes he and his officers interfered. It is 
~~  the Collector who fought with ~ If I desired to fight with anyone, 
1 would have fought him also, I have fought with the biggest in the land, 
but I wanted to win the elections, for my part and not to fight any. Sir, 
.I have been a rebel and an outlaw, as you all know. I had the honour 
-of seeing  Go,-emors and Viceroys aud they bad always shown me the 
greatest courtesy. I have had my fights with them. But today I want 
-co-operation, I want friendliness to prevail, and when I am trying to work 
in that friendly spirit, I get abuse, because perhaps they think that 
this kind of co-operation of mine is not sufficient, they must have abject 
.slavery. ("Hear, hear" from Congress Party Benches.) Where am I t4 
go? What are these promises worth? The Honourable the Home 
Member mayor may not apOlogise tome, but I have given him as much 
8S he gavo me. Then, Sir, what & contrast I I was boiling over with 
indignation owing to that incident and yet I had to gb immediately to my 
Honourable friend, the Law Member, with a friend who wa-s a Peshawari 
-nn 1 who arrived here from Calcutta about a case of repression, aild I 
asked him to see me for two minutes, though I had made no previous 
appointment with him. He said: "Whenever you come, why take two 
minutes, you can talk to me for two hours -if you like". I told the uw 
Member all I wanted to tell him. He took down notes and gave me a 
patient hearing. Whether he has done anything for me or not I do not 
know; at least he ga.ve me every consideration and courtesy. If the 
Honourable Member had made an enquiry, even from Members who 
come from Moradabad in this House, from Sir Jagdish Prasad-he could 
have learnt something about the gentleman. What is the use of treating 
us like this? There will be shortly a by-election in which I I!lay h&ve 
to fight an old friend, a Khilafat worker, though I still hope that we may 
<lome to some arrangement by which this may be avoided. But I may 
tell you this that I do not want Bny belp from any collector or magistrate 
or police otlicer--I will deal with my friends there, Bnd they will deal 
with me, and whoever wins, we will shake hands. I know the Congress 
.candida-te, r know him better than anybody else. What we want is 
'Complete impartiality, and we should have courtesy from everybody. I 
bave got friends, Englishmen and Indians, many friends on the other 
_side of the HOUSB. I had been 17 years in Government service and I had 
nothing but courtesy and kindness then, and even during my internment 
they kept up their friendship. - I hope the Honourable Member will be 
'good enough to order an enquiry and allow us to lead evidence, and then 
he can -decide what he likes on the merits of the case. If the evidenee 
is considered concocted or wrong and I cannot prove my case, I give 
them full authority to hang me. 1 hope t,hat the Honourable Members 
un the front benches will show UR courtesy and give us justice which they 
promise freely. (Applause.) 

Mr. Ganga Singh (Burma: Non-European): Mr. President, I thank 
1 P.II. you ve.ry heartily for kindly giving me an opportunity to speak, 

especiall:v as it is:the last Decasion when a Memhf'r fmm Burma. 
will rise in this House to apaM. It ~  ,my duty to express the views ?f the 
JXlOple of Bunn.as to wh8t we think about th.Govemm,ent of India. 
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~ n  Singli. J 
Sir,' wherever there is British administration, we have many i n~ 

to present, many lamentations to bring, because the attitude of the British 
Government (wherever it is) towards Indians, is that of, a. step-mothEn'. 
V-ery many speakers before me have protested against the Finance Bill on 
the ground that it is not in the national eoonomic intereatsof India. Sir t 
all the money got goes to maintain that topheavy administration which 
forges chains to increase the slavery of India. This money is utilised for 
the maintenance of that army which not only keeps the pflOple of India as 
slaves but it goes further and makes other nations also slaves. I would 
not omit at thie time to mention one thing. Some of my. Honourable 
friends have heard about the martial race. I may tell them that I belong 
to that race, but it is ~ shame on our part to 8tand before Qllother nation . 
IWd· say that we belong to that martGal race which takes sway the liberty 
01.. other people. It bas lost its own home and it goes to other peoples' 
homes-awd makes them slaves. Those Indians 'wh(i)' have been to foreign 
lands or have met foreigllers-I assUl'tl }"O'Il when an oeoasion cotnesto-
talk &bout India they ttry to hide their feelings, they try to hide the fact 
that they belong to that race which is making other peoples slaves. The-
lamentations are too many 88 I ha.ve mentioned, but I would proceed ~ 
mention the other indignities thM this administration hea.ps on Indians 
ovemeas. The Indians' overseas are nothing but slaves and I do not think 
IIhat they ha.ve got any right of 86Bertion to be men because they are-
slaves 11.11 home and, they must be s18\fe8 abroad. A slave has got no right 
to! be m8ster anywhere if he is· a slMe si; bis own home. 'll'his admini'stra-
trion-iD. lndia has !!educed him 1;(1) such a level of sla.verv that he illl not onlv 
hdil'Y a slave but al9() mentally, from which we do ~  think there is any 
8fJCspe in the near future. The B!fitiah administn.tion in India is like tl 
wooden ~  It has got into the mouths of Indians, but. it is too sticky 
Iso !!Ie pulled! oub. Neither we can afford to swall-ow it beoaU8e tmat meanS' 
&latvery for' ever, nor can we pun i<fl out because of this adrninist!"ation 
aad-this army, which is keeping the cake in. These are s' few salient 
futon. whieh r think every man and woman of India laments. By this 
63pt"eSlioo, "Indians", I should not be understoOd that I separate the Bur-
mattB'. Bunna.. is-a. provi!lee which by nature was within India, but it has so 
I1appened that it is going to be separ&ted from India. fl'@m the 1st. April 
next. I will not go into the merihrl of separation or no separation, but t 
would Bay that this aepuration is intended to kee" those peopfe beyond the-
Bay slwves for e. longet' time tban ImdillDS. Honourable Members ~ 

b!lVe read' or heard that tJhe firsll step of British Imperialism to keep ~ 

people of Burma away from the politics of India is to incres-sa tile postal 
rates ~n Burma and India. We went to Burma centuries before t,he 
British ever knew about Burma:. The British Government should have 
re9llised that the relation between the two countries is not Q relation of ~ 
few years, but one of centuries. It is the British administration which 
bas started this game. This is the first game 01 the :British Government, 
to divide and rule whenever they can, sub-divide, bisect and disect and' 
then rule. 

Then, I come to ~ duties imposed on !Jugar and' sil'Vel' and ~ postal 
rates. The sugar industry in Q very few yean has grown !lP to such an ex-
tent flhat it hMJ ~  its manhood! and &bleb face 1I11e ootnpetition ':If 
the wortS but· the !h'ititilier' does BOt like that II poor IMian Bbould eat 
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sugar because he thinks that the Indian mouth is [I.ot fit for sugar. It 
might. bl:ing stomach troubles, dia.betes and other troubles. I wa.s. quite 
SUl"PJ:iaed to hear the other day on the floor of. baa-House a Goysr.JlJllea{ 
Wember saying that a large number of the people of Indi8 are eating F 
I would ask him how many Government servants eat gUT. 

Mr . .A.. lL Obuck (Bengal: Nominated Official): I eat gUT • . 
Mr. Gu.p. Sinll1: 1! am pleased that he bakes it, more 8S a pleasure,. 

not as a neeessity. 

Then., Sir, by u trick of high finance, I can assure this House, every 
woman of Burma lwd lost every ounce of her gold. We do not know what. 
is nJeaut by high finance, but I kno'Y tha.t by some juggJary every womap 
of Burma. has been made to part with her gold ornaments, and if 8/ ceusuli; 
is tRl{en, it will he fuund tha1J even fiva pet (lent. of the women. of Burma 
have not get gold. Then, as rega.rds silver, it is IU:lImry of the poor. The pOOl" 
could hoord"llttle silver, but the abten.tion of this benign Government has 
been turned to it as well. I asswre tha Fil1a.nee Member that if one mOlA 
jugglery of high finance is performed the si'Lver .ww will be gone. This 's; 
high finance and I take it that high finance is to deprive other people by 
hook or crook of things with which they would not part otherwise. With 
regard to the ~ n  condition of the people of India. and when I say, 
India it includes Burma. also. there are very few actual necessities of the· 
people. First, he needs clothing. Secondly, he needs food and thirdly. 
he needs lodging. With regard to clothing, he needs it to cover his body. 
Food he wants to sustain himself and he wnnts house a place to 1ive in to· 
give him protection from external influences. I shan now examine what. 
percentage of the people can clotl>e themselves properly to meet the cli-
matic conditions. I can assure the Honourable the Finance Member that 
the people of Burmn. who used to wear silk i~ Rs. 10 to RR. 12 have 
now substituted it with ,Japanese cotton clothes which CORt not more than 
Rfl. 1-2-0. 

Thf' Assembly then adjourned for Lunch tm Half PaRt Two of the 
(;I(lck. 

~ Assembly re-assembled after Luncla at Rall Past Two of the 
Gloak, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. Ganga Singh: Hir. T will cont.inne from thE" place where I left. 1 
was mentioning t,hnt the needs of a person were clothing, food and ~  

to live in. You have to eXRmine this question, namely, how many peop)." 
in this countrv are properly clothed. -properly nourished find properly 
housed. Hir, I need not, go into the details of this question. Govern· 
ment and the Honourable Members of this Hou!!p know that It very Inrgoc 
percentage of Indians have not got sufficient clothes to cover them', ~
cier1t food to nouri!!h them. and proper sanitary housel! to Jive in. This 
is apparent from the unemployment we have in this unfortunate n~  
where a very large percentage of the people are unemployed. Sir. ~ 
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-evil is ~  thepoli<!y of the Governn'lent, because the Government want; 
*? exploIt our people for ~ i  own people in England, and for that exploita'. 
tion they! help other nations also to exploit us. (Hear, hear.) This un-
employment question is the question which will decide the fllite of this 

i~i i n in In i~  Sir, if ~ would have been so much unemploy-
~n  In England .and If England dId not have so many colonies and so 
mftny domin'ions ftnd so many o'thel' possession!! to send 'its educated lOen 
to, I can Bssure this House that then the . unemployed edooated men of 
England would have exploded and finished England by n~  Sir, it is the 
good lucie of England that it has got so many places on earth to supply 
employment to 'ib. people. Sir, this curse is enly appreciated by thoBe who 
haVe this evil at their doors. Unemployrnentis increafting, and the Govern-
ment pay no regard to that. Sir, our unemplcyment can be removed by 
~ in~ industries in -this country ~n  malting t.he country seH-supporting 
~  regard to those articles that are requ'ired in this land; otherwise I can 
assure t.his Government -that this is the thitlg which will finish them. '!'here 
need not be other causes. There may be any kind of steel £nime to govern 
us, thev mey have Bny martial races to hack them, but this unemployment 
is the exp]osjye which _ will burst them. 

Now, Sir, I would like to say a few words with regard to the Constitu-
tion that has been given to my province and to other provinces. Sir, the 
reforms were the result of the thankfulness of the British nation in 1917. 
because the Indian Army, and the Indian people, by their supply of all rt\w 
products, saved the homes of the British, and there were Englishmen who 
did realise that it was India which saved England, and it was because of 
this appreciation that the reforms were granted to us" and it was that fresh 
thankfulness that made t.he British give us the reforms and thus resulted 
the system of dyarchy. Sir, we had dyarchy for about ten yeo.rs and then 
came the time for its review, and we all know how many years were 
spent in considering and examining that question. Now, the present Con-
stitution that has been given t,o my province and to the other provinces 
in India is another display of divide and rule; there is nothing subRtantial 
in this cOMtitution. This constitution has taken back from us whatever 
was given even in the dyarchica.I system. Governors of provinces are en-
shrinE'd nnder t,he Act as the perfect bureaucratic rulers. Whatever 
popular OpIniOn desires to have done. they can do that, but 
the Governor can veto the whole. That is the chief aspect of the constitu-
tion.  Sir, I can assure the Benches opposite to us that the Constitution 
conferred on Bunna is most unsuitable, because the framel'!! of that Con-
stitution all the time had cast their eyes upon the idea of Hindu-Muslim 
disunity, of divide and rule. This is not the case in Burma. There is 
one class, one community. Sir, that Constit.ution is bound to go. 

Now, Sir, I have a grievance against the Postal Department; that illl, 
we have got a very large number of postal employees working under the 
Centrlll GovNnment. Now, when the'postal rates are raised to the empire 
rate, it is natural that the traffic in the post-al articles will go down and 
the result will he to remove -those persons who are Rt present serving ;11 
that serviee. That service demanded from the DepRrtment that when the 
Central Government was leaving them, they must hRve an assurance of 
the securitv of their services. Those who have a desire to get thei),' transfers 
to -India should -be allowed to have the transfers _ and . th081i! who are in 
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India, but have their homes in Burma, should be allowed to have their 
transfers back to Burma. Sir, I am t.he President of the Rangoon Posta! 
Union in Burma and my Union did its best to represent this matter, but 
nothing so far has been done! Secondly, Sir, I have a message from the 
Muhammadan cOD)munit.v in Burma that the grave of Our e:c-Emperor 
Bahadur Shah lies in an Wldignified way, which Government should Dot 
have allowed to remain in t.hat condition. He lies under one shed of cor-
rugated iron sheets nnd the members of the Muhammadan community are 
·doing their best to make 8; dignified grave for that exalted person .. The 
'Other day, in reply to my question, I was given a certain amount of assur-
ance of what the Government of India are willing to do. If they really 
translate their word into action, it will be very much appreciated. 

Sir, I again renew my grievance about the increase of postal rates and 
I would like to place on record 1\ number of telegTam!! that I have received ., 
from the different Chambers of Commerce anrt other bodies in Burmll, 
Calcutta anil. Madras. Here is a telegram from the (!hettiar ASROCiation, 
Rangoon. They say: 

"Communique published ~  Emp(te postaltatAls apply from .,Bur;'JI:l.to Iadia. 
Telegram ratAls also rnised. ThIS 18 oPFoscd _ trade agreement; should rnnllltam Btatlu 
quo. Afiedts trade adversely resulting fall in revenue. Ask authorities for necessary. 
action. " 

I have received a telegram from the Chettiars Association, Madras; I 
have also received another telegram from the Indian Chamber of Commerce, 
Calcutta. I have also received .a te'Jegram from n ~ saying that a 
public meeting was held and they protest against this increase. Sir, I 
'bave got-a large number of messages in this connection /md I do not i ~ 

to take up more time of the House. I would, however, like to mention this 
that I had an interview with the Member in clmrge and he assured me 
that they will give their consideration to this matter at a later date. In this 
connection, Government of India might say, that in this CBse, it is the 
Government of Burma which hus first started this increase. Sir, both 
'Countries have got great trade relations and the postal rates should hp.· 
'settled by mutual consent. It is right and proper on l;his for India to 
ilafeguard the communications of its nal;ionals. There is a very large 
number of Indians in Burma, four or five lakhs of labourers and about 
~i  lakhs others. The Indians view this increase of rates with suspicion, 
and they fear that Burma may not become another South Africa in the 
near future at t,he hand of Britillhers. Sir, I give this wamil\!!' to this 
-Government that it will be another black mark on the administration . of 
the British in this country if the condition of the people in Burma ill 
allowed to drift as has been the case in South Africa and other pJaees. 

~  most of our speeches in the Assembly are not taken seriously b.v 
the official benches as they think that it, is customary for n ~ 

Members to talk. I remember one of their great politician saying that the 
'Caravan will pass, let the dogs bark. Sir, the dog!\ do not bark unless ~  

have some suspicion that the caravan consists of robbers and thieves. The 
-dogs suspect, and then they bark. This is the condition of those people 
who cry out their grievances before the Government: I can Rssure the 
House that in India as well 8S in every PlU't of the world where there. is 
the British rule, people are tired of .it, and there will be no more passirlg 
of the caravans and the barking of ~  There will be a terrible re-action 
whenever an opportunity presents ,itself. 
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Sir, a w.ord more Bnd I have done. The Government of India shotltcf: 
watch the interests of Indians in Burma with keener interest in order to. 

i~ the ' ~ i ~ n of what has occurred in other countries. I oppose the 
~ '  of the FlDance Member, because this Finance Bill is not in tb,e 
oatlonal and economic interest of India. It iR to maintain the undesirable. 
unwanted and distrusted British trust in this country. 

Dr. Zlauddbl Alimad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, first of all, I desire to draw the \.ttention of the 

~ to a defect in the rules and Standing Orders. We hAve gotstal'1'ed 
questions and unstarred questions. Similarly, we ought to',have stal'1'ed 
sreeehes and unstlm'ed speeches. I daresay I was not very much charmed 
by the essay which was read out by Sir Henry Gidney this morn,ing. Prob-
ably it would have been more effective to the House if, he had got in~  

the whole of it-no doubt, at the expense of 'he ~ n  ~ 

delivered only the last portion of his speech which was really effective. 

Lieut.-Oolonel, Sil' Henry Gidney: Why don't you do the same? Why 
don't you confine ~  to mathemllotios? 

Dr. Ziauddln Ahmad: In the first place, I would like to take up the 
policy of protection. This policy is now 16 years old and I think the time· 
has come when we ought to revise it. It is based on three fundamental 
points. It should have a· natural advantage, the development is urgently 
needed, and eventually it will be able to stand on its own legs. The 
Fiscal Commission point out a danger which unfortunately has proved t,)· 
be true. The danger is that once a protection is given, it is exceedingly 
difficult to withdraw it. This they say on page 55 of their report. In 
the actual working of the protection, we find that there are three defect.s. 
Firstly, no machinery has been provided to watch the progress o£ the 
industry. Secondly, no machinery exists to control the prices. They cal-
culate the profits at oertain ra.es which they call the fair selling price, 
but there is no machinery to see that the same price will be observed, ~ '  

on and that it will not be allowed to increase. Actually, we find that tbe 
prices do increB'Se and the benefit of that goes to the shareholders. The 
third defect is that no maohinery if; provided to ~  the dividends. 
At present we are noticing that certain industries, which have been i ~  

protection, are giving very heavy dividends at the expense of the consl..\-
mer. Now, it is desirable that these high profits ought to be kept in ~ 
reserve, so that they may be used in times of necessity. We Ii ~ ~ 

remember that this protection is mally a double tax, it is II. talC on the ~

(lumers, it is naturally a tax on the revenue of the Government. It always 
leads to the diminution of the revenue, otherwise it, will not be a protf'c-
tion. So, this protection really acts in two ways. Tn the first place, you 
tax the consumer to pay higher prices, and, on account of the loss of ~ 

revenue, you put your duty on some other commodity in order to malte lip 
the 10BB. Therefore, this thing requires very careful consideration and ",os 
she.uId avoid as fill' as possible thiR double taxation. As regards taxes for 
protection, I can n ~ n  that you levy a tax for revenue purposes or 
the Government so that the Government may exist. I can also under-
stand a tax for the benefit of the poor, and you tal( the rich in that way. 
But I think it is very malicious to t",x the poor for the benefit of. the rich. 
This often happens in protection. As regards the' poliey of proteotian. '1 
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am not opposed to it provided it is done for the benefit of the people of 
India and not for the benefit of the millowners of the country. My Honour-
able friend, Sir H. P. Mody, the other day said that he was in luyour of 
·cottage industries. May I ask him whether he would allow the levy of 
an excise duty on mills for the protection of cottage industries. Certainly 
not. He will be the first man to come forward and oppose the excise duty 
,on mill pronuction. What is then really necessary in this case? iW e 
"houlc1 have un excise duty on mills and a corresponding duty on imported 
articles and then allow the cottage industries to go free. If we really wllnt 
to have protection to the mills as well as protection to cottage industry 
this is the right way of doing it. 

The_ next point I wish to touch upon is the question of road-rail ~ 

netition, but I do not wish to discuss it in detail. I never had an oppor-
tunity to express my opinion on this subject. One point which we forget 
is that the roa'd is paying a tax to the Government. The in ~  

petrol at present is about six crores, and there is an annual increase of 
ineome under this 'head to the exterlt of half a crore.This is !eallJ-· an 
'lldtlitioh to 'the revenues of the country. Consider that the railways do not 
:l>ay any revenue to the Government as they previously promitled i ~  
:that is about one per ~ n  of the cRpita\ at ' ' '~  .The other 'thing 'is 
<,hat the Mee!!fIOries of 'rndtClr 'e'nt'S 'are paying to us abotit 'Ii crores which 
we cannot neglect. Therefore, in malting our calculations and coming :to 
8' final decision, this particular point should also be taken into considera-
tion, that the roads are paying to the revenues of the Governtnent while the 
railways are not. By whatever way you decide the question of road-rail 
'competition, you must ~  three fuudamentalprinciples, these Bra 
(1) ·t,hutjJi'ivate enterprise should not be stifled; (2) the motors should 
pay proportionately the cost of maintenance of rOBds, and (3) the leg-isla-
ture should not cripple the free development of road traffic and !\ settle-
ment should he obtained by mutual compromise. These are the three 
fundamental principles on which a settlemept ought to be based. 

There are one or two minor points which 'J'shall just'merltion. My 
HonouraBle ~n  Sir 'MuhartlmndYakub, the ,other 'day 'drew the ~
'tion of the 'H()use to the dis8'bilities of the people of Delhi. The'serv!eeS 
at Delhi are at present amalgamated with the Punjab. J do not object to 
it, at the same time the interest of the people of Delhi ought to be safe-
guarded, and this could be done only in either of the two ways. You can 
'fix a quota to Delhi in all sarvi'Ce for which amalgamation wit,h the Punjab 
exists; or in all selection committees, the Chief Commissioner or one of his 
representatives should be present in order to safeguard the interests of 
the people of Delhi. 

Mr. B. Das (Orissa Division: Non-Muhammadan): In that case, you 
will have to give representation to Orissa also. 

Dr. Ziauddin Ahmad: The province of Orissa does not come into the 
i ~ at all. This question concerns Delhi alone and the ,services therein. 

I have got to say a few words about the sugar industry. I have got 
with me figures relating to one particular factory. I notice that in 19132-
33, the average profit was 2.'> per cent.; in 1983-34, it was lSper cent.; and 
in 1934-S!'i, it was lot per cent.; in 1935--36, it was Wi per CAnt.: Bnd, 
even after the impoBition of the ,excise duty, the profit 'still continues to 
~  10, per cent. Thus, during the last five yean, '75 'J'lt"r '.cent. M tone 
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-capital which they originally invested has already been paid back in the-
shape of dividends. These calculations do not include the latest or invisible 
profits which are existing. 80 the imp0l'lition of excise duty on sugar-
did not workout to be so bad as soine persons made it out in 1934. 
But I will discuss this question when we take up the clauses of the Fintrnce· 
Bill. 

The next point to which 1 wish to refer is the 09mpetitivc examina-
tion. This is the only opportunity when I can discUss this point now, 
because I cannot get any opportunity for its discussion .. on 8ny otper 
occasion. At present researches are being m!ide in every country which 
show that the system of our examinations is not what it ought to be. 
Our examinations are very i ~ nnd the marIn:; given by the examiners. 
are very decepti"e. I will jURt give an eXllmple by quoting an American 
author: . . 

"In an examination in History ill thQ year 1920, tbepapere were evaluated ,by 
tix profiiasors of History. working as a panel.. One of the profeaaors, who. was exceed-
ingly oonlCientious, began by writing ont what he considered model answers to the 
questions>. bat inadvertently his model answers got mixed up with the papers of tb06e 
whom he had ploughed and was sent round to the other five prof8llllOl'8 for :their 
. appraisal. Hi. paper was read by them al a bona fode answer paper ofanexa.miGee .. 
. altil soine of his colleagues ploughed him, the marks rangiug aU the way  from 40 .to 
8().". 

I will 'now quote Sir Phillip Hartog who· is 8 great authority on exam· 
iliation. He says: 

'IOf the 38: c;a.ndidates who were awarded a Failure mark by one or more ~in  .. 
25 were awarded a Credit, 8 special credit, and 3 ·distinction 'by one or more examiners." 

This question was also examined by one or two ~ i ni  in India 
and there was a very good arj;icle in the Education Supplement of the-
Hindu of 1931: . 

"On an examination of the mara given to A, the beat boy in the Cla88, it will be· 
IMlBIl that not only do the mara vary from 3Q to 71 but are 10 dilltributed that one 
would not probably get a diBerent let of marks if eaoh examiner wall allowed to draw 
his mara from an urn containing all the poslible marks." 

Later on, the same autoor says: 

"No serious injustice would be done to candidates if t.he marks allotted to them· 
are simply drawn out. of a ballot box." 

Well, Sir, these are the opinions about marking, There exists very-
great uncertainty about the marks given by the examiners and the errors-
are abnormal. People are investigating the. question. . 

When we come to competitive examinations, the difficulties become-
still greater. There you have parallel subjects which the students take 
up; and one person has taken up history, another ~ n up economics, 
8 third, Persian or Sanskrit. We then total all the marks. There are· 
two serious difficulties, the one is that the question papers in the alterna-
tive subjects may not be the papers of equivalent difficulty. There may 
be· a very stiff paper in one subject and a very easy paper iIi an alternative· 
subject which80me other student may have taken. The standard of mark-
'ing may be different in different subjects. The answer books' in one subject 
may be exan:rlned by. 8 person with lenient i~  equation, the answer' 
. book 01 8Qoiher student may be seen by 8 person with strict personaE! 
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equation. In this case the students are very ' ~  handicapped. In all 
these, what you. ~  competitiveexaminatioDs, there is an n ~ ~  
amount ~  uncertainty w;hioh is not possible -to '01'6rpome' and whlch IS 
exceedingly di.fiicult to ~  

AD. Honourable ~  That will u.pply in the case of ordinary ~
inations u.lso. ,', 

Dr. Z1&ucldiD· ~ Yes, but in competitive examinations two addi-
tional difficulties apply ano., those are that the question papers ·in the alter-
n~ i  subjects' ~n  not be of equivalent difficulty and the students ~  
he adversely 'a.ftected by e.xam;na.tion errors. Therefore, the' conclusIOn , 
that I have «hawn is "this ,that by adding the numerical marks it is imp08-~ 
sible to say ~ ' I  person.is abler ~n another. These competitive 
examinations, as they are conducted, do not decide .orselect the best can-
didate., but they certainly decide what I may call the most fortunate' can-
didate .who is favourably affected by thc unavoidable examination errors 
and. who rE!ally takes up II. ~ i  subject or subject$ in which papers 
happen to'bEl easy,iq that particular yee.r .. I am 8sked,}Vhat is the. alter-
native? r wilJ' require ~  time to deal with the matter, ~ I will just 
suggest one or two in ~  in, ."";hiGh changes .may be. made. In the ~  

place, every answer book ought. to be exaPlined. by more, than one eXlUXl1ner 
and serious, differences of rmtrks ought to beadj\.ldic .. ~  a thil'd persoa. 
Secondly, marks of different examiners OUght to" ~  ~  to what is. 
called a common scale. These are the two suggestions 1 make. today" 

PecHt Lakshml xanta Kattra (Presidency Division' : Non-Muhamma-
3 dan Rural): The third is the choice of examiners by the can-
Ul. didate. . 

Dr. ZiauddiD Ahmad: l<'ourth no examination. By competitive exam-
inations we really cannot select the best candidates, and this system ought 
to he replaced as early as possible by a system which may be more 
.effective, .and we may select persons who may be able to carry on the, 
work IDOre effioiently. 

I will now deal with the Defence Department. We ought to divide, 
our army into two categories-; one, required for the general defence of 
~  Empire, fond, secondly, for the maint,enance of peace and tranquillity' 
lD the country; and there ought to be a distinct budget for these. The 
army of each category at the time of need should assist each other. Sepa-
rated Bunna may ~  her own army for internal tranquillity and she 
ought to pay to Indla the .proportionatl' cost of that army which is requir-
ed. for the ~  of ~  who.le Empire, because, really speaking, we main-
~  a very blg army In India and that is really an army to safeguard the 
mterests of Burma as well, and it is just and proper that she should pay 
her proportionate cost; • 

Mr. '1'. S. AvJnybjlingaJD ObetUar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, when I was hearing the speech 
of the Honourable Sir Frank Noyce the other day, I was reminded of a 
story. I had a <servant and very often, once in two or three days, he was 
breaking a china cup. Cups and saucers' Buffered, verymuoh with him, 
and tIlen when we scolded him, he said: ~'  at this man; he scold .. 
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me when it is broken, but how often have lnot ~n  For -my not 
~~~ ~ china ~ these days, I must he appreciated." That is i ~ 

~  In whIch I thmk the Honourable 'Sir -Prank Noycewsnts an appre-
elatIOn from us. He says, "You must give us credit for what we ~  
not done and some credit for what we have done." I amSOTry-, Sir, 
that the budget which has been placed before the House today has not 
dealt i ~ ~ !acts and the serious problems befdt:e this coimtry. It 
looks as 1£ a -]Oint stock company has placed itsbafltnce-sheets just to 
make the expenditure and income the earne. The seriouli problems before 
,the country,-the poverty of this country, the unemployment in this 
~ n  the problem of agricultural prices in this country,-there has 
been no ~  to tackle these problems. _ It is only a few days JJ.go 
that )1 -read mthe ne'WBpe.pers about a great tragedy,,-which has become 
mther a common occurrence in this country,-in Coimbatore where a 
mother with ~ children fell intio a well \\nd commftted Silicide on 
-account of the fa.ct that she was not able to eke out a -liV'ing Hnd feed 
her children andhe1'8elf. And this is not an isolated instance. Very 
~ n 'We'l'ead in the news papers about people, father and mother and 
parents and childten committing suicide, because they are not able to 
ttlake both entJis tne{\t. And 'this is not cortfined only to the eduCAted 
ulaSSeB of this country, but extends to all classes of people. 'I should like to 
to ask if any attempt has 'been made to meet the problem of poverty ~n 
'this country or of unemployment? 'In this connection, I ",hould like to 
point out what other countries are doing, und I will refer to the country 
from which my Honourable friend, the Finance Member, himself comes. 
'He llays stress on his cunons of financial procedure, -but let me point 
-out how other countries are trying to solve this problem of unemployment. 
[ refer to the Sugar-Beet scandal as it is termed here. I read from the 
EconomiBt, dated the 8th February, 1936, and it says: 

"The Government's capitulation to the lugar beet interelts is now oomplete. Tberl' 
'has been no -sorrier .tory in post-war Britiah politics than that of the sugar beet Bub· 
-ady. l!iinoe 1924· the State baa spent £50 millions in mpportin¥ an industry whose 
. total· output is worth leu than . the .ubsidy reeeived. During this period the -proBtl, 
financed by the subsidy, have enabled the beet Bugar compaoieato 'repay 'llearly lSi 
per cent. of their capital, to accumulate assets equal to Illl&rly 'i!:T per cent.. of their 
l'8In8ining capital, tIo -writHffabout '42 per cent. of their expendit.ure on hed assets, 
and to J?IIY !f1'G"8 dividendaaawl1'llting to more than 83 per cent. of the share capital 
~ n in  ' 

I do not want to go through the whole thing here, but it is enough to 
show that the Brltiah Government followed a policy of encouraging the 
beet sugar industry which was condemned by this paper and many others. 
May T know whether that Government, in view of this criticism which to 
mv Honoura.ble friend may seem VF!ry correct, abandoned that scheme 
~  i~n  protection? Certainly not. They said thme are 
millions of men unemployed in the country and in order to provide employ-
ment for these people they went on supporting this industry even though 
there might be losses to the exchequer. And they did so in spite of _ the 
most vehement opposition from the great --experts Of that eountry. 'May 
'1 ,know ,vvhether -the ~i n n  'Member is ' ~  to '~  tlie 88mekind 
-of P<*cY to this ~  If that isdone,'miJlioD8 ~  ' ~ ~i  
be able -to -live. Very -oftJen we have -asked thfI..t· the 'vital lndustnes . ~  

the manufacture' of . n~ ''OILrs 'IDld -of locemotives ~ ' be 9tart.ed -In 
,this callntry, 'oot-1or ,the,1IIllte df -profits 1lione;....;..4t -may beeome ~ i '  
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n decllde or two hence-hut only to· lifford employment to millions of 
people in this country .. ~  ~ ' i i  ~i i  many smaller 
industries will rise here which will give employment to thoU8&nd$ and 
millions of people, What replies have we got to all this? They say it 
will not work at a profit. Whatmatte!'s it if there be no profit? Have 
they in their own country started industries only for the sake of profit? 
Certainly not. This itself is II standing example of the fact that they 
lay dowl! certain principles fur their own oountry but when it comes to this 
country, their ideas of protection and their principles and canons undergo 
u complete change. 

Then, about unemployment, I have heard of 8 bird which is considered 
to hI" very foolish which, when d8ngercomes on, closes its eyes and 
thinkl':the danger has gone. IntbesQme way, thp Government of India 
dure not face factI'! in this country: When they advertiRPd for n po!'.t 
here in the Watch and Wnrd Department, they know how many thousands 
of I i i ' ~ Were received ,-lor one siDgle job; they got about two or 
three t.housfl.nd applicntions. Intbe light of tht'lsefacts, questions have 
bMn oft.f'n nsked hv' many Members sot-PInt the '(}(lVernmAnt m'llv collect 
fltntil'ltieA ubollt ~ n ' n  in this Gountry. . But ~' dare not fBeP 
tht> faob! for the rrulsOn that if they on(>,e collect the data, they will know 
whllt ~ ' n  nnd VRst unemployml'lnt preva;ils here, and they will' have 
tot!o Aompthinf,!, ~ i  ~ ~ not prepQI'fid to do. For thiS'le8f!onthey 
sh 11 t. their eyes aud ~  thntnnemployment'js'the in ~  of the prcwinlles 
and not their own. Aqoostion was aaked if it could ndt be ascertained 
from the 1I11ivel'8itiefl us to how many of their products were still n ~ 

ployM: 'thfit could hsve been done very easily. Even that \V8S refused. 
It iA not that they luck the moohlnety for colieeting 1lhefigures-they 
huve got vill8.hre officers, town officers, district offioers-there is no fresh 
maehinery necCi>sar.v to be created to get these statistics. From the books 
publisherl by the League of Nations, We get figures of unemployment 
for ,,1moi4't,Il11 countries in the world except our own: We cautinn {Jut. 
how ulIemploYllJent has been fought in Gertnany, in England, in the 
TTnitpd Stntes filld in variou!! dther coll'ntrres: and even in B countrv like 
,Tnpun, figures ure given, What, du thsy do here? They say ~~ are 
\10 figllres-figures arp-not available. lsit not to the shame of the Gov. 
ernment to filly thnt they are not aMe to collect figures even-let alone 
doing something about relief of unemployment? We, on this side of the 
Honse, strongly resent the way in which budgets are placed before this 
House-us if jU!:lt to meet the np-eds of the people who have to be paid, 
the needfi of those who do the policing in this country, as if nothing 
has to he <lone to meet the needs of the country_ and solve its problems 
except policying. 

Tlw next problem is that of agricultural prices. If we 08n find out 
n wn.v nnd do something to'raise the prices of agricultural products, 
poyerty can be solved to some extent. But wha.t have the Government 

n ~ '! Questions are being put as to what has ~n done. The other 
dllY, my Honourable friend 1'I:lM \§ome i~  -.0 ahow tbat the prices of 
primnry prodtlcts are rising. I have nere before me, not the prices of 
primary products, but the monthly bulletin of statist.ics, iSf!ued by the 
League of Natiotl.s, Where the index of wholesale prices is published. 
Prices of primary products like ricetnight have risen in Rangoon 11 little; 
but is it n permaDent, rise? Cun I not say that this. temporary ,rise iii 

D 
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due ~  to the rearmament preparafionsthat are going on in foreign 
oountries? Wh!, even one of t,he Honourable Memhflre in his reply thp. 
other day n ~  us much. Even granting prices have risen, ho,,' 
I~U ~ ~ ~  nsen? As compared with priccil in other BOllntries. the 
~'I  III In ~  IS very poor indped. 'raking the busic figure to be 100 in 1929 
~n the UmtAd States it was 83 in 1935, in Gemlany it was 74. in JapalJ' 
It WI1S 84 and in the United Kingdom it was 77. What i~ it III In dill :' 
It is 64. Can it be said that the rise in India has been. commensurate with 
t.he ,·ise in ot-hpr countries? Can the Government. Sltv tha-t thif; is fI matter 
in which they cannot or need not interfere? It is" not &0. It is merely 
beCAuse they are not interested  in the teeming millions of this countr,:. 
They o.)'e. satisfied with making both ends meet in their own cltse; ~  

we on tlJi!; side suggest that only t,hree things can solve these 1>roblems 
of unemployment, poverty and depression. I do not want to speak at 
length about all these matter&-I will confine my attention to one. About 
the question of raising the prices of agricultural produets, I shall say a 
few words. We here believe that the rupee hag been ovet-vlllued. We 
believe that a change back from 1/6 to 1/4 will bring about a rise in 
agricultural prices. In regard to this, apart from argument, ond apart from 
the newspaper reports which mayor may not be tnie but which have 
not been contradicted by the Honourable the Finance Member, it appear>! 
that the resignation of Sir OfIborne Smit,h hRS something to do with the 
present ratio. n has been reported in the papers many times and in 
leading financial journals that in the opinion of Sir OsbornE' 8rni·t,h, t·he 
proper ratio was lB. 4d., but that the Finance Member of the Government 
of India disagreed with him, and that was the main cause of his resigna-
tion. This question of the resignation has been surrounded with mystery, 
and the fact, that no reply hilA been forthcoming to our questions, has 
made it more mysterious still. Thfly say there has not been any difference 
on a major question. We are at a loss to know what a major question is: 
for aught we know, this mlly not bc a major question to the Government. 
of India: and many other questions which we think are major quest:ons 
may be minor to the Government. To all these we have got no reply 
except to say that they will not say anything. My Honourable friend, 
Mr. Santhanam, put a question in this connection the other day whether 
Sir Osborne Smith had been given any compeIl8B.tion. We are entitled 
to know about this matter, but we do not get any reply. We get merely 
a grim face Imd angry looks (lOd nothing more. Is this the proper way 
to treat this House? We ought to get a franker reply. 

As regards capital works to relieve unemployment my Honourable 
friend, Sir Frnnk NOYCfl, Eol1id last year that they have started building in 
New Delhi to relieve unemployment. I have not yet got the i ~ whieh 
I wanted. But this much I can say. Most of the mono}, invested in 
New Delhi WIlS invested in t·imes when there was no dppression. After 
the depression has set in, the money invpstflil in NflW Delhi is ver.v small 
indeed, and it could not have relieved unemployment to any large ext'1l1 
Most of this money W88 spent when money was not cheap, find there 
W8.!! no depression. 

I want to say a few words now about the cut· in sa.laries. Everyone 
has spoken about this subject. I will not gr int".. ~  flRures about the 
<I.isparity of salaries in this country a.s compared With other countrIes. 
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I will only point out that there is no ground for keeping up these high 
salaries here. Let me quote a few words from the Report of the Lee 
CommiBsion, dated the 27th March, 1924 . 

Mr .•• V. Gadcfl (Bombay Central Division: ~ n n 
RUl'Itl): That is their Bible! 

Mr. T. S. Avinubt]tDlaJD Ohett1ar: What does their Bible say? What 
are the reasons they give for enhancing their salaries? They say, at 
page 24: 

"The exilting scales of pay for the All-India Services were fixed in 1919-20 on 
the basis of the recommendations of the Ialington Commi8llion. A great riee in prioea 
had taken place since their report was signed. This waa not ignored in recasting the 
_les, but no attempt waa made to increase the rupee rates of par to a figure which 
could justly be considered aa taking full account of this rise in prices .  .  .  . ." 

"The effect on the financial resources of officers remitting large· SUILI to England 
for the maintenance and education 'of their familiea, and consuming considerable quan-
tit.ies of imported artides the rupee price of which baa greatly risen, was immediate 
and seriou.; and a flood of memorials followed protesting against the inadequacy of 
t ht) now scalel... . 

The main reason for the increase of salaries was that prices had risen. 
Now, what has happened? The prices have come down by more than 
50 per cent. Has ~  been any decrease in their salaries? Not only 
no decrease; but the cuts have been restored. There was a committee 
appointed to suggest methods of retrenchment. I read from the Report 
()f the General Purposes Sub-Committee of the Retrenchment Advisory 
Committee of Septembor. 19H1. The recommendations of this committee, 
whioh were adopted in part, are in these words: 

"We have no hesitation in recording our opinion that they (the salaries) are pitched 
high enough to bear 8ubstantial percentage cut without caueing any serious inconven· 
ience to the lltaff. (We may mention that we have made fun allowance for the rc" 
i:I!lntly increased taXeB on income and import tariffs on certain articles of luxury such 
aa wine, tobacco, etc.) .  .  .  . ,. 

What more do the v want when provision has been made even for 
wine, tobacco, etc.: " 

"In the case of men on the lower grades of pay, the unprecedented fall in the 
prices of food-stuffR RhonlJ, to Rome extent, palliate the hardship of a percentage cut. 
Further, with the exception of Mr. Nixon, we have no hesitation in recommending that 
in a financial cri8is of thiS magnitude, the costly 'concessions' known aa the Lee 
Concession8 (excepting those in the form of increased salaries which, pendinlJ con-
sideration of the general question relating to pay and allowances, would be .ubJected, 
liS proposed by us, to percentage cuts) should be withdrawn." 

And, Sir, in this matter it is indeed vf!ry funny to find that the recom-
lnendl1t,iollR of thp Hnhpuchmcnt Committee have been accepted so far 
as the lower paid staff is concerned, ~ as far as the favourite wife of the 
Government of India and the British C10vernment is concernen, I mean 
the I. C. S. find the 1. P. S., nothing bag he en done. Questions have 
"been asked over thi:-l llhltter. When VOll rNluced the salaries of other 
pf!ople, you promisf'd thnt you would 'consider and reduce in effect the 
salRri('s of your superior officerI'! also but what, havp. you done 80 far? 
~ in  Rir, in ~ i  question goes a long time hack,-a question 

~ nskNl-"Will Govc-rnmf'nt be pleased to state whether the question 
of reviRing the pay d thr Innian Civil Service and t?e Indian ~ i  as 
far !\s it affects the new entrants, has yet been deCIded or not? The 

D 2 
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Hnttournble Hir Harry Haig, the then Horne Uembet, replied us follows: 
"No, ~i  Tlwre ~ been Borne unexpeett'd delay in fOi'muJati.ng the 
conelmnolle; of tht' bOYl'mnwllt of lndin, anti the He,cl"etan" oJ. State. has. 
not yet been n ' ~  On the 24th of Jl;In II ary , '100( th.e ~  
of State was not addressed, but what happened u year hence? On the 
23rd February, 193:'i, again Il question was asked--;-"Witb reft'rence 10 
starred question No. lo, dltted the 24th J"nnunry, .1984, \\·m Govt·rmiient 
be pleased to statE' if any recommendatiolls ' ~  made 10 til(> Secre· 
tary of State regarding the revision of pay for future reoruits to the Indian 
Civil Serviceund the Indian Police Service? If so, -m whut directions 
and when 111'8 the uew scales of pay expected to be Ql&reduced in their-
osee:l (b) Are Hovemmentaware of the great diBooutent among the-
subordinate ranks of the .services ~  among the members or the oth<;r fill· 
India services, such as the Illdiuu Audit !lnd Accounts i ~  owing to 
tbe discrimino.torv treatment meted out to them in ~ U n  of reduction 
of t,beir i~  ~  And what was the ,reply given :totbis ql4estiol)'? The 
l'epiyw>8s this,-"The answer to thfl first part of t,he questioll i~ 'in the 
atlirlllutive. As regards the second part, I am unable, ill uccordanci" ~i  

~i i~ i  tel i ~ the llature oi the recoru,mendaLions wad ... 
The ~ n  01 Stute hus decided to postpone further· ' i ~ i n of 
this ~i ~ i  after ,the passing of the Constitution Act." 

·Now, Sir, the Constitution At:t has been passed. It it! HOW more than 
s,Vesr since it hM been pHStlerl ·und· brought :int(lforee. Half; a.uyAilung 
been «one ,yet? Has any consideration been· given to the faot that these 
higher pilid officers are still receiving theirbioftted sala.ries in spite of a 
"hArp decline in the pri('f'''? Have Qny proposul .. beeniormulated. in order-
to reduce their sularies '.J No, nothing has been done. Govenlluent ~ ~  

to consider the qupstiori. Why,-may I risk? Is.A. ,honcr::ty, ,il;>Jt fairly 
deHlillg with .this country when you don't malta any ~ i ~' ~  
lio redltee the bloated salaries of people who virtuslly today get double the 
amollnt cOlu!idering the fnll in prices? Sir, from the point, of view of 
prices obtaining today, I suy that theBe superior ofllcers are receivillg ,douhle 
the pnv of what they were getting in 1924, lind theBe bloated sillufles are 
still being kept up, no proposals have been made to the Secretary of State 
to reduce thoRe salaries, nothing has been done. Why? 

Then, Sir, one word more, and I have ~  Christ said about those-
people whose f>8.11 he prophesied-"They have eye!! but will not flee, the., 
have P,ars. but will not Iwnr". And may I (tRk YOIl, Sir, will this Govern· 
ment S(lC and will this Govemmen't hear? 

1Ir. I. Jl,aIlUJlLY Scott (United I)rovinoos: European): Mr. Deput.\" 
President, the Tariff Board in their report on the sugar industry in 1931 
emphasised thttt prottlction to the. industry WIlS recommended primarily 
;n the interest (If the cultivator who, owing to the acute agricultural. 
tj(·pression and the fall in the prieeR of all staple agrieultural products,. 
"Aquired an alternative crop, which would lIot be uffected by world prices. 
Imports of forlilign ~I n  into Indin were then IIbout one million tons. 
und if India's requirementB could he flllpplied from her own cultivntion 
of sugarcane. the cultivator would he RSBuren of the wherf'withni to Pity 
his rent and irrigation dues and provide those lleceFlsnries of life for which 
cash payment is required. The produotion of one million tons of Bugar 
required the erection of 'lna.ny addit,jonal ·factories, lind the onI:v meRns 
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~ ' ensuring this WIlS u protective duLy against the entry of foreign sugar, 
which thev recommended sbould be Rs. 7..4-0 per cwt. for the fir8t or 
dev('lol'TlIcilt period ·)f seyen years, und Hs. 6-4-0 per lIwt. for the lI6cona 
Dr consolidation period of eight years, and the Tarift Hoard's opinion was 
that the United l)rovinees !Uld Rihar, where more than half of the sugar-
cane ill India was growll, afforded (ltlld 1 want you to bear this prominently 
ill mind) the best prospects for tllA development of the sugar industry. 
The Legislature, however, instead of adopting the Tariff Board's propos!1ls, 
fixed the protective duty at Rs. 7-4-0 per cwt. for the development penod, 
and decirled that the rate of protection from 1038 to 1946 would be 
HI(' subject of nn inquir.Y. 'What, Sir, has been t,he result? Firstly, 
')ll the ngricultural side, the urea under sugarcane has, SlUce HI31, 
in('rensed hy 50 per cent., i .. c., from about three million acres to about 
~ million ~  Tbat the ryot halil benefited, no one can question, ~n  
llc hilS hepn enabled to do so hv the Sugar Gane Act of 1934, under winch 
two Provineiul Governments-"V. P. and Bihar,-fixed ~  law the minimum 
rrice at which ('nne could be purchllBed by sugar fo.ct?ries, on the .hasis 
·f)f the ruling market prices for white sugar produced 1Il these provlDces. 

Secondly, on the ruunufact.urillg side, the number of sugar factories 
Iw:;;, since J 93J. increa!!ed ironl i:!() to 1511, /'Ind the production' of cane 
hugu!' from about. RO,OOO ton8 to over one llJillion tons, rendering India 
Fielf· support illg wit/Jin Ilbout four ,vellrs. 

'l'hird'ly, the. ~  of sugar to the consumer hns been redueed from 
!·.I){Jut Hs. 10 pel' IIl/tUlI(} to ju".t tlllner Hs. 6 per maund. 

The r,Vot., ~ BUlIsumt>r Ilnd the sugar manufacturer hllve, therefore, 
benefited. ,Over U! crores of rupee.s, Ilceording to the THrift Board's 
.estimate, haw ulllluaI1y beeu retnined ill this country, to su.y nothing of 
t,lle iueu·ase ill employment which the expansion of the industry, both 
Cll t.he ngril'ultllrlll Hnd the mnnufaoturing side, hal; crf'lltcrl. 

According tu the HonoUl'uble thc }'iuum:e M"mber, t4edegrt::ll of 
.development has been overdone, but if it is so,. it is because the protective 
duty was automatically increased from Rs .. 7-4-0 per cwt. to Hs. 9-1-0 
per cwt. when, ~ tv the financial stringency, Government illcre,.sed all 
{Justoms Ilnd ex('ise duties by 25 pel' cent. equal to Rs. 1-13-0 per cwt. 
addit.ional ·prntect.ioll. 1 do not thiQk there 11QS ueen over ~~ i n of 
sngar. Over a period of ,Years, tIle consumption, based on imports and 
pr,)duction of indigenous SUglil', has been I} million tons, audit would 
'Only be ~ n  to IlSS\,lllle that, as a result of low prices, increai6. of 
pC'pu)ntioll, IIn(I Il higher !,Itllnqard of Ii ving, consumption of sligar is going 
up. Tilt· Government estimat.e this yeni·· of cane sugar production ia 
] ,OIlB,non I ~  lind Hllowing for sugnr from gUT lIud khand8ari sugar, 
the totnl production if; less than tile est,imate consumpti0l1. There is no 
need, therefore, for t,his panic to sell. The prospects of good profits 
kd to the rushing up of factories, 11m] mUll.,!, I:'ueh fuctol'ies were bought 
nn the rJE'f<'l'red' purchase system, and t,he .owners hoped to pay for such 
f.·ciorie8 out uf profits. The questioll of the Ilmount of finance required 
1'-cerns to have been hardly considered. A factory costing 15 lakh1'. of 
l'llpees to crush 30 lakhs of mttund" of ('ane rt'quires over the sel1son about 
17 lakhR of financl'. &.hout, four JRkhR of which sho1lld he working capital. 
('/:nl' ('ORting Rfl. 0-4-3 per mnund or flav five Rnna!! per mllllnd -deJivcr:-d 
Itt factor:v will nccotlnt fo'!! t,en Inkh1'l whi<oh hA!! to hI" pAid on the ORII. 
Woges. ~ i  And n U 'in~ chn.rges amount to Rnot.her ~ Ir.khs 
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spread over the year and ~ i  8t laldls which has to be paid within a. 
month of the sugar going out of the factory compound. The present 
position 'is to a great ext.ent due to weak sellers who have to sell sugar 
as soon 8S possible and are living from hand to mouth. Th(;Jre is ulso 
the cqst of stbrage accommodation to be considered and the likelihood 
of 'deterioration during the monsoon. In the past sligar was sold us 
produced and the balance of India's l'equiremen"ts came from Java. 
Now, Indian sugar has to he sold throughollt the Yl,'ar uud as it is only 
produced from rOl1ghly Decenlber to April more than h!llf tlw Ilrodllctioll hilS 
to he stored to suppl." the remainder of the year. The price of sugar has, 
dropptld this yf'!ll' to Rs. '6-f1-0 per mflulld and helow Ilnd this includes 
nn excise of As. 0-15-6 per maund so that the return to the manufacturer 
iq about Rs. 5-0-0 per maund·. The ('ost of ('nne, suy 11 lllRllnd at AF.. 0-5-0 
delivered ut Factory would he Rs. 3-7-0 which leaves Rs. 1-9-0 for 
manufacturing costs' Rnd profit if any. I wOllld, in passing, mention that 
tbe Tariff Board envisaged that the mRnufacturing costs' would be 
Rs. 2-7-6 but as ~ have been reduced well helow that figure there can 
be no charge of inefficiency agninst the manufacturer. The more I read 
the Tariff Board'8 report the TIlore J am impressed with the progressive 
increaAe in fact,ory effioiency. If the surcharge of 11 Rnnas per ('wt. 01' 
about 8 annas per maund falls on the industry (and fall it will) every 
mp-und of sugar will be produced nt. a loss. 

Are there I ~' ~  of further economies? Any full in the 
pI'ice of sugar will have the effect of reducing the cost of cane to the 
factory but that will reduce the priep which the cultivator receives for 
his' cane. The cost (If cane is at present under investigation by Govern-
ment so that neither 1 ilL! Gonnnnent can at the moment say what such 
a cost is but Ida know that it varies from. Province to Province. In the 
past few years in my Province cane is tl;te onl,)' agricuIt.ural crop which 
har; not droppedbv 50 per cent.' in vRlue and has heen the saving of the 
~'  The excise is a fixed charge of Rs. 1-7-6 per maund and'. is 30' 
per cent. of what the manufacturer receives after paying excise. I do 
not think that there is any room for r£\ducing the costs of manufacture. 

I would like to USH: that if at the beginning of the period of Protection 
the Hevenue from Sugar Customs duty was lot crores what permlUlent 
"teps have been taken to fill its place. All I can find is thlltwithin 5 
years the industry has had to pay per Ilhnum to'the extent of 2i crores 
and now 3t crOl'es i.'} the shape of excise duty. In the first place a 
regular diminution in arithmetical progression of about, i crore per annum 
Heems to have bt'cn 1I11t.ieipated and that in 5th year this would have 
amounted· to Sf crores. What Government have givCll with one hand 
tbey have taken away with the other. In other word'S the industry 
is paying for its own protection. When protection waf' granted no 
excise was suggested hy either Government or the Tariff Board. "The 
k!t.rain of the loss of nbout. seven crores" is I admit A severe loss but 
my Honourable friend, the Finance Member, and his predeoessor must 
surely have foreseen this 01' is it part of the "Laissez Faire" Policy ot 
Government . 

• The HOllourable the Finance Member said: "The present level of internal 
priees is such that the consumer when he has ~' shouldered the burden 
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of an additional 11 annas per cwt. will be paying no more for his sugar 
than he wss until a very recent date ". This statement of the :Finance 
~ ' seems to me inconsistent, for if the lowering of price is due to 
the pressure to sell it follows that the pressure to sell will continue and 
that the whole of the burden will be borne by ·the manufacturer, 

Hefurt.her said that: "As regards the manufacturer the enchanced 
excise will eliminate weak and ineffiCient ,producers anci have u salutary 
ettect. by arresting further deterioration ", ,'I agree with, the , Finance 
Member that this increased excise wDl eliminate the weak and inefficient, 
ifony, but it will also eliminate tbeefficient producer unless he bas 
Ilc('umulated sufficient reserves' to tide'him over the next two or three 
years. It seems an effort to ruin the industry in order to save it. 
What are the so ealled, benefits to the cultivator, The cultivator's 

price for cane depends on the price of sugar and if the price includes the 
Hcise dut,y the price of sugar is artificially maintained in order to keep 
lip the price of cane. 

The ryot has already planted his cane which is to be cut ~  season 
liS it is a 12 to 15 months crop so that if there is any fall in the price 
of sugar he will have to suffer the rest of this season and probably the 
whole of next. 1 would like my Honourahle friend, Mr. Mudie, to note 
thHt tllt-> prietl of rt'fining g11T in 1936 was on an average about Rs. 2-12-0 
per mHUllrl And as it takes 10 I!launds of cane to make 1 maund of gUT 
the ryot was obtaining about 4! annas for Mne le8s manufacturing and 
marketing costs, At present in the Gorakhpur District the price of 
rf'lfining gur is Rs. I-B-O per maund so that the ryot is now rf'ceivmg only 
ahout 2 annas for caM turned into gUT. The cane 'supplied to factories 
is still about 0-4-3 per maund 80 that the factory is his best market and 
any decrease in the factory off-take will throw more gur on the gur market 
~ i  is already depressed. 

The cost, of producing cane may be about 3! Bnllas in the U. P. and 
Bihar, but this is only a· guess and as I said before no one can yet I>ub-
Ilhmtiate this figure or indeed any figure .. 

If the ryot decides not to grow cane os it is no longer profitable caD 
VOll teU me what other crop he can grow to take, i U ~ 'n  t$J'rinVQIve 
him in a smaller loss. 41 millions of acres if p18llted· with other croplJ 

~  no doubt bring about a deterioration. of other crops ,prices 80. ~  

the ryot now seems to me to be between the Devil and the Deep Sea. 

Now, let us See what proposals or suggestions we can make. 

In the last year, the cane acreage has increased by 10 per cent. while 
thp, yield has increased by 14 per cent.· Efforts must be made and no 
effort or expense spared to obtain an increased yield per acre so that the 
r.vot call obtain as much income per acre as he formerly has, as a 
lowering of cane prices mUli!t now be envisaged and also cheaper guT. 

Secondly, uniformity of colour and size of crystals must be obtained 
by the industry. At present there are seven recognised colours and in 
'!!lch colour five sizes that is 85 standards. Thirdly we come to the 
"Put ,Your house in order" question namely that the industry should !lt,art 
f\ selling and marketing organisation to restrict prod1lction and regulate 
the sRle of sugar produced. 
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Tho industry has 150 factories spread all over Indio. IlTtd 1I0llP l)f them 
seem to ~  the time or the mutual trust in each other to get such a 

~  gOlDg. Now I would ask does Government consider whether 
sufficient attention is paid by the official Research Agency to the cane 
cultivation side particularly for the prevent.ion of csne pests and diseases 
which are costing India sevt'ral ~  annually. Is there not room for 
better co-operation between Industry and Research Agenoies? The plight 
of the industry is so bad that. my Honoured Leader stated that the 
excise proposals were drastic QIld, Sir, draatic propospis require drastio 
remedies and I can only appeaJ for help and I trust such an appeal will 
not fall on deaf ears. 

I myself am not satisfied that the particulars and I:ltatistics collected 
are being ~  use of in a  pr.oper manner. and I am also sure th.at they 
are not bemg ~  as qlll!;klJ as pOSSIble. In dIe indian Trade 
J0urnal of }o'ebruary 25th 1 .notice figures for the fortnight ending 
December 15th. In a later number, improvement has been made, but 
It should be possible to publish sueh figures in Ilbout a fortnight after 
rt1cp.ipt. In I ~'  figures are produced within u week Although Pro-
tect,jou enables Government to call for figureil.the indul;ltry hus no penalty 
imposed Oil it if it Joes not produce the figures and out of 150 factories 
the first return was for 9;"5, the SQoond for 93 and the third for 00. 
8"util!tics Ilre of no use unless accuratc and up to !lute. FourtW.y there 
is the question of the wning of cane and the lioensiug of factllries. This 
proposal was first ~  a.t a Conference in 1933 and in the Select 
Committee in 1931. The U. P. and Bihar Govt'rnments were in favour 
but Madras and Bombay were not. It is almost too late now but the 
Central GovSfnruent should then have taken the matter in hand. 
'I'he Govenunent seem to be as much to blame for the present position 

as the Industry and T feel that the very cloll8llt oo-operation between 
Government snd the IuhlRtry is required. 

We are now Oil Lha eve of a Tariff Board Bnquiry and I hope that 
the Tariff Board will consider all these points nnd that we shall see 
£ome constructive and helpful proposals in the 1988 Budget. 

Dr. P. If. Buerj8&(Oalcutta Suhurbs: Non-Muhammadan Urhnn): 
Sir, a review of the financial position of the Government of India during 
the last 16 yes1'8 reve"ls the fact that only seven of these years have been 
years of Burplus and no·fewer than nine ha\7e been years of deficit. Again, 
for the year 1987-38 a deficit budget haa been presented, so that .. we 
have in all ten years of deficit. and only seven years of surplus out of n 
total period of 17 yearl4. That is flO far QS the finanoial position of the 
Government of India is coneemed. What about the provincet!l? In most 
of the provinces, during this period, there have been deficit budget.s, and 
only in a few provinces t,here have been surpluses. And how have thpse 
(leficits been met? In two Instances, the Government of India met, t·heir 
deficits out of the reserve funds which had been created, hilt during all 
the other years the Government had rccourse to borro,,,ing and additional 
taxation. ~ n  and addition III taxation were also resorted to in the 
provinces. Tn fact, ~  financial position of some of the provinces was 
even worse than the financia.l position of the Qentral Government. It, is 
true that a considerable part of the trouble ill the .province!! wnfl due to the 
iniquitous Meston AWflrd which happily is now going to be ended: hilt tlll're 



THE IliDL\N . FINANCE BIt-I.. 

WCl'e also other causes. It was the ullcertain pusition of ~n  finance' 
and the fact of 8everal new pl'Ovinces having lwel1 created which prevent.eel 
Sjr Otto Niemeyer from doing full justice to the provinces. MS own PI'\)-
vince ~  to receive substantial help, but we have been disappointed. 
We wllnt the whole of the proceeds of the export duty on jute and also II 
substantial portion of the income-tax proceeds to be transferred to our 
province. These are not unrea80nable demands, but 1m fortunately they 
have not beeu acceded to as yet. 

As for this chronic deficiencv of income, it is clear that it discloses 1\ 
very ullso.tisfuctory state of things. Nor can it be regarded U8. sound policy. 
Of course, I do not blame the present Finauce Member or even the prestlnt 
Members of the Government of India for this finaudiU mismanagement 
during the whole of this period, but they have their shure in it, I!olld, to 
th1\t extent, they must he held responsible. Now,. what is the cause ;)f 
this financial difficulty? To me itappe!l.l"8 that. the cause is two-fold. The 
tirllt clluse is the lock of foresight. Our ini ' ~ '  live frolUday: to da.y. 
They ct't'rry on II. hAnd-to-mouth administration ·and th",y do not look ahead. 
Trhe result is that, in times of plenty, theyiudll!.ge in rtjckksltl. lI,ud extru-
,"gunt t'xpellciitnre, and in times of difficulty' th",y do llot oare -or darf) to 
redure thei'l' n i '~  The second cuuse is that they consider addi..-
ti(mlll tAxatioll an flllsier mode of tiding ~'  It diffiuult.y, because to curtail 
t.·xIH:mditure Bom€,times meflllFl to\lChing of vested jnt,prestB. The '~

nlt'nt of Tndin dGnot desire to toueh vested interests; Dlao they nre powel'-
le"'8, becuuse they tUfl a GoveMlment subordinate to the British GovemHltmt. 
It i~ truf' that; 1,\\;00 during this period, Hetrenchment. Committees were 
appointed, but these bodies went I~  their business in the wrong WHy 
:lIlel thdr reo<'llImendations were in!1dequate and imperfect. The axl..' fell 
\ '·I'Y heuyily on the }lomer employee!'!, while I;he richer perSl)l1S a.lIIong the 
(·mployef·s of O:nvt'rlllnent suffered very little. But imperfect and inadc-
'((\lute II~ these ~  were, they were removed before the finuncial 
T'()Rition of the C10vernment hud !mfficicnUy improvpd. 

J>roposuls for ·fresh taxation have now been placed before thiR House, 
Rnd ohjections have been raised from ull quarters. The OO\'t'rnment 
bt'nehes have become impatient. with t.hisopposition, but such opposition 
is perfectly natural. I may point out to the Oovemment benches that., 
·even in those dnys when there were no nOll.-official Members il:l the ~ i

11I\\lre, OPliosiiion WIlS sometimes mllde to the proposals for fresh taxation. 
When, in 1869, after the great orisis of the Sepoy Mutiny,tlw ~  ~ i  

that hILS ever occurred in India, propos!lls for fresh taxation were placer! 
Iwfore the Legislative Council of t.he Govemor Generl!ol, the opposition WIlH 
led by no less a person than Sir Burnes Peacook, then Chief JUlitice of the 
Supreme Court in Bengul, find Vice-l)resident of the Council. Sir Barnes 
Pencock led the opposition from the Chtlir und his observations on t,hut 
·oecusioJl arc worth noting. He s8.id: 

"Arc we to accept, without demur, propo.als of the ~' i  Government! Al't\ 
we to become mere registrars of the decrees of the ElI:eCtltive Government! For what 
purpose are we assembled here! Are we. not here to dilCharge our dutiea oonscientioWl-
ly? Are we to become mere machines in the hands of the Governmeu.t!" 

Sir, another high officer of the GoveMlment., Sir Charles 'rrevelyan. 
~  was then Governor of :Mo.drafl,. opposed .thc tuxation proposals o( the 
(Tl)n'rnment of Indi$ ond published Ow· ~ n  which he h'ld sent 
t{) them. Tn t,bllt memorandum hl' urged that when finullcial i III ~  
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occurred, rctrpnchment. WIlS the proper cour8<:, to adopt, and that it WIIS not 
right that additional to;·:ation should be resorted to by the Executive 
Gov.e:nrtlCllt. I~  went 80 far in !lis opposition to the proposals for levying 
addItional taxes m Madras that Ius conduct was censured bv the Secretar" 
of fitlltf'. alld Sil" Charl(>;s Trevelyan was removed from ~ high office ~  
Govern?r of the Madras Presidency. But these were great men. and no 
comparIson can be instituted between t.hem Ilnd the present officers of the 
Government. (Laughter.) 

\ 
Sir, coming to the taxation proposals themselves, whll,t do we find? 

The most surprising part of the Honourable /:;ir James Girgg's spe&ch if:> 
that. in which he says that he seeks to confer 8 boon upon the sugar induB-
t.ry. Sir, or8tor8 are credited with the gift of being able to .. mulw blllck 
appenr white. Sir James Grigg is not an orat,or (An Hono14Table Member: 
"He is a wrangler"), but he has not been able to resist the temptation of 
resorting to an oratorical device in order to defend a bad (lase .. Sir. many 
persons flllly conversant with the sugar industry have spoken and thl" 
speech of my Honourable friend, Mr. Ramsay Scott, will, I hope, ~ 

to most Members of this House. I will not go into the details of this 
subject, but I will say this that I am not 8 capitalist QIld that I anl not 
enamoured of the capitalistic system of production, but it would be wrong 
on ~' part to ignore the fact that capit.al is an important factor in in ~  

It is cleaT, if rapital becomes shy, the industrial development. of the country 
will be hampered. In India, capital is graduHlly overcoming its sh.yncsl), 
but if many sugar ooncerns fail, that shyness will once again re-appear. 
Therefore, Sir, I suggest that this excise duty On sugar should not be 
levied. My HonourablE' friend. Mr. Chanda, an official Member from 
Bengal, spoke eloquently yesterday-and I congratulate him on his elo-
quence-about the profits of the sugar industry. Sir, if the sugar industry 
pays such high dividends 1\8 those referred to by my friend, then the Jiropet· 
thing to do would be to() levy on them higher rates of income· tax aHd super-
tux. That would be the correct way of taxing the profit.s of fin in ~  

and not by means of an excise duty, for an excise duty, as is well known, 
falls on the poor and the rich alike, and, in fnct, it affects the poor to ~ 

tOllch greater extent than the rich. 

Kr. B. D .. : The rich exploit the poor. 

Dr. P. If. BmerSea: Sir, I am one of those who do not agrep with the 
view that taxation is a necessary evil. On the other hand, I believe thRt. 
in certain circumstances, taxation does descend in a fertilizing shower. 
But the proper conditions must exist fot' this state of things. And. what 
are the conditions? The conditions are as follows. Firstly, taxation should 
be adjusted to the taxllhle capacity of the people. Now. in India, what 
do we find? We find thHt the t.axable capMity of the people is low, and 
it is low, becauRe the people are poor. And what have the Government 
been doing to raise the taxable 'capacity of the peoplc? Very little. Sir, 
t,hc wealth of a people it; derived from indl1stry, and, in order thut there 
1l11lY be a substantial augmentntion of our weulth, it is necessary on the 
I)art of Government t,o encourag'3 industry, both industry on a large scule 
'lnd industry on  a small scalc. Sir, the other day, a casual remark from 
my Honourable friend. Mr. Satyamurti, about the development. of small-
scale industries gladdened the heart of our Finance Mcmber. Well. I am 
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OlIP of those who believe that. a ~  encouragement should be givell to 
the small industries; but the larger industries should not be neglectt'(l. 111 
fact, industrialisation should be adopted as the firm Ilnd deliberatE' policy 
of the Govcrnment, and full alld active encollrugemellt Ilhould be girtu 10 
all indust.rit!s, brge UR well UR ,;mull. Sir, ill tbis connectioJl, I may rder 
to what I suid last yeur when I pointed out to tlw HonouruLle ·the FinUlwl' 
ME'lllher that Mr. ,1. M. Keynes, although H n ' ~  of the orthodox SCb00\ 
of ['conomies had partiftlly changed his viewR lind favoured the helping of 
ind\Istries out of State funds. Our Finance Member refused tl, he COil-
vinced by t.hat argument. But I may place before him certuill filets whieh 
I hope will convince him now. I hold in my hand n copy of the Report, 
of 'the Director of tlw Into:lrnational Labour Offiee . He snyR: 
"Even II few years ago ~i  works were gt:eatly ~ i  aM being, ecoll.omicaJly 

unsound and practically inefficaCIOUS. The theoretical ohJectlOn IS now beIDg vigorously 
cOll,\.nt"d by It numOOr of IlIttcr-dRY pconomists of, whom Mr. J. M. Keyr.PR tR no1»'" 
the least eminent. But it ill from the field of fact that the most cogent U n ~ 
have been derived. The prBotical demonstrations given in .the last ~  rears kave 
put It new complexion on the whole matter. The actual ~ I  acqUIred 10 Sweden, 
the United States and other countries has .hown that WIthin linllts well-planned 8cheml'8 
of public development not only make a real oontributi.on to diminishing unemployment 
but may also provide facilities, services or commodIties of great permaneo.t value to 
the community." 

Sir, the League of Nations and the Iut.ernatiuIlul Lab.our. ~ ~i i  
have dont! very useful work in regtlrd t{) the pubheatlOn of mfoJ"l11-

4 P.M. ation relnting t{) different counirit,s, and.l will invite the utt.entioll 
of our :FillUllCH Member to thc publications of these bodies, If he looks nt any 
of these publications, he will find tlmt a. grellt deal has been done in uhnost 
every civilized country for industrial development and for curbing unem-
ployment. "The World Economic Survey" rmd "the MOlletury Reyiew'· 
fLrf\ publications to which I will invite his special attention. A great deal 
haH been done in Japan, and a. book published by the Economic Research 
Burellu gives an insight. into. the whole hilltor,v of industrial ocvclollll1mt 
in that country. The book is entitled "JapalleStl 'l'rade and Industry". 
Sir, very little h".s been done in this countr,\' either for industrial i ~ 

ment or for mee"ting the problem ofunemploymellt, and the 1>irect{)l' of the 
Labour Organisation, while observing that unemployment has declined very 
suhRtnntiaUy in most countries, remarks t,hat there are oertRin tlxctlvtioos, 
and among the exceptions are mentioned "va.st areas such as India and 
Chiua which are not included in t.he reel.oning where unemploYll1ent or' 
unremunerative employmcnt exists on R buge scale". ,This much, Hir. 
with regard to improving t,he economic condition of the people in ordtlr' 
thr.t. t,heir tnxable capacity may be raised. 

ThE' second condition which T would lnv !lown for the imposition of 
'~  tfLxfltion is that. the tax burden shouid he· equitahlv distributed ~U  

het.woen the different elf/sses of society. At tilt' present'moment, the tax 
lnmlell falls far more heavily on t.he poor t,hAll on the rich. It iF; un-
fortunate thHt when we I ~ that there should he a re-adjustment of this. 
tux \;1H'den, our Finance Member, although lw shows his solicituele fo!' tll(e 
pOOl' in words, refuses to take any prnctical stE'ps. 

Thirdly, I wonld urge thnt no t.axes should be levied without the c'on-
f;( nt of t.he representnt-h'cs of t.he people, 'Whut is done in India ut t hr· 
P!'tRent moment? Have we any real power with regard to tnxntion? 
?'lone. This Finance Bill, which we are eonsidf'ring now, will pel'hlll's not 
bl' IlccE'pt.ed by this HCluse, hut, then, whllt will til" HonourablE' tlw Finunee· 
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Member do? He will approach His Excelleney the (fowrnor Gtlneral lind 
ask him to certify the measun and he will then brillg forward a Itecom-
mended Bill. If the Recommended Bill is not accepted by the HOIlSl', 
then he will ask the Governor General to pass t.his measure into un Act 
over the sigDature of the Governor Gener'al himself. This is certainly not 
·i;axation wHh the consent of the people. • 

Fourthly, expenditure il1ell1'red out of the tuxes levied should be ~  

~  will benefit the people. Now, Sir, a very small i ~ of the ruye-
om' derived is spent for the benefit of the people of the country. Certuin 
important subjects, sueh as sanitation, education, agricultural improvement. 
industrial development, Ilre neglected, lind thert' lire certain services which 
eJtist in all civilizE'u countries, but for which no money is spent in In din 
;at all. Take, for instance, unemployment. insllrance and other forms of 
'social insurance. 

,Lastly, Sir, I would urge thut the taxes railled within the cOllntry 
:should be spent within the country itself. Unfortunately, what happen'" 
no\\' is t.hut n good part of the t,RXCS rai8ed in this cOllntry goes out of the 
(,OIlIltr.,· without any direct ret.urn. This is H statl' of things which should 
'be ended as soon as possible. 

This Hout;e cannot be a eonselltillg }lorty t.o the additional tuxution 
\\'hich hns been proposed by the Honourable the Finance Member. .\8 :.1 
Illatter of fact, this House will stultify itself if it accepts these proposals. 
But t,he }<'inance Member will ask, what Hre '\lour alternatives'! I hllVl' 
several ulternatives and I will place them ~ this House. In the firllt 
pluce, resort to economy and retrenchment in ei viI ndministmtion will btl 
quite sufficient to meet the deficiency for the cnrrent' :veal'. I would, 
then·fore, urge that the sabries of ull officel's drawing more t.han Rs. 100 
OJ' R\;. 150 shol1ld be cut 011 a 1f'8duated SCAle rising from 2i pel" cellt. to 
50 per cent. Secondly, there Should he eoonomy in the Military Depa.rt. 
ment. This economy CBn be secured. as has been pointed out by many 
'speakers, by Indianisstion, particularly IndianiBation of the offieers' ranks 
·of the army. Thirdly, economy in the Military Department can be secured 
by making over l!Iome of the charges now defrayed out of the Indian Ex-
chequer toO the British Exchequer. Mr. nameay Macdonald, who Watl Prime 
Minister of Engltmd for many yeurs nnd who is nown Member of the 
-Cnbinet, observed, not long ago, that a large part of the arm.v, at least 
one-half of the army, was an Imperial Army rlOd the cost, of this army 
,"honld be defrayed out of the British Exchequer and not the Indian Ex-
-chp-quer. A fourth alternative would be to reduce the size of the present; 
urlll,Y after the septlrntion of Burma. It is pointed out in the budget that, 
there hilS been II saving of expenditure only to the extent of u little more 
t.han one erore 011 this aCCollllt. But tlUtt is uui sufficient-. There should 
be a saviug of at least five crores in military expenditure on account of the 
separatioll of 13urulU. Fifthly, as I havl:l ail'euc\y stflted, we are nut ab· 
soluteh hostile to the irJlposition of fresh taxation. But the character of the 
tax pr;;po8HIs sl10ulcl be such as may ~ accept'uble to the }Jt'ople. I wOllld 
suggest. thM Wt· reimpose the tHlrcharges 011 the incorne-tllx-t'spPcially ill-
eome-tax ill the higbnr graden-and super-bu. Our Finance 'Member pro-
fesses his Holicitude for the poor, I hope he will agree to this proposal of 
nin~  T would Ruggest lin export duty on gold at the rate of ten 
P"I' cent. (1(( twlorem. Our Finance Member always holds the view that 
~  is n cOl1nnodit:v. T accf'pt his view. If gold iF! n commodity, what 
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would be the harm in plltting 110 export duty 011 it. We have in the past 
levied export d/.lties an many commodities, and even lit the present duy we· 
are levying eXJ.lort duties on two commoditieR, llumely, jute and rice, What 
objection could there be to the levy of an export duty on gold:' I do not 
agree with Sir .Tltmes Grigg fully when he SllyS that gold is 8 commodity 
like other commodities. It. is /I commodilv, but there is some amount of 
difh'renee hptween gold and other comtqodities? Gold is tlw busis of the 
cm'Jcncies of most countries nlld gold lR IIlso Hll' hnsiR on which the erpdit 
(I.r 1I11ln,v eOllntrlt:'s is founclecl. }<'urthel', gold if; the ll1t'dium for mllkillg up 
the balunep in int.ernatioTlHI dealings, Whatp.\'er that may bp, as gold is 
:. r.ollllllodit.v Hnd as we have ill the past ll,\'ied export duties 011 ('.ommo-
dit it'S, I woulrl 1Il'ge upon the Honollrabl2 the Finllnee Member the i('vy oj' 
fin (·:-.port duty em it on the rn'CBeut occosion. Thi!; will :vip1d at least ~ 

Kil', 1111."<)11<' of the measlIl'essuggested hy me will g-ivc liS ILIl incolJH' 
i ~  wOllld Le quit€' enough to meet the preRent deficit. A combitliltion 
of 1111 HIt· rnc(lsul'cs will yield a slIl'plns which will he ~'  (mollgh, noL 0111.\' 
to. meet the ~ i i  (oJ' this veur, but, will enable the Finance Member to· 
put, u large sum in t.he revcn,;p reserYe fund for utilisation ill yenrs of future 
diJliClIlt", More than thnt, t·hifl \"iIl enllblc him to reduce the SHIt dUh' 
to a suEstHlItiul exit'llt and also to reduct) the price of the postcard to th'p 
two-pice rnte. 

Sir, one word mOTe, und I will fi11ish, The Honotlrnble the FinflDCf' 
Memher told tiS ot' the end of his speecH that he wnnt08 to close t,he loop-
holeR in the &dministratit)n of the taxes. I fully agree with him [lnd 1 w!1l 
fully support. ·him in ~  themeusures that he will take in that. regard. 
But T should like t.ourge thAt nothing will be dotle which will lead toO 
hlll'oship 011 the poorer ~  of thA people or ereate any ha.rassment for 
them. I<'urther, I do hope and trust that nothing will he done in the 
nHDI!! of "tight.Aning IIIl of the adlllinistl'Ation of existir\g taxes" which will 
result in putting addit·ional tax burdens 011 the poor. 

Babu ltaUash Beharf La! (Bhugalpm', PU'I'neA flilil Sbnthnl' ~n  

I ~ n  ~i  it is always torny lot ·to sJ1eo.}{ Ilt the fag enil 
of tt debnte. But since I.have heoilll ca.lltld upon to ~  now nun sinel' 
thiR has been so dearly got, I appreciate it fill 1he fIlore. HiI', I would 
not h,we spolwn Ilt tlU had nO't one of the tnCIlClnreR nropnsf'(l ill the· 
Finance Bill n ~  to hit. hard my province of Rnior. r think lhe 
result of an these speeches that hnve hren f1elivcred on thiR f!lIhied will 
be to give some hope I (j those who believe in making speeches here 80 that 
the people outside may ta.kA it tha.t Romething hns hNm ilone and in thiR 

~' they will take it. that I have also contributed m:v mite in this attempt, 
It. is in this spiri'b that I am going to make my submission. 
III Bihar, the development of IIUEl'Rl' indllstry has \'enched to Bueh n 

stnte t.hat. it. Wu.s hope<l t.hnt it would go a greflt deHI to solvp thE' 
unemplo,YlTIPIlt problem, D0t. only the I n~  of t.hp In II'in~ 

classes, but all10 the unFmployment of the middle classes. and it would 
go a ~  ~  1111>0 to help the cnpitulist.f\ to get profit out of tllf'ir capital 
which had become so lihy o.uring p<:,riods of depl'easion. With fill thl)s(' 
thinl!s Iwbre our eye", the pl'ORpect WIIEI so brig-h·t t.hat we were expt'd;ing' . 
that in coursp. of timfl a+: least prnctically Bihar would be able to Bolve 
its unemp)oyme1lt probkm. when all of 8 sudden thiR bolt from the blue· 
comes ano. it is propoRed hy the Honourable th(· Finnnop Mernhpl' that 
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llugar industry will now be t.c.'Xed. Sir, it is said that it will not affect the 
industry so far 8S t,hose who are well off ure concerned. The other ~  

'an Honourable Member from the Government Bpllches Hlude U Hpeech 
with fl\ctS and figures and tried to convince the House that it will not 
,affect at all those who are concerned in the husiness. I thinl{, Sir, he 
gave II story also t.o prove that those on 'this side are so harel. of belief 
that they would not Accept the theory because we are ~'  in the 
'habit of noi believing the good intentions of the ~~ n n n  He 
narrat.ed the stay of a bulloclL If his intention was to convince ihis 
Honse or to convince this side of the House that the Goveqmlen" had 
good inienti0l1s, I would ol1ly tell him that he WIlS attempting to com'inef> 
just as in the story the robbers att.empted to cOll\'ince the BruhIlIIH!. 'I'he 
story is that there WIlS r Brahman who wus taking a cow and somewhere 
·on the way four robbers planned to take I:W,l,Y t,he cow from hint 1111(1 
·they planted themselves at a. distance of a few furlongs froll1 each other 
'so t.hat, when t,he Brahman was passing, one l;ohber told him that it "'liB 
'not a cow that he was escorting, but that, it n~ a dog; but the Brahman 
.only laughed at him. ,mil went on his way. Then. after a n~  another 
robher asked him why he was taking a dog, he being a Brahmlln. '.rlwn, 
the Brahman began to sue.peC't within bimself, but. however hp pro('eedf>d 
further. Then, the t.hird robber repeat.ed the same remark t,hat he WAS 
taking a dog and not 11 cow. By this time the Brahman began to enter-
tain grave doubts as to whether the animal he W8S tRking waH a cow 0\' II. 
,dog and i ~  when the fourth rohber n ~  corroborated what the other 
fellows said, the Brahman came to t·he conclusion that perhaps he himself 
was wrong in thinking t,hat it was a cow and he was thus conv.ced that 
.it wus a dog. If my Honourable friend on the other aide wanted to 
convince us in that way with thf'ae figures about a fact, whit·.h is liS clea.r 
8S daylight, then of course my Hononrable friend may feel l'onvinoed that 
he has satisfied us. But for his satisfaction T may tell him that. he may 
convince himself from the very budget speech of the Honouruble the 
Finance Member where he says: 

"The main single cauae of the preaent weakness in our revenue position ill the 
"iriual i~ n  of the revenue from in.ported augar," 

This one sentence gives the clue to t.he mentality of the persons who 
81'0 instrumental in imposing this tax. There can be no two interpreta-
t.ions that the intention is t.hat as the import of sugar is necessary for 
making money for this Government of India this tax is going to he 
levied. And thaj; becomes clear in a lat.er sent.ence: 

"In ~  bl' 118 the enhanced exciso will ('heek this ~n II '  by eliminating the 
weak and inefficient producer it will have 11 salutary effect." 

There min be no doubt as regards the position when these two sentences 
a.re read together, One says thAt tbe Finance Member is in need of money 
and so he must import sugar from outside; and t.he other says tha't. if 
be at all imports sugar from outside. it matters little if the weak or ineffi-
cient industry in 'the land if! killed on that account. AJt,hollgh hf1 calls 
that a weak and inefficient indust.ry, God knows what in nctnal practice it 
will come to, whether the weak and inefficient will be killed or 'lhe 
,efficient and the strong will be killed. Butnevert.belesshe h&8 not taken 
into consideration the death of the industry before the fact that he wants 
'money and so he must import foreign sugar. 
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H ~ i  said this much about sugar I do not think any further argu-
ment is necessary because much has been said from all sides of t,he -H()u'lE' 
in thiR regllrd. Mapy fllCts and figures. have been produced. and if those 
facts and figures hllve 110'. n in ~  the Honolll'able the Finance Member. 
I do not think my arguments will h:n;p that effect. So mnch hill' heen 
haid from nll sides of the House that J do not "f'f' nnv reo son Wil'·· 1 
should prolong' my speech, Rnd r therefore proposf. ~ take only iI' few 
minutes more. I wilt only "ny ahout some of the wrongs that h(\\'p hef'n 
infiipt,ed upon the pe0plc due h a ccrtflin policy )llll'!'!ued b:'o OOn'rnllH'llt .--
a policy uf irresponsibilit,y. petty-mindedl'.ess. ulTog:m('.c, (·ol·rlll'tion. 

~  nel'otir.m, und last but not the least, extrnnlgslIce. Twill (}(':11 
wit,1t each one of these one by one. Dealing first with irresponsibility, 
we know thllt three-fourths of the total revenue of the Government, of 
India aro Hllotted for non-voted expenditure in which the representatives ,-
of the people of India cannot have an'y voiee, nwl Ih(' rt'-'lInining Oflf'-fo:lrt·h 
lipan which the vote of t,his House is talten. if rejected hy th(, Honse. 
can be restored by the Viceroy. Then, where is the necessity for devot-
ing so much. of time for f.he sanct.ion I)f this Houfll' to a comparatively 
slllall nmount covered by this Finrmce Bill? Why hesitate over a gnat 
when you can swallow un elephant? It cannot be imagined that the 
Government of India is even partially B responsible Government and' it 
is out of the sense of responsibility that this Finance Bill is brought 
before the Legislature for ita sanction. Their responsibilit,y can more be 
lmugined than described from day to day happenings in this very House. 
Do we not know how questions are answered by Government? It would 
not be out of place to mention here t,hai t,he other ~  in rpply to a 
question of Mr. U ~  Aly Shah, the Honourable the Railway Member 
referred him to the answer given to a Rimilar question put by Quv.i Muh!llD-
mad Ahmad Kazmi. And when the answer given to Mr .Kazmi was 
looked into it was found that the Honourable the Railw:n1 Member had 
referred Mr. Kazmi in that answer to the answers given in reply to 400 
questions I!pread over two years. This is how Government discharge 
their sense of respou:libility. So, situated as we are, it can neither be for 
a vote of confidence nor for t.he sense of responsibility on the part, of 
Govtlrtlment. H is unly for affording us an opportunity to sing ')ur own 
Bong of woes and t.o givP-our rulers an opporturilty to take stock nf the 
feelings of the people over the sins of i~ i n and commission on t.he 
part of Government. It is in ,this spirit that I beg to narrate a few (If the 
grievnnces. 

The other day, while discussing the C'ut motion over '!-he queilt-iml of 
repressive policy of Government, very ugly S(:f'nps of rpnrrss'jol1 "tll'rieil 
on by Government were described and the right of OOVel''llllfm1 t,,) l'eRort 
t,o l!Ilch repressive action was challcn!!.ed. I was thinl(inn-all nlonO' and 
I came -to" t,he conclusion that if the forei!n\ Govermnpn; meAns ~ "\11e 
here thl''y havfl no option but to resort to 311 sorts of rl'prp!;sion. Wh'lt 
I could not understand was the petty-mindcdnesB behind fill thc!'l{' ' ~

sions. Let me illustrate what I have said. 

One Mohit Chandra AdhikBri was oonvicted to transportation for life 
for the offence of committing dacoity or attemllt to commit d:lcoit,y in 
Bhagalpur. He was sent to the Andnmans. Perhaus in the Andnmo.n 
Islands he contract.ed n ~i  He WI\8 brought-back to Rhn,!:(alpUl' 
where it was more or less certain that he was passing his last days. He 
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.W8S tht' only 8f>n of ltis father whosE.- yery sight would bring down tenrs 
from ~  strongest heart. 'rhe father nutlll"ally wanted his son during 
his last day&. He would have only gat. the !llwh-ton of his son only to 
await his passing sw a.y , but thllt olso he ,ms Jellied. Tn tIll' eml, the 
son died. and UlV information is that the father was informed of it muoh 
luter. We uled-to henr that the treatment uecol'oed to Mohit Chnnrlr;l 
Adhikari was llOt human. Apnrt from the fnct whether i~ was right. or 
wrong, I concede the right of a foreign Gowrnment to do, whlllt·,',·r und 
howfloever thev like with the IlIlln wilOllJ they e,)1Isider their elWIn', Bll't 
~'i  Government please sllywhl\t can be the good of ~n ' petty-
lJIiudedness to the father or other rela'tives or, as a ma,tter of fact, to lhe 
whole nation whose hunu\l1 feelings urc stilI alive? Do Government gain 
anything by this? 1 ask GovernnH'ut to ponder over it. r lluoerstand 
(JoH'rntnCnt afe "elY careflll to I,eel' out Russian thoughts from eutering' 
tlw winds of Indian people. A8 a matter of fact I have not. .. toad any 
book OTi conmlUuisrn nor do I know ",hnt it is. But the late Mr. D. X. 
Singh, whom 1 'have succeeded in this House, on his return from HURFlia 
df'livered a public lecture, Bnd, amongsot other things that he described 
UbOL!t Russia. he ptlinted (\ very beautiful picture ahout tlw tn'utllwllt of 
prisoners in Russian i ~  He said that the pri80ners were allowed to 
go 011 parole even, for harvesting, what to speak about the methods (md 
treatment to correct and reform them. Such compnriso118 of things ut 
once ('rente thoughts in one's mind and lead to lilting for things whieh I 
doubt. if Goyernrnent can be slIceessful in keeping out. I .kuow lI1>out illS 
own, brother who, as long ago &s HH7, W&8 suspected of taking Imrt ill 
revolutiouary Ii i i i'~  ,aud was interned till 1920. But even after his 
internment, jusi 8S some Honourable Members observed that once an 
internee always an internee, hi8 movements are watched like an inn ~' 

criminal. Can Government give any justificlltion for such pett.Y-llIilldt!d-
ness? 

Next to pel1y-minoerlncst;: c?D1es. the arr07'nnce of thOStl who Ilr .. ~ .. In_ 
trusted wit.h the task of admimstl'utlou of thiS country. r am (lOnSCIOIIS 
that ·the tallest among the Indilms mU8t he made' to look small before 
uny per;;on who '~' n  ImperillliHIlI in this land .. A, tiny . bureaucrat 
wonld not even cure to reply to a letter addressed by Ii Galld.hl-cap-wnlla. 
18 it not in pursuance of this policy 'thll;t an. ~  ~  ~ i ~  is 
maintained bv the Government servant III tbls land? It IS III pnrsuanctl 
of thiEl policy that WA heR.r daily nbout dis(.riminut.ion between Europeuns 
and Indians in railway trains, in public park8, in ~ 1l11(1 in Govel'll-
ment service. It i8 I'n pursuance of f.hi. polil'y that discrimination is 
maintAined even before law courts and sometimes Europeans guilty of 
even hunting down Iud;"llS escupe scot-frf'e, not toO speak of insulting and 
outraf!inS!. In short, the display of arrogance i8 a thing which of nIl things 
will be I'emembered bv Indians of future generations in regulating their 
relfltiolls with those who happen to predominate in thi8 country at present. 

As rr,unrds corruption Rnd jobber:v ~n  nf'!pl)tfsm. t·bll' ~  8,yd t.hEl better. 
It wonlrl take It long time to make ony brief rfl{erence t.o the n~'  of 
(l0,rernment . in these respeots. Howeverj one instance whleh iii fresh in 
mv· mind T will take this opportunity of ·bri'nginl{ to the notice of Govern-
~  I took an oppOrtunity to llpeak in the, Simla .8et1!lion ,wit.h regard 
to thiB incident. This is a C8se of t.he Rnilway Df'part.ment where 1\ man 
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has' been victimised and his victitnisation by a stibordinate oftioer lri'the 
department haR ~ n upheld even up to the Railway Member .. I brought 
this case to the notice of the Hailway Member fmd he promised to look 
into it. During the Railway Budget debs·te I spoke about this and he said 
that he has looked into the papers und was convinced that justice had 
been done. I put it to him whether he gave any opportunity to the man 
a.ggrieved k> prm'e his innocence. Everyt,hing that was cooked up by the 
guilty man who wanted to victimise hiJll WM put ~ '  his superior officer, 
and that superior officer might have forwarded it to the still highl:lr 
superior officer Wltil it came to the Agent Bnd the AIl6nt forwarded it to 
the Railway Board and the Railway Board !>ent it to the Railway '~  

and the Railway Member was convinced that it is all right. It is against 
this sort of practice ·that I lodge B. protest. My request was a i ~' 

one that the Railway Member should give him an opportunity to prove 
his innocence. It can be called no, inquiry at all if whatever is eooked 
up by the guilty ml,l.n is pU't up before the Railway Member and he is 
satisfied that justice is done. 

I have got a good deal more to Bay about.ot'her questions, but as I a.m 
being pressed from all sides and as J generally have the. misfortune . of 
gett.ing an opportunity to speak at the fag end of the dey, I cannot ~  

all the points, except one which I might bring to the notice of the House 
-the differential treatment of the Government in the matter of distri-
buting their favours. I um referring to broadoasting. I do not say it is 
necessary for the people, but since thp Government say so Imd taking 
the Goverrunent on its own case, may J know why certain provincEls h9JVc' 
been given two broadcasting stations while some provinces have n ~  
even one? 

One other point. I would ment·ion is about the military policy of the 
Government. (Laughter.) This has been debated from so many points of 
view that I needIiot touch upon ~ at all; but I have something MW to 
sny. Apart from the martial or non ' martial point of view which tbe 
Government have taken into account, I may point out thils; the Govern-
ment bave neglected some provinces which were not negleuted before: 
Bihllr once contributed a major portion of the military before the Sepoy 
Mllt,illY about which we read in history. It was the Bih14r sepoya who 
mut,inied at that time: and whether they are martial or non-martial, they. 
were soldiers then and even conquered the PWljab. I a.m ashamed of that 
conquest, but they have beell penalised for that sin. . But I do not ·thillk. 
t,be,v need atone for the sin of the Mut,iny. . . 

An Honourable Kember: First War of Indian Independence. 

Babu Kalluh Behart La!: Yes, which I would call by some other namE;. 
I am proud of that. I will only say that whether they are mari,ial or 
non-martial. they have been tRkeu in the constabulary forces in four pro· 
vinces of Bengal,. Bihar, Assam and Orissa, and in which they predo-
minate. I think if they can do well in the constabulary, there is no reaSon 
why they should be Wlially wipecl off from the military cadre.' I 'plACe 
this matter before the Government for their consideration. 

Sir ~  Jehangil' (Bombay City:, NOll.MubllmriiAdati UrblUl): Sir, 
I move that the question be nawvut,' I 

• 
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)lr. PlelideM' (The Honourable Sir Abdw: Rahim): 'fhe Chair accepts 
the closure, SUbj6ct to the reply of the Honourable the Finsnee Member:. 
The question is: 

"That the queation be DOW put." 

The motion was adopted. 

~ BOD01U'able Sir Jamea Grigg (Finance Member); Sir,We have been, 
in theory, discussing the budget for a considerable time. We have had 
the inevitable references to exploitation, harbarism, repression, dishonesty, 
marti8'l races, hloated hureaucracy, and so on. In fact, we have heard so 
much of these terms that I caught myself wondering at times whether the 
Party opposite had not had some of their election speeches electrically 
recorded and forgotten to turn the loud speaker off. Then, we had a 
repetition of Pandit Mal8'Viya's lect,ure on emasculation accompanied this 
year by a not very savoury story from America to point his moral and 
adorn his tale though I was not quite clear what the moral was: we had 
the usual fairy stories--{)f more than one kind-frOII\ Rohtal{: we had the 
usual dissertations on Indianisation of the army: we have had several 
impassioned harangues on the woes of the Bengali terrorists, and so on. 
But we have had very little about the budget; ana indeed very little about 
any financial topic at all; and, therefore, I am somewhat at a loss to know 
bow to reply to this debate. However, perhaps the best thing I can do 
is to take the principal points on which Honourable Members have im-
pinged on the subject of finance and to expose Borne of the more glaring 
fallacies and inaocuracies to which they have given vent; and if I can 
establish error Bnd misstatement in the economic sphere, I shall make so 
bold BS to assume that the political diatribes to which we have just listen-
ed are just «bout equally accurate. 

F,i.rat of all, may I ~ one of the earlier speeches. of the Deputy 
Leader of the Opposition? He said-and I copied out his words from the 
typescript· of the official reporters: 

"The income of England from investmentl abroad has incrll&sed hr 300 millions in 
the last 17 yean, with the result that it is getting today from ehlpping and ~ 
investments more than the total income of our country. II 

What are the facts? The highest figure of the United Kingdom inoome 
from ~i n iQ,vestments was 250. millions: in 1935, it had dropped to 185. 
millions. Tbis is the gross figure, not the increase. Tho highest figure 
for the United Kingdom shipping incol1le w.as. 140. millions: in 193.5, it had 
fallen to 75 millions. In 1935, we see that the income from the two to-
gether-shipping and other investments nhrolld-wlll!.200 millions; BOd, Sir, 
the estimated Indian national income in t.hat year was 1,200 millions 
Itertiug. So that, you see that every single item ."of ~ Pandit. '.s state-
ments is incorrect, one ot them to the extent of 400 or. 500 per cent. 

Then, Sir, Pandit Malaviya was making a speech the other day 8'Dd 
in the cOlll'se of that· speech,. he ,.denied that France waR exportin'g' gold: 
and, when· challenged, he· SRld: Well, perhaps she is, but that is only 
in order to purchase American support in the event of German Irggres-
lion" ..... 

PantUl<IlJluaa,EatK ,"wi,. (Benares and Gorakhlmr . Divisions: Non-
Muhammadan Rural): I ~I  denieq ~  ·FmQOO' dl4 export· gold. 



The Honourable Sir ,Jamll Grigg: You did, to stan, with. 

Pandit ' ~ ~ i  Never. 

'l'b. HQn()urableSir ,JamI8Grig: You said that no nation was export-
ing gold except India. I am within the recollection of the House at any 
rate ..... 

Dr. P. N. Banerjea: Thut was not meant. 

"rhe Honourable Sir .,Jamea Griq: I am not responsible for what he, 
meant. I can only deal with what he said. ~  there ever such a .feeble 
o.nd fantastic way of getting out of a flat i ~ n  That .kmd C?f 
thing is getting rather frequent in the Party OPPOSIte .. Mr. ~ I  thIS 
afternoon, said: "Oh, yes. I no longer deny that pnces nre riSIng. but 
Ilnyhow it is due to re-armament in the western world". But yoU cannot 
first deny that there has been II rise jn prices, and when it i~ ~  that 
there is a ril!le in prices, say "oh, well, it is due to somethmg WhlCh We 
ought to be able to leave out of account: '. Anyhow', to come' ~  to 
Pandit MQlaviYQ, he said that no country In the world, except IndIa, 'W&I 
exporting gold. Has he forgotten Holland;  has he forgotten. 

;Pandit ~ Itant JlaI.vtyt.! What about England? Why dou'tyou 
Bay anything about England? 

The Honourable Sir .Tames Grigg: .  .  .  . Japan which, accordiJ,lg to 
recent newspaper reports, is preparing to export gold on a very large 
scale? 
Now, Sir, we will take a third Paridit,Pandit Lakshmi Ko.nta Maitra. 

He asserted that revenue had fallen off by four crores, and used this as an 
argument to show how I have ruined the finances of India. Now, let. us 
look at facts. I am comparing the flguresfor 1934-35 ,Qnd the eRtjmates 
for 1987-88, and, in order ~  at a proper basis of comparison, you mU$t 
make certain adjustments to start with. The nrst is that ,you mllst  deduct 
in eachcl1se the railway interest receipts, and you must add to the figprea 
of ·ln37 -38 the llIDount of the 50 per cent. of the jute exporl' duty, assigned 
to Bengal. 'fhe reason for that is in the earlier year, the jute export duty 
was treatedss.ex.penditure, while,in the later year, it is treated Qsdeduc-
tio. n from revenue. I.f yqu ma.ke those adjustments, .you will get., a. fllJli.n.Qg 
off of rfjvenue from 1004-35 to the estimates of 1937-38 of ~  ~ 

lakhs. In the case of the jute export duty, I aSRume that the ~i  from 
Bengal does not regard a gift of 50 per .cent. of .the export duty ~  to 
hiil province by my predecessor I1S a clear indication of the l';\Iin, which 
I have brought upon the finances of India. Then. Sir, we have .to make 
further adjustments to briJ;lg into account the alterations in. .GlrXation wh.ie.h 
have heen made d\lring the last three YClf,rs. In ~  there ~ i i  
of taxation of the ".alue of ooe ctore44 Jlf,khR a year;, ,in the : f.Ql1()wing y.ear, 
there were reductions of taxations of the value of n ~ lakhs,9 year. 
~  this Y6ll.r there are additions of taxation which nre expected to 
~  one crore 65 lakbs B year. The net effect of 11.11 these is a reduc-
bon of taxation of one erore 77 lakhs A ye8T, and, Bubstraoting that from 
the three crores 25 lakhs, you get a falling off between the two years of 
one crore 48 lakhs. But we have n ini ~  Certain adjustments 
mUlt be made this year to take irtto account· the separation 01 Burma aud 
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the further grants to the provinces under the, NieI;Qeyer, SW!Iord. '1'hose 
altogether account for a 108s of i i i '~  '7&'lakhil;;" So, 
making all the adjustments and comparing like with lilw,;rou ,get ~~  the 
true basis' of the comparison-the diilerertce ih the revenue' of the' two 
years is two' crores28 lakhs in favour of the later year, and in that I have 
t8'ken no account of the net loss of the sugar import duty'·of over three 
crores. Sir, on the whole, I think I can fairly say that three wifje men ,have 
not particularly distinguished themselves. \;. I' .. : 

'. NQ-w, Sir, I <;l.ome to the innu,merable refercnces made to.tqe cost of 
tp,e\lloated bureaucra.cy, and I take, in particular Mr. Mudaliar's,reference, 
~ i ~ it n ~ the time-to salaries to officials mostly forl;lign. Let 
,we; ~  him the figures relating to his own province for the year 1936-37. 
::fhe ~  pay and salary bill for Madras is seven crores 27 lakhs; the non-
'{ptf;ldamount.in this is 82 lakhs; the pay of other officers is 96 lakhs; and 
the pay of estaqlishments is five crores 49 lal!:hs. I think' we can assume 
wjth sufficient: accuracy that the whole of the last two items go to Indians, 
IIond ~ in  we can assume,-and I will make a generous assumption 'in 

~  ~  the non-voted amount,-that two-thirds of it go to Europeans. 
In that C8'Se, we are left with 00 lakhs or just over three per cent. of tbe 
Madras revenue as the pay of these hordes of foreign officials. And, per-

~ I believe, Sir, that .even tltiljfigu;e).s 6{} per cent. e.bQve the real 
figure, but I have made generous assumptions'in order not to be cavilled 
at on minor points .  .  . 

. ':Dr. ;po N. n~  Our i ~ ~ to tbe payof I~ i n  also. 

ne Honourable Sir James Grigg: I am not referring to your objection, 
I ain referring to a statement of fact. 
,  I have quoted these figures ~  two purposes. The first is to expose a 
very frequent and a very groBS rrusst$tement, and the second is to show ~ 

thfl Honourable Member from ~  how ill8Ccllrate Ill'e the stories ~ 
the enormous field of salaries of foreign .officials which me specially ~

guarded by the Government of India Act. I thought this ~  interest 
~  Das and Mr. Satyamurti, both. of whom I understood to . give 

notice of a cut in Government seryants' salaries. 

I now come to Sir Muhammad Yamin Khan. I must say that the 
~  III Zatnindar'sheart bleedin'g for his starving tenants was a most 
touchiM one. (Laughter.) Tn so fur as his heart bled on acOOunt of the 
sugar excise, I will come to that later on, hut I would like here· and now 
to point a gentle finger of scorn at his picture of hundreds,-that WMI the 
word he used,-of his starving 'villagers being shareholders in the 'Reserve 
Bank, and from the' figures of income-tax payable on their dividends, I 
worked out that each of these starving villa.gers must hold at least five 
shares which at present quotations is worth about Re. 650; Really, if the 
ZamindBr wants to make our hearts bleed too, he mIl h&'Ve to do better 
tha!l that. {Laughter.) . 

iNow,I come to my friend. Mr. D. Dss, .who spo)!:e, af! he. told 1I8, On 
Mhalf of the i ~ community .. I thought he was .a member· of the 
Congress Party an.d ~ n  the masses., He i~ that prioes wore not 
risiQg. A,leV/days ~  to the Calcutta wholesale price index 
l;I.umber, apd saidtbis showed clearly that prices were rising. The figure 
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for February is now available. It is 99. It was 98 in JanUary, 94 in Decem-
~~  00 .in ~ i  for an earlier month, it was 90 or 89. ~~~

1y" the spokesman of the commercial community does n ~ read comrner:cial 
,publications. (Laughter.) 

, • Perhaps at this stage I might mention Mr. n i ' i~  
of his interview with Mussolini. I wa!:! a little disappointed with his 
account, I am bound to say. Instead of 11 Duce's views on the future of 
Europe or on the restoration of the holy Roman Empire or' the civilizing 
mission of Italy in Africa, what did we get? We got an account' of n 
Duce's earnest enquiries about ~ marketing of Italian potatoes in IndieJ. 
~  Honourable Member from Bombay complained that we were nO$ , 
taking a similar interest, hut let him console himself that, in spite of n 
Duce's interest in cabbages as well as kings, the trade balance of Italy has 
continued to be unfavourable, while in tillS country where we still have 
a touching-if absurd-faith in the ability of business men to manage their 
own affairs, our exports and our balance of trade are steadily improving. 

Before leome to the few points of major importance which have been 
raised during the debate, .1 might mention BODle of Mr. Satyamurti's smaller 
points; if I hlwe missed any, 1 ulJologise to him in advance. There was in 
his speech sllch a flood of rhetoric that 1 may be forgiven if I found it a 
little difficult to pick out the solid nmtter in it, particularly as he addressed 
nine-tenths of his speech to the benches behind him and. turned his back 
towards the benches on this side. (Laughter.) He, started with Bome 
pleasant remarks about the fraud of my moving for consideration of tbe 
l''inance Bill at all. He t:hen did p14ja on behalf of Congress to the captain. 
of industry, in reward, I think, for their pretending to an interest in the 
Q'gricultural masses,--of course for the purpose of belabouring the Govern-
'Jlent of lndia and the hudget proposals. He raised a point about Burma 
which I have already answered fully twice while he was away last week. 
Then, he asked about pro vinci !11 borrowing. I can 811sure him that we 
have already thought about the need of the co-ordination of provincial 
borrowing under the new regime. We have already thought about it, and 
when he gets to the Madras Secretariat, he will find If circular letter on the 
subject. (Laughter.) Perhaps I aan read out the relevant ~  

it is rather in the formal style of Government of India. communiqu8B,Bnd, 
therefore, slightly pontifical, but still Ute sense is clear: 

"Incidentally I am to say that the Govcmment of India contemplate 'thit the' loan 
r,quirement. n~ borrowing operationa, both of the centre and of the Provinces would 
be discussed at conferences held in about Janua.ry of each year at which, besides the 

~ n  of India, all the' Provinces and the Reserve Bank would be l'8preeetlted. 
11. fer "lUJ such a conference. would he a.ble to arrang(l provisional priOl'itiee for the 
vr.rioua loan requirements and possibly even a rough t,ime-table. It would also "",e 
,the purpose of flnabling the Govemment of India io sa.tisfy themselvea that thei!-
consent under section 163 (3) may properly be given without lome of the delay. necel. 
sarily involved in ordinary correspondence." 

I hope that this reassures the Honourable Member. We next had from 
Mr. Satyamurti a disquisition on the prinoiples of taxation and on the 
budgetary prospeots of the Government of India. I got a little confused 
here which was not surprifling, for I thought that t,he Honourable Member 
also ~  n little oonfw'\ed, nnd that was not unnatural seeing that he 
was trymg to stand both on his head and on his heels at the Rame time. 
~  f?o. far &s I can make out, he quoted Sir Walter Layton and 
Sir Otto Niemeyer to prove that the rich in India were not taxed heavily 
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enough and that the poor were taxed too heavily. Then 'he 8witehed com· 
pletely round and gave a pretty whole-hearted Bssurtrnce to his rioh friends 
by saying: "Oh, yes. You ought to pay more, but we will not tax you 
until the llritish have gone." He has given them a pretty long imm\lDity. 
(Laughter.) Then, the industriulil:lt. He first gives him a jab by sa.ying; 
"No, I am not in favour of indiscriminate protection, and i shall ~  

you ~ do something to preserve your cottage competitor". ,Then, he 
iOes on to IiI~  "Nevertheless, you need not think I believe. in ,what tW,\t 
f.eU.ow Grigg is always preaching, numely, that protection is another for)ll Jlf 
~ i n  of thepoor,-but .taxation not for the benefit of the Treasl,lry, 
but for . the benefit of the industrialist; you Ileed not think that we ~ I 

going .to believe thlltor seriously disturb -your free hand in sql,leElZing the 
.eo.u.aumer". In 80 fur us I can put these two sta.tements together, and 
~  apl,ltt.ern out of them: "Certainly the rich ought to be taxed lll9r.e 
IWd ~  bl,lt the Congress is not going to do it; certainly the poor ought 
not to btl taxed so much, but we are going,-we meaning Mr. Satya.murti 
---we are going to do it more and more though we shall not call it taxation, 
we shall call it industrialisation". (Laughter.) As regards Mr. Satya-
murli'sgeneral disquisition, there is no doubt, he is quite right, that the 
Indian system of taxation is regressive, uud I shall not be surprised if, sinee 
'Sir ·Walter Layton wrote it, hlld become more regressive. There has been 
a great growth of protection since then and the effects of proteotion whioh 
yields no revenue never appear in the PCT capita figures of taxation. There 
is equaily no doubt that it would be a good thing for India if there was 
• ·tlramference of burdens from t.he poor to the rich. But, apart from the 
fset, that Mr. Satyamurti says he isn't going to do it, in my view an 
essential preliminary to any revision of the scheme of taxa.tion is a strength-
ening of the administrative machine. And for my PaTt I am very grateful 
to have Mr. Satyamurti's pledge of his support ill .this matter, though 
at the moment I am doubtful whether he is Rpeuking for all his Madras 
friends, particularly  those who have some connection with the neighbour-
hood of Pondicherry and Karaika-i. 

,111'. B.; SM1&Dlurti: No Member has auy connection with Pondicherry 
or Karaikal. 

• 
'rile lIoJlOUl'ableSirlames Gnu: I said neighbourhood. 

Then, Mr. SatYllmurti could not understand how I could aSsume with 
a gJ:oss def1.eit of ~ ',crores or rather under 3, croreS in tbe cutt.ent y.ear 
and the reserve fund exhausted in order to reduce it to a net figure .of 
about Hi8 lakhs-how weare going to balance the next year's budget. M;y 
answer is this. New taxation proposed this yellr will, shall I 81I.Y, would 
-(Mr. S. Satyamurti: "Rny 'will' ") would giveilomething like 1,65 
lakhs next year too, and T assume that the normal expansion of revenue will 
yield ,another two crores. Of course the calculations will be wrong, if 
tJ.ere is no'norDun growth of revenue Bnd the absence of a normal expansion 
0f,revenue ·may arise from two causes, first, internal strife, ,andaooood, 
if we reallY-have reached the stage of diminishing returns in our indirect 
taxatUlln. On the first possibility, r Bay nothing; on the second, I do &<at 
think it is necessary for me to add anything to what I said in the. debate on 
!Mr. James's cut, motion last week. I,dea1t with the suhject vwy Jully 
then; On the whole, Sir, as laaid in my budget speech, Ldo not lliBe;why 
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the Niemeyer programme should not be carried out over a period of years, 
and if at the same time we can increase the effectiveness of the income-
tax machine, then the provinces can look forward to growing sums from 
the Centre. I hope Mr. Satyamurti is not going to, take refuge in. the 
game of what I may colJoquiaUy call buck-passing of which we had'sweady 
a good many examples in' this debate. 

•. S. Wyamurt1: What is it? 

Tile lloIlourable Sir James Gligg: Passing the Luck. . 'It is not w.orth 
while to take office, because you, I,he tyrants, have already taken all there 
is in ttw cupboard". 
I come to industrialisation. I am sorry that Sir Romi Mody is not 

h@Et\ to listen to the reply which I have to give to him. Of course, Sir 
~i appears before us 'as a standing monument of· what in ~ i

tion can do. (Laughter.) He will forgive me if I Bay that I did no.lI 
find in hiB Bpeech anything new, n.ot even his ~  with Mr. Su:tyam';lrtl, 
/Iud if I alBo BUY that IlS usual he Ignored two-thuds of. the ~ n ~ n  

which enter into the queBtion. Very properly-from Ius pomt of Vlew-
11(' emphaBised the benefit which protection gives to the induBtrialist who 
E.ujoys it. Very wiBely-from his point of view-be said nothing about 
what it does for the consumer or for the exchequer. AB regards the con· 
I;umer, I can understand Sir Romi being unconcerned about him, but 
I cannot understand Mr. Sat'ysmurti being indifferent about him, still 
It'SS cnn I understand why he should be indignant every time the Govern. 
ment of India remember him. 

Now, in view of the fact that the mention of the consumer is always 
like a red rag to a bull \\'ith the Congress Party, I will pass fro'in 
him to the effects of industrialisntion and protection on our 

revenue. Certainly, and I think this is a fact which nobody can con-
tl'odict, we are certainly suffering in India from too great a neglect of 
the effects of protection on revenue. Sir Homi Mody does not seem to 
(lare about the effects of protection upon the revenue but personally I 
think that is very short sighted of him. The Congress Party too, if I 
mlly say sO,seems not to care either and I think it is short sighted... of 
them too. 1 think it iB short sighted on any other 88.sumption than 
that they are out to wreck not only the constitution but the country as 
It whole and I personally do not believe that. But I cannot afford to 
neglect the revenue considerations attaching to high protection und T 
have got to take a long view of the revenue; if Honourable MemberR 
sometimes think that I am unsympathetic in the mRtter of industrialisation 
they ought to remember that J aID trying to think of. presorvingthe financial 
r,.nd ~  Btability of the country without whioh the industrialist 
cannot ~  for more than a very short time. Yesterday, Sir Romi 
I\fl)dy quoted my colleague On my left and was taken aback when T !lRid 
I agreed with ~  word of what he said. I f;hould have, ~  with it 
Rtill ~  if Rir Homi Mody hud read the preliminary part of that PIl.SRHp'fl 
to whICh the part ~  waR a qualificat,ion and perhaps r may be allowed to 
rrad the whole passage. Sir Frank· NoyCe W88 talking about unemploy-
ment on the 12th November; 1988, at Hie TtllV8ncore EConomic Confer, 
ence. He said: 

."Rapid induetriaIil!&tion i8 offt-red by many as II PfdIacea.for. it,; hot thb8ewUo' 
beheve that it will provide an effective solution arl'!, I am convinced. relying on a broken 
reed. I would •• k them kI look .t the .tate of thing. in the highl1 indubi.liled 
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OO1lI1t.riea of the West where the jlrobl6Bi ie as acute as it is in India. That indIWtriaij-. 
• ticm Will proTide 107M employment Cannot be denied j but J could, if time had per· 
Jait\ed, have addueed evidence which would, I am sure,' have convinced you that; 
even if this predominantly agricultural eountry of India produced all themanufaetuted 
goods ahe imports, there would still be inB\lfficient employment for the, clan which 
stands most. in need of it today. The Indian Fiscal Commission did not attach 'nil)" 
overwhelming importance' to the effect of industries in drawing awaY1lurpluR popw.Wion 
from the land. Here is what they said 'Even if the developm'lmt of industries in the 
near future is very rapid, the population withdrawn from the lan.d will.be ~I  small 
proportion'. Let me not be misunderstood. It would ill become' the In ' i ~ Mem· 
ber of the Government of India who has done what in him lay to promote the in-
duatrial development of this country to deny the advantages of indu..trialisation. But 
in my view they lie in the main ill other directions. As I see them, the real argu· 
ments forindustrialiaation in India are that the n ~ '  diveraification will render 
ih. economie life of the country les8 precarious than if it depends on ~  alone, 
that the capital of the country will be made more mobile by opportwii!ies of iodua; 
irial investment, that a higher standard of life in indlUltrial centres will exert some 
inftuence in gradually raising the standard of life in the country and hreaking down 
the illnateconscrvatism of Indian lal,our anel lastly that indnstrial 'i~ ' win haw 
the effect of quickening initiative and practical intelligence and thereby of contribllt-
i!ll; ctrtain lIew elements to the national character." 

Well, Sir, I will leave it at that. Ptlrbups here by way of digretision, 
I may refer to a speech of Mr. Aney's. In one of his speeches Llst 
\\'aek, I think, be complained bil'terly that the GovernUlent were not 
sufficiently responsive to the wishes of the Assembly. I~  the I ~ 
speech he said that Government had ruined the finunces of India. I do 
not admit, of course, that the finances of Indio. are in ruin. Indeed 1 
have made it clear over and over again tbut in my vic\\" we can wit.h 
prudent management meet all the obligations which are thrown upon 
~ by the new Constitution, but I am prepared to go this far with Mr. 
Aney, that we have made the task very much more difficult for ourselves 
t·hlln it need have been, and, having made that admission, I maintain 
in all seriousness that it 'has been done not by being insufJicwntly respon-
sive to the wishes of the Assembly, but by responding wberewe Gught 
to have resisted. elln anybody doubt that our difi'wulties are in . tho 'main 
due to high protection and unremunerative cupital expenditure. Tho 
nr6t has destroyed revenue and t.hc second has increa.sed our expenditure 
on interest charges. I am clear that the first of these causes, higll 
,'rotection, WBS due to constant preSflure from the Legislat.ure nnd th'at 
s:)lne of the decisions were taken with a heavy heurt and against tbe 
better judgment of our predecessors on these hen('bes. Then, again, the 
heavy capital outlay from 1926 to 1930. I understand that that was 
partly due to the urge from particular political interestA. You may argue 
'if you like t,hat we ought to have been 1110re responsive. You may 
argue as Sir Cowasji Jehangir did. ;I will just quote two flentences. I 
do not propose to answer them at length here, becHuAe, judging from 
the t.hreats which have been issued from. the benches opposite, . I shall 
hrtve Bnother opportunity of arguing that point with him. Here ar6 ~  
quotations: .  . 

"The i.n\ention of the ' ~  of till! Act waR '~  it was possi)lle to carry 
out the Wishes of the Oppotltlon ~  'should be done, proVided ~n  felt that 'the 
.. credit and' safety of the country was not at .take." . 

"This illogical constitution expect. you to follow,.,the opinion anel ~i  of :thi. 
Home whenever it is phYllically posll'fhle for you tc do,': 

, , ;" ' 

~ ~ .. 
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You ,may argue if you like ~  ought to be ,the, G,a,¥el'lWUlnt 
attitude, but do' not complain against/'the Government"that \vhen '-the 
Government do respond, the results' are unpleasant and even dangerous. 
H, as I said at the beginning, thispartiouJ,ar referencetGMr.Aney·s 
speech was ~ digre.ssi.on,. its relevance, t9" m.y immediately preceding 
remarks on mdustnahsatlOn are, of course; Ob'VIOUS. ' 

Finally, I come to the question of sugar. We had the usual mutuallv 
destructive 'Ql'guments about the damage to the industry, the blow t'O 
the consumer and the disaster to the cultivator. Of course they cannot 
uU be ruined at the same time. As u matter of fact, it looks as.. if, to 
start. with at any rate, the consumer is going to get off scot-free. So, 
\l-e need not worry very much about him and we can confine our atten-
tion' to the factory and the cultivator. Now. Sir, nothing that I have 
heard in the last three weeks has altered my view that there is a two 
fold over-production in this industry. Firstly, you have over-production 
of rf.'fined sugar as against the estimated consumption in the country, and, 
secondly. you have over-production of cane as against the needs of the 
sugar factories and makers of gUT, and, if you don't believe my evidence 
on that, let me quote the Congress President: 

"In recent years, the fall in the agricultural prices of most food grains and other 
articles suddenly led millions of the peasantry, especially in the U. P. and Bihar, 
to cultivate sugarcane. A tariff on sugar had resulted in sugar factories cropping up 
like mushrooms, and sugarcane was in ~ demand. But the supply was soon far 
in excess of the demand and lohe factory ownert cruelly exploited tke peaaa.ntry and 
the price fell." 

1 ask Mr. Satyamurti to notice that the Congress President does not 
perform much in the way of puja to the captains of industry. Well, 
Sir, there being, as I say, this two-fold over-production, I maintain that 
there was bound to be trouble in the industry and I think that in the end 
jt will be found that the action of the Government of India this year 
hal> minimised the trouble by discouraging further intrusion into the 
industry and by making what I may call the shake-out shorter. I know 
fi number of factories are trying to bring pressure upon the Governm.ent 
by passing rcsolutions that they will close, down their factories on. the 
olst of March and telling ihe cane-grower' that it is all the fault of 
Gevernment. Of course, this is a good comment Oil their concern for 
thl.· cultivator, but I do not take them too seriously and, as justification, 
I shall quote from two issues of the Dat1y PTeBB. It is the weekly ,sum-
mllr" of the state of the sugar markets. The first is for the 8th of 
Murch,-and this is a report on the sugar industry, not by me, nor by 
any other Government servant. This is from the report for the 8th of. 
March: 

"AI usual the budget. announcement has been followed by a Ipate of outcry, com-
ments lind criticisms." 

Here the phrase "as usual" is rather bitter (Laughter) to me. 

"This criticism, in our opinion, cannot be taken too seriously as whereas lOme 
complain that the increaae in Excile will hit the consumer, others are equally emphatic 
that it will hit the agriculturilt. Thlle two arguments appear one to c&Illlel t.he 
other." 

Xr. S. Satyamurtl: Is Bir James Grigg the editor of this paper? Who 
is he? 
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ftt lIoDoUI'Ibl. Sir lamel G!lg: It is 
\Vrltten by a big firIl\ in the sugarihdustr)'. 

Mr. S. S&t.,vamvt1: Who are they? 

the 

The Bonourable Sir .J&D118 Grta: Bird & Co.: 

[16TH MUCH 1987. 

~ '  memorandum 

"Events during the past week indicate that prices are likely to faU to pre-budge, 
announcement levels and this naturally means that the consumer will ,not be affected 
as regarda the price at which he buy. hia sugar. An oatery on behalf of the agri-
<:ulturillt is equally diffioult to support, unleaa ~  in ignorance imagine that he i. 
entirely dependent on factories for the sale of hlB crop. Statistics prove that ouly 
about 16 per cent. of India' s total cane crop is consumed by sugar factories. AIBuming, 
therefore, that every factory in India closed its doors, the agriculturist would only 
have to reduce cane plantings by a small percentage. Even before the increue in 
excilie n_orE'Over, preliminary reports indicated that a decrease in cane is likely to tak,· 
place." 

Now, I will take the report of the same firm a week later: 

"It is difficult to see that the low price at which sugar is being acid is in any wa, 
connected with the increase in the excise duty, and we think that very few people can 
honestly Ue deluded in this connection. 

,'iI,ious atten'l'ts have been made from tin.e to time to Lring aLout some co-opera-
tion to prevent the continued fall in pricsi and definito proposaiH have been advanced 
f01' the formation of some sort of Central Marketing Board_ Unfortunately due to 
lack of co-operation,any relolutions made at i~  have only been kept for a 
ahort time, with the result that the position has rapidfy gone from bad to worse. 

We now read that a meeting held at. Gorakhpur has uuanimoualy decided to ~  

certain factories Ly the end of March as a protest against the Excise duty. Gan we 
honestly believe that this resolution will be kept, especially when manufacturers ~ 

fully I·ea.lize that a close down at a period when recovery iB high.an only material1, 
increase the all-in-cost of production?" 

Mr. S.Satyamurt1: Who are these people? 

An JlODourable Kember: The managing agents for a number of l:Iugar 
iuctories. 

Mr. '1'. Chapman-Mortimer (Beugul: European): K 0, Sir. they are the 
sale; u.gents for looal manufaoturers. 

1I,. S. Satyamurli: What does Mr. Ramsay Scott say to 'this? 

2'he XbDourable Sir :ra.meaGrigg: Now, Sir, ] turn aside at this 
J)()int to deal with the argument which has ulways cropped up in this 
('onnection; my lIonourable friend, PIUldit Govind Ballabh l)ant, used it. 
Mr. U ~n i Laljee used it, and Seth Haji Abdoole. Haroon used it: 
it is the old economic error of the rnercllutilist sehool which has now 
.perflisted for over three hundred years. It is the argument that if as a 
result of sugar protection we spend in India fifteen crorea-and I may 
.Sll,) bere that the fifteen crores is illustrative merely, it haa no relation 
.to any particular volume of imports-it is the argument that if .. s  a 
retmlt of sugar protection, we spend' in India fifteen croresper 8lUlum 
which would otherwise be spent in Java, India ~  be better off to 
the extent of fifteen crores a. year. Ofcoul'8'e, to start with, the problem 
is i~ n  from the outset. If. instead of buying fifteen croreS' ofeugBr 
jn India. we 'Went fi,fteen crores. buying it i n ~ .. '~  . ~ ~  :!!e ,J2.llying 
to Java five erores oIl1y and the other ten crores wou,:d. 'fie p'&id ·tb the 
Indian exohequer. Now, if the sugar is bought in India, none of ·these 
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~ n croreB would go into the exchequer and it ~  &ccordingly have 
.to ber'aised by Increasing taxation in other directions to the litnne extent. 
In other #ords, if we ign()re the taxation element in· both cases, the 
.proposition we have to examine is whether India is benefiting, by buying 
!or fifteen crores in India, what could be bought in Java for five croreB. 
,(Interruptions.) Stated in this way, the problem looks very different. 
Clearly, the consumers of sugar have ten crores less to spend on other 
:enmmodities and the effects on the Indian ooonomyof this l'educed 
..demand' have clearly got to be tltken into account before you strike a 
balance. To strike this balance precisely, of course, would requireu 
'rather complicated piece of analysis when you follow up the secontlary 
i ~  But you can get a good first approximation to the result easily 
~n  by employing two arguments of 8 general character. The two 
t\rguments Bre not addative, they are merely d'ifferent ways of arriving 
'at the same conclusion. In the first place, it is clear that the volume 
of sugar consumed in India is not changed by the change in the "enue 
,of the augur industry from Java to India, while the consumption of other 
'commodities must clearly have been reduced and Indin must therefore 
on balnnce be worse off.· Secondly, We can propose the question to our-
"8clves in the form whether the ('ontribution to nlltional wealth expressed 
1I1 terms of commodities or services would not be greater if the extra 
mnount .gpent on home-made sugar were spent on some other form of 
consumption-goods. On the baRis of comparative costs, the answer to 
this question must be in the affirmative. If the money wae spent on 
80me orl,icle or articles (Mr. S. Satyamurti: "Like?")-let me finish 
my argument--which India can produce at least as economically os Java 
eRn produce sugar or even if we spent it on articles which India can 
produce, more economically than she can produce sugar, the net gain 
WOllin be greater !Lnd the advantage to the consumer more widespread. 
''l'he capital and labour employed on the production of sugar would be 
~  to a better pUI'poBE' in producing these other articles. Even 
if the amount was spent on imported articles, the result would be the 
-sume, as ultimatel." nnd' in t,he long run, a country po.,Ys for its imports 
by its exports: and these imports are paid for bv the export of IuJian 
goods, for which India iB ex hypothe8i better adapted by nature than 
fol' the production of Rugar. I apologise for taking flO much t.ime over 
t,his point, As a matter of fact, it ought not to have been necessary 
Rt all, hecause economistB of any nation in tIle world, except possibly 
Innia, will take it as axiomatic that diversion of production hy means of 
protection mUBt result in economic IORB, 

Mr. S. Satyamurtl: Tell that story in London! Does England 
'~I  this principle? . 

The Honourable Sir J&DleB Grigg: I am afraid in India Jesting Pilate 
will have to wait for n long time for answer t.o hiR qUl"stion "what. is 
:ttuth ... ~ 
I promised to deal with Sir Muhammad' Yamin Khan's arguments 

ubout the sugar excise. He said it would not hllve been so bad if I had 
rtlised the 'import duty, by 11 imMB instead of the amount which we 
hllve proposed to do. He then complained that I had by this_ means 
l'f<duccd the protBction by 8 annas. He then went on to lIay that the 
,additional 11 annas of import quty would not affect the price, Could there 
evel' he such a completely self-cont.radictory argument?Asa matter of 
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. [Sir James Grigg.] , ,,',, '  ,  , ' 
blct, Indian sugar ~  .I think, ~  the excise duty and D,lay ~  

~~  be selling at Hs. 2 or Rs. 3 ~ cwt. below Java import parity. , 

Sir Kulla_mad Yamin 'Dill (Agra Division: Muhammadan ~  

I think the Honourable Member is not correotly representing my &rgu-
ments. 

The lIoDOurable Sir ,Jame. Grigg: I wrote it down at thetin;l.e he was 
mltoking his speech. As I said, Indian sugar is at the present 'moment, 
1 think, selling at Us. 2 or Rs. 3  a cwt. ~  Java import parity and 
there is not the slightest chanoe of anuncompensa.ted addition of 8 annas. 
W ~  excise in i~  in Java sugar. Incidentally, there are Bome figures 
given in the Pioneer newspaper dated the 14th March. It says that 
India ought to be able to compete with Java on the basis of protection 
of Hs. 2-7-11 per maund. Even after the increase in the excise duty of 
11 &nnas, India is now getting protection of Rs. 5-5-4 a maund or Rs. ~  

a maund more than she needs. So, as I n ~ n  it, there is for the 
average producer an aDlple margin of profit even after allowing fur a 
good deal of price' cutting. 
Mr. Ramsay Scott did his famous turn of the cultivator's friend. I 

would ask him as a cultivator's friend if he has recently worked out the 
comparative yields to the cultivator of growing sugarcane and growing 
alternative crops. He made a great point of the fact that when this 
switch-over to sugar took place, the alternative crops were making very 
small yields and that it was profitable to the cultivator to switch over 
to sugarcane. I would ask him to do the RaDle set of calc,mlations over 
again 'find see what the result is now. He has also used-quite uninten-
tiomllly, I hope-a very misleading argument. He referred to what would 
happen if all the factories went out of production and, the whole 4i 
million acres had to be switched over to wheat or cotton or other erope. 
But there, again, he left out of account that five-sixths of the acreage 
("1' 3,750,000 acres du not grow cane for factories at all, so that the marginal 
production which would have to switch over even in the case of the 
complete devastation which he postulated would be only 7,50,000 flcres. 

Sir, I have done.  I apologise for keeping the House so long. Can 
nlly fair-minded person doubt that the budget has emerged unscathed' 
from its argumentative ordeal? ' 

Ill. S. S.:yam1U1l: It always does every year, as long as the Viceroy 
remains. 
The Honourable Sir Jamel Grigg: We must now w.ait and see whether 

it will emerge equally unscathed from the other processes which lie before· 
it. \IJoud Applause.) rg 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to fix the duty on salt manufactured in, or imported by land into, 

certain parts of Britisb India, to vary the excise duty on lugar leviable under the-
Bugar (Excise Duty) Act, 1934, to vary C81'tain duties leviable under the Indian Tamt 
Ar.t, 1934, to vary tha exciso duty 011 silver leviable under the Silver (Excise Dut.y) 
.Act, 1930, to fix maximum rates of postage under the Indian Poat O1Iica Act, 1898. 
alld to fix ,rates of income-tax and  super·tax, he taken into consideration." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Wednesday •. 
the 17th Ma.rch, 1981. 
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